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—— ".

Tuesday, December 8, 1974/
Agrahayena 12, 1806 (Saka)

——

he Lok Sabha met at Eleven of the
Clack

[Mr, SerAXEr in the Chair]

WELCOME TO HIS EXCELLENCY

DR, LUBOMIR STROUGAL, PRIME

MINISTER OF THE CZECHOSLO-
VAKI SOCIALIST REPUBLIC

MR SPEAKER: Hon. Members, at
the outset I have to make an an-
nouncement,

On my own behalf and on behalf
of the hon, Members of the House, I
have great pleasure in welcoming
His Excellency Dr Lubomir Strougal,
Prime Minister of the Czechoslovak
Socialist Republic, who is on a visit
to India He is accompanied by
Madam Strougal. He is now seated
in the Special Box. We wish him a
happy and fruitfu) stay in our coun-
try. We convey our greetings and
best wishes to him and through him
to the Parliament, Government and
the people of Czechoslovakia.

ORAL ANSWERS TO QUESTIONS

farr Sord gymw ¥ wiw frer dfen

we ¥ § et fovd wwie fiear oo

auee fem v faw QU qeer
wenn W

*285. off viwc A fog ;  waAT
W "=l gg Tae A awEw fw .

(%) fomr ™A geATw Faw
fewrz Afpn e & ¥ fead sdaTY
¢ foreY qurfos waar qafes fear mar
t waar foq qv Rwsr =TT 997
ar, §

(@) 37T fagrc Y @ § ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD, SHAFI QURESHI):
(a) and (b). A statement 18 placed on
the Table of the Sabha.

Statement

The present position regarding
Ticket Checking staff who were sus-
pended, dismissed or removed from
service and againgt whom prosecution
has been launched is as follows:—

S. No. Railway No.Under No. dismissed No. sgunst who
suspension Irex_now.:d fmmt ptosecugpn is
service no pending.
taken back,
t Centsal 1 Nil 19 (18 recemmended
for withdrawal)
4. Eastern . §g 7 Nil
. Northet . H 4
? zrgmh Feontier Ni t Nil
. 10
. sm; o Lo " Nil
7. South . . i X
8. Bastern . 1 2 1
9. Western . Nil s 2
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st qwy e fag  aFvmeT EY
W@ § e AN EF ag av Ay
WY ¥ AT TWRY TR FT YWY N
gt aqr § ) fz®z qiea @a F ayr
7t at wrfear gy  av g A fzany
21 A qUIT Y ¥ qra a9y  Afgq
AR AT €% %1 931 9wl a& 74 fxar
TATE 1 T § WA WY A wiww Sy d
6 TAET, 197 4 B =Y Qgo WXo AXAT
& Afe7 qufy gl wfge ¥ wqx
TAT ¥ qZ ¥ 1 f® F @q7 A 32
"rEAAA JAT AMgr g fF aowie =
faarc & f& faa & farg ot aur
FIT qTa § AT AT WY § Y Fy
T 4t 513 FATAT A g § 3] A
T atfqm & f@Tr st 1 F STAAT JUgAT
g & fege Afgn @z FQu awm faa s
fa=1® fwdr g ®1 1§ AHAT 7Y
£ freg ay safsana fage & faare g
181 aifm foar SrQat? q198 fx
¥ 17 7 fFdy Q7 =1f7 F1 grawr
%7 fear &1 38 awi 1 arfew qoni &
F174r wiafa A arF1E 48 & ar vy
a% 3441 arfog 39 97 39747 v ?

ot ggFAT AW FIW  qrfady a8y
g fx w7 & favrs *1§ sowity 74
& IRy AT A Y w0 €A § g
fqar go1 & f7 59 fowz Jfwr weme &
Amr &1 g {pmm waT AT 1 3T 7 A
55 wfam atiue & faq T g | wre ¥
favrs warwaY ¥ &7 AT R 1 226
' Py § €&F # A § o Fr
feafqa faar war ar fag ¥ & 184
w1 arfas & frar qmv § 1 28 Fw @y
gifew 7l fa0 w0 § 57 & ¥ 18 &
Rafed  daar wr foar qar &
|7 375 fawrs Fa g fFog o @ 3
SEGRICESRUCREE R ST E T
w1gh £ f frdy %Y faar aoig aweire
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2y org, ar wwr Frjurrg, faar feey x4 &
T &Y AN B AIHN F G EEY
wk v 4 ar g ® fag ay |
T A IAM Y T AR dawr
faar sraam
st e wave fog : aZ Te¥ §
At Ay-ar¥r ol F, BAITY § SR
wea afqw qar faqar qomr QiwT
EFT g fF Yq@ ar Ay drgw Ay
fedy fewz WAfwn e ¥ qegaA
A% & A1 IWA IWY W F FEAT FAT
aigrd AR femr g1 oo A A &
A | At F ay feafaq fear mar § ar
afrg & geTar v € A SAEY avfr O
arfew Y foar mar &1 &fes A e
i% g wAfy & A &, fee §
faa w1 wrag Foqg fear &1 TR §
A1, FTE3T | OF, HARH K A7, 9AIE
fefawa & Ay grang7 fefasa & o
qt fa=gr, eraer & ¥ @Y <0g, waeTg
fefaws & A o7 odo fag 3w
a¥ @t & foad 337 fear ave 71 51§
F Ay & AR AW AT ST 33
qv 7@ a@Tat § 1 03 falg s fea
1 #1% 2 Y ¥ 71w {9 7 sregm
FLAT @ ¥ o 33 97 Ay qvar
ST 78T § W17 TAFY Tvofy QY AT S
W, w1 A wXw A fr cAay
wiqaa 332y e aan faar wm ?
st gEemy W gNSt Sy

wETad 1 fgar o7 a1 SrAY gEAY
faAT g3 faay 1 aw frar o1 <@ g av
IHET WY QT ST gw¥AT § WISy
AT AT /TET A AQ § SALY § 9Ly
e FEAT | ¥fwT 100 fEd WA ¥
wryeTata ) feafaa foar mm ar faq
¥ ¥ 1023 arfam & fqar war &) Fag
gra @ § faaw fawrs £ #faw &
ATAAYT T § ATR qATQ § ST wiw
F& o sfaar § 32 m)
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ot siwe v fag: & ¥ a7 A
safwaal & am fag §, 37 & sqTag
& ¥y g} ¢ wfwx € qF =TT
ifF ot ow & @m ¥ % A
92 T AL WIF T, 1F AXE T A
SFATT Y Wi\

it gEeny Tt gl . 1T FY g
T KT AF |

SHR1I NOORUL HUDA: The hon.
Minister has given the number of
emgplovees dismissed and removed
from service and he has given in the
third column the number of em-
ployees against whom prosecution is
pending, We find from this list that
except for Central and Northern

Rallway, in the other cases prosecu-

tion 1s not pending against those em-
ployees dismissed or removed from
service 1 would like to know the
reasons for not taking back those
employees for the last six months
“What are the Government doing so
that these employees can join service
immediately?

SHR] MOHD SHAFI QURESHI-
‘This question pertains to the ticket
checking staff If the hon Members
want, I can give some more informa-
tion

PROF. MADHU DANDAVATE Suir,
let him be not so technical. What
apphes to the ticket checking staff
aprlies to others also Sir, give him
more latitude.

»it e firsive Feag : 7 wealY mave T
¥ sraat wgar § 5 =t fowz AfEn
Tl & AW Y @AX gL 4 7 A
Ay § fr wiawax fore SfEn
TET% % SN EEATT TTAET 0 o WYT Y
nx< zaT® Ay A wgr & fa@e ¥
FI7 73T ¥ weEC W 37 ¥ WY
# vt I51 @ ¢ | qfeuy atagw
friqaE Uiy WAt G ?

UTGL Aanswers

Y A I AY Sk FTTFALH FA w7
SRR gsAT 7

ot qEe o gedht : g R
2 s T WY aqT UM § | TAS AR
SRR 1 WY oy w1 favg § 39 & Fag
wrdardy &Y af &)

ST WTWTY WeTE WK
FIT-ATT & qeat 3T Fawt AT A7
Fgt & fF gw IT@T ¥ w19 I FAy
NaRYfoa ¥ fams fr 2
7w oW A fer ¥ fadle
T ATy AT AT WY ATTAT §3ATE &
R T TR ATET T A SA Y
qa¥ § Al ¥ I Y { qOr fw
a% sxgew § x@a ¥ fo av fF &g
w7 § &E A A foa ¥ fadTe
21§ FTTRT 71 F oY WY E, ATLIT Y
o ot T 392y 9T AET AWrAT wAv
Faw gafen fx 54 F 39T wiawrdy
57 & famre & s agd ¢ o e &Y
Zn o agw & 2 W & |
Satgen fag , A1 gW 9§ ST Ty
g fr qx Fis & a8 aaI% 29 m
£1 7@y fe sTFTAEN 9L A
F1 Froor <A 7 3T F wiasfay w1
faza & ? F 37 & W6 wwtQy € fowd
) wgqmma%f*ﬂqam(q’c
sq¢ ¥ mhuwry 37 % fasre fa@s
& 1o ag FAATEY AW TR E !

s wEes W el e
ALITT 6700 saarfl & fa® % WaT-
@ Baw § LT aHy FAS AT 9
38§ woq ATITET §1 gF T A
Gae frar g Fe LA W R 3,360 & fawrs
qrrag &1 wt e Ay b, ¥ ¥y 3w
fn wid | 9@ ¥ fag faayme & femg
gz iz ) foaar q3m) W o
o switre Faag roer 1, 5@ e
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w8 WA QR YT 57 ) femar qar
fr & g faggr w< fg wd 1 3 5700
Y % § WA Aquwag 5,360 W
¥ frg g vy Rfed fawymfag
T | A 2 g d vl @ wr
UTTHE 39 & I $FET 6 34Y, °W &
VREIT FHAATEY AT

ot weTew w1 wony ;& et
AR & vk § | ag Y gw ¥ o fenr
T 1o A o 98 @ § fir o farere
& wfeerdt fadw & wrow st
o2 g7 &, v & wror fort amewr
Th 9T A g R § I
¥ fo o W oA @R 27 SR A
JEmgoo WY el

@t e T pest ;oo
bR CUE R R
fo & et R gew A T g

ot v Wy v
AT TR 1 g A A A g,
ot AT WY federd weh o &
gaNe . (wwam) .

st siwr T fg: 6 s,
1974 %1 7g forc wm & 9% & A
B ¥ 1 9 ¥ g oft e & For Pt
® M ¥ e i, frar 5y o
T /R et @ over 1 7y foree g,
AW Ao ¥ fag & i
W ¥8 Ty wg W g, ad el
wy & & wee g

PROF. MADHU DANDAVATE: Sir,
efore I ask a question, under Rule
15, 1 will separately give a notiee
or the .Minister's giving g wrong
nswer today because on 5th August,
974, he has elready given the figures,
‘oday, he says that he hag never
tven such figures on the floor of the
louse. 1 will give & separate notice
)r that.

£
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Now, I come to my question. ...

wt wEw fagrdt vl : eftex
wTEw WP TN §, 9 e o
ﬁfﬁ'ﬁ'ﬂ’ﬂ'@'tl ‘

PROF. MADHU DANDAVATE: The
breach of propriety committed three
times should be considered as equal
to one breach of privilege,

WTIW WEWW : WY A WOAT Ty
frrer fermm

PROF. MADHU DANDAVATE: In
pursuance of the question that Shri
Limaye and I had raised earlier and
to which he had given a reply, when
we asked how many cases involving
sabotage and violence were there
against the railway employees, how
many have been disposed of and
whether they were found guilty of
sabotage and violence, he haq stated
on the floor of the House, on that
occasion, “I have not got information
so far” So many months have elaps-
ed and he should have that informa-
tion now. The question related to
ticket checking staff as well as
others, *

I huve received a telegram this
morning from the Southern Railway
saying that though there is no case
pending related to sabotage and vio-
lence, stil] they are dismissed and
they are not reinstated, Therefore,
I want to know specifically from the
hon. Minister, out of such cases, how
many cases are there in which there
is a charge of sabotage and violence
and that charge has been established .
and, in the case of the rest of the
employees, I want to know whether
he is going to reinstate them uncon-
ditionally,

MR. SPEAKER: Ticket Checking
Staff and others also? '

PROF. MADHU DANDAVATE:
Ticket Checking Staff and thetr
friends.



o
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SHRL MOHD. SHAFI QURESHI:
Sir, becanse this Question related to
Ticket Checking Staff, today I have
only the figure of Ticket Checking
Staff with me, ,..

LIRYN

MR. SPEAKER: It is much better,
you do statistical checking and you
check your answer also. It may not
«create a headache for me later on,

SHRI MOHD. SHAFI QURESHI:
I want to make one thing clear about
the figure that I have given today.
On the last occasion, I had mentioned
that the total number of persons
against whom the cases were pending
was 5,800. Today, I have given the
number of cases pending in the
court as 5,700. So, this is the infor-
mation which I am giving to the
House for the first time. Since last
time, when 1 replied to the question,
we have dropped cases against about
100 persons. What I am saying today
is that the Government has taken a
decision to drop 3,350 cases which are
pending against the employees who
are involved in sabotage and vio-
lence. Out of 5700 cases, we are
dropping cases against 3,350 persons,
About whatever cases remain, these
are being scrutinised and, I am sure,
more cases will be dropped. Ultimate-
ly, a few cases involving sabotage
and violence will remain which will,
naturally, go to the court and we
will abide by the decision of the
court.

PROF. MADHU DANDAVATE:
I want to know in how many cases of
sabotage and violence, the court has
found them guilty.

SHRI MOHD. SHAF! QURESHI:
The cases are pending before the
court. Until they are disposed of,
'how can I say that?

st 7y fomd : AU A qw
qrET § | A &Y WA 41 T | WIT TE-
T A N W F AR F &
IIH WATAFT AT | g7 I WA

Oral @mm AGRAHAYANA 1
st iatirde )

A
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1

e ag wm & sratwra ¥ § 1 Frocht
AT g A gare 797 47 1 wiewwer fay
it sT ogar qg @Ay A
faad «vii & faars aags W
&a1dw & w19w &, ug vaw &)
He has to give the answer,

MR. SPEAKER: The main questio
relates to Ticket Checking Staff wh
have been suspended or dismissed ¢
against whom preosecutions wer
launched.

SHRI MADHU LIMAYE: It doe
not relate to conviction.

weaw WEAy : g @ sreegeR
aw &1 9gT 9Ty )

PROF. MADHU DANDAVATI
How many months are required f
the hon. Minister to collect the dat:
You may not protect us, Sir, B
please protect the railway worker:

MR. SPEAKER: It is not a qu
tion of protecting the railway worl
ers or yourselves. I am protecti
the question. The question is ve
categorical.

PROF. MADHU DANDAVAT
Please protect the supplementa
also—and not only the main que
tion.

MR. SPEAKER: Mr. Dhamanka

SHRI DHAMANKAR: There ¢
many cases of railway servants w
have been dismissed because th
took active part in strike. There ¢
no charges of violence or sabot:
against them. They have appea’'
to the General Managers, but th
cases have been rejected. May
know from the hon. Minister wi
ther such cases will be treated sy
pathetically and those persons w
be reinstated as early as possible’

SHRI MOHD. SHAFI QURES]
The figures have been given earli
Out of 16,749 employees who w

\

Taal ¢

e



%4 Oral Answers

dismissed or removed from gervice,
12,000 have already been taken back
on appeal. That means, about 85 per
cent of those who had appealed have
been taken back for duty. 2,500 per-
sons have not appealed. The total
number of appeals pending before
the railway authorities or the appel-
Iate authorities is not more than
2,000.

st cwmraare Tt gemm o,
W W #7 Aifg e e
*Y & fir foe® fawms fger AR dewe
Y gTATHY 71 GrEEg A O, I G
N ¥ 9T ¥ FAY | ow W= oS
ferd &t § 9o wAmC wEeE s,
feferes que fapee 32, a9 10 wIEEl
A @ & Wt §, foet ax qEe ==
wgr &1 & ag ey wgar g—fw
HTAEH W HIq Faeen § faar g—
AT G AN AWK WX GGEF §
gafye &7 s Y & AT W &F
THH A FH A w1 A4 wfeArE @
W@ &7 wREm A §ERw A
A1A7G fa L1 A AGE TIH GIF &5
FawTay | wfaw ¥ - e fad
T @ )

of g T W e #4-
wifelt & fawt® wereAr ¥ #39 §
I R T A 5y agar fa Swar
arqa dFIEW W AREE § 38
FewuTaEd ara o, s wEmd
wgrad &Y faqr o< dwer o, ||

weaw wgvea : fafaeeT age, wwr-
Y 99T 4G w7 Faer wAM, dfH
wrad fas fasT g angr @ gar g ?

off quewy Wt PR awTE, AR
qTE ¥6 T Aew e gfesar e @
ga% ynfaw 634 aH=feal & faws
diw & Wy § . 591 ¥W-
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sifar & fawrs difwy sty o

wrEngEw: @ Wiafee §, i w

$9T 958, TR AE & 1320 4« })
(seavy)

weaw WP W wqA § w9t
TEAT G A€ T &0

Wt Tqww sAw W FToTE
13 w41 § s Fragarese gefaf
Fomae q'rqé fl’oQ’&'oQﬁ‘o ®Y T
FLAGEE o T foTioTTo IT
A T FEANT FT T E—AHAT A
& WIa a3 srdandy w7 a7 W d, 3WH
34 w2 Y ot gewqE F< forar war
2\ S gradY amdy WK d9ET ¥
TATEEE @Y §, IR THHS A & 7
TETAEATE qRwT foar &7 W@ &1 W
TEFIFTAIRIFAR A GAA[eqFew
frarg s gaR Near 7 §Y 37 Ry
#T I5@T | ¥ JNT F18ar g far I
AMAT F AN A FAT IR AT ?
FIT ¥ TG ¥7 ®1E haar &Y foar ar
awar f A At greda ¥ GIET ML
aradT X FARE 5 g1, I+ 4T 11 BT
2y w1 wdw faar @ ?

st qEewT W W gF A
A gHA N AE ATA——HT T TWAT
< forar sty fa STt Feg &1 raar 9%
fadt 9T Fq foar w@r §——Ar wers
ar g T g & A qAqr s 39
qur fear & feR W &) wear & fw
9 Y $IT G N wE AR WA-fax
#Y ra=t o fel T g1, & 9 HAT 92
M &Y F G g, W K TI9T
I e wdY wrfaa @ A 9% femrs
FTHATET T I |

ot wrw fagrdt wodedt : w1 33
w7 § v To W4 sdafat v fag
geare % Wit ¥k amwr AV X
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frmreT T 47, 9w g w2 ¥ IEA
wfrer %1 A IaaY gfrer eI T A
% o1 W3 wamr w1 wg7 owar fa
TR T 9 AW & foqr g wA@T
g Wt 7= § fa Iwd dawa grE A &
TR T QT AT ST T § S G
sEFom A e d? &
ogT STEAT B f wodr | asw@ g !
T g WIE ¥ HeN & WTETT A 9T
1% Wi A faat wren ?

ot qEreTe Tt PR WE
wgaH £1 W1 ol & qarfaw gF §
o & fagars wdie o7 | W EH A
gd A & B & fagers goivw £ 7
wfre a1 § &F R F1¢ feare-FrA
amr wEr farar &)

Import of Soda Ash

+

*286. SHRI D. P. JADEJA;

SHRI VEKARIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether SoGa Ash is being im-
ported;

(b) if so, the quantity imported
during the last three years, year-wise;
and

(¢) the names of the countries from
which it was imported?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir,

(a) and (c). A statement ig laid on
the Table of the House.

Statement

The quantity of soda ash imported
during the last three years and the
names of countries from which it was
imported are as follows:—

Year Quantity Country
‘Tonnes
1972~73 1780 Romsnia
2491 Kenya
an
1973-74 2500 Romanis
1974~75 2500 Romania

AGRAHAYANA 12, 1888 (SAKA)
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SHRI D. P. JADEJA: Considering
the fact that India has been a prin-
cipal exporter of industrial sait and
that being the basic raw material for
soda ash, may I know when the Gov-
ernment expect our country to be-
come self-sufficient in soda ash?

SHRI C. P. MAJHI: The production
of soda ash actually has not picked
up according to the requirements of
our country in the past and in fact,
we have in the meantime increased
our capacity and we have now been
importing only a very small quantity
of soda ash. In the Fifth Five Year
Plan we expect to meet the require~
ments of our country and we will
alsp be able to export some quantity,

SHRI D. P. JADEJA: The hon.
Minister said that in the Fifth Five
Year Plan we will become self-suffi-
cient. May I know whether in this
country it is only the Tatas, Birlas
and the Sahu Jains who are manu-
facturing soda ash and on the Gujarat
coast which produces almost 50 per
cent of the industrial salt, has the
Government done anything to en-
courage the co-operative sector or
other industrial units to manufac-
ture soda ash?

SHRI C. P. MAJHI: It is a historic
fact that the production of soda ash
hag been confined only to the private
sector, But we have now issued
letters of intent to the Industrial
Development Corporations and we
are also enmcouraging co-operatives
and if any specific proposal comes,
we wil] cerfainly consider that.

SHRI VEKARIA: I am happy to
know that the Government expect
that the country will become self-
sufficient in soda ash within the next
five years. I would like to know how
many applications are pending before
the Ministry for the expansion of the
existing indusiries and for setting up
new unita and what time it will take
to dispose of these applications.
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SHRI C, P. MAJHI: We have also
received applicatiohs for expansion
of the present units and as
‘a ratter of fuct, for the expansion
of the Saurashtra Chemicals by 1
lakh tonnes a letter of intent has
been granted and it is likely to be
implemented by 1975-76 and the ex-
pansion of M/s Dharangadhara Che-
icals by about 15,000 tonnes will be
completed by 1974-75.

SHRI P, M. MEHTA: 1 would like:
to know from the hon. Minister whe-
ther he 18 aware of the fact that there
is acute shortage of soda ash and sodm
ash is sold in black market at very
high prices and actual consumers are
deprived of the same. 1 would also
like to know what distribution sys-
tem the Government propose to set
up to avoid this black-marketing and
1 would also like to know whether
any decision has been taken to give
priority to consumer co-operative
stores for supply of soda ash and
whether the Government instructions
are carried out or bypassed by the
concerned industries to supply soda
ash to consumer co-operative stores.

SHRI C. P. MAJHI: The Govern-
ment have not actually received any
sort of complaints regarding sale of
soda ash in black market. So far,
the supply of soda ash is not very
unsatisfactory....

SHRI VAYALAR RAVI: How can
be say that? It is unsatisfactory.
I can prove.

MR. SPEAKER: He i3 asking the
question ang the Minister is answer-
Ing it Leave it to them.

SHRI P. M. MEHTA: Perhaps the
Minister has not understood my ques-
tion, 1 will repeat my question.

1 would like to know from the hon.
Minister whether there is an acute
shortage of soda ash and whether he
is aware of the fact that soda ash is
sold at a very high price in the black
market and whether any decision has
been taken for any distribution sys-
tem and to distribute soda ash

Oral Answers 16

through consumer co-operative stores.

SHRI C. P. MAJHI: We have taken
a decision to distribute it through
some agencies....

MR. SPEAKER: His point was
whether it has come to your know-
ledge that it is being gold in black-
market, Is there any such thing?

SHRI C, P. MAJHI: It has not come
to our knowledge. The point is this,
50 per cent of the same is sent to the
consumer industries, ang 50 per cent
is =0ld in the open market.

MR SPEAKER: He has asked whe-
ther it has come to your knowledge
that this soda ash is bemg sold 1n
the black-market. If it is gold, if it
is a fact, then, whether you have any
proposa) for proper distribution of
this thing.

SHRI C. P, MAJHI: We have not
received any complaint regarding
supply of this in black-market.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K., R.
GANESH) 8Sir, the fact 1s that there
is a margina] shortage of soda ash
and because of this marginal short-
age....

(Interruptions)

MR. SPEAKER: Don't go op with
your commentary; it iy very difficult
to listen. Order please,

SHRI K. R. GANESH: There is
marginal shortage of soda ash and
because of this marginal shortage,
50 per cent of soda ash is directly
given by the firms for the manufac-
turers and consumer industries. Now,
Sir, if there is a marginal shortage
there is likely to be black-market in
the conditions of our economy. Black-
market flourishes everywhere! The
views of the hon. Member whether
a better distribution system can be
worked out will be considered by the
Government,
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MR, SPEAKER: Mr. Vayalar Ravi,
7 2elt fike giving chance to you, but
yod always isterrupt others. Now I
am giving a chance and you may do
whatever you like,

SHRI VAYALAR RAVI: The price
of imported soda ash is twice that of
the indigenous production. Consumers
are not getting this soda ash. Mono-
poly distributors distribute it as per
their whims and fancies whenever
factory cannot be commissioned for
six months because they could not
get this soda ash. Will Government
take over distribution of soda ash
for the proper users?

SHRI K. R. GANESH: I think I
have already indicated that the Gov-
ernment will consider what steps
should be taken in seeing that it 1s
properly distributed. At the moment
four units are there and three of them
are in the western region and one n
the eastern region. As far as distri-
bution of soda ash is concerned, the
question of transporting this from
the<e regions is one of the factors
also which has to be taken into ac-
<count.

MR, SPEAKER: He gets it from his
wife; his information is from his
wife!

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D
MALAVIYA): Government will have
to take notice of that, Sir!

SHRI "MOHANRAJ KALINGA-
RAYAR: It has been stated that in
the next five-year plan you propose
to step up production of soda ash so
that we do not have to import this
from other countries. Soda ash is
supplied by some of the monopoly
<companies, 8o, I want to know as to
what steps are taken by the Govern-
ment for expansion of thege units
Government wants to encourage the
cooperative sector. So, I am asking
this,

SHRI K. R. GANESH: In the Five
Year Plan, so far as development of
soda ash is concerned, apart from the
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expansion of Tata Chemicals at
Mithapur, by 1.40 lakh tonnes the
following licences as well as Letters
of Intent have been given to the
Fertiliser Corporation of India for
0.60 lakh tonnes, to Tuticorn Alkalies
Ltd, Tamil Nadu, Maharashtra Co-
operative Fertilisers, Bombay, Orissa
Industrial Development Corporation,
Kerala, Bihar and Rajasthan Indus-
trial Development Corporations and
Saurashtra Chemicals, As regards
expansion, only proposals of two
firms are pending at the moment,

afray dedia Frafam giw ¥ Iq-frafewy

*287. it fanyfer fasy ¢ oy fufi,
wa WY wraAt wrd gy 98 99T #y
9T w49 i ¢

(%) a1 ewifgafen w7or amy
faarlY & faaar & avz ffoar sadw
frataw (i & Sv-3a137 HOf ¥ fafw
frutfer s of oY

(w) =1 %% grefons ad 7 ¢
& 1T woarw ;N Fafrr are & &
& e et s fear mar ar; i

() wrx wafire fEd w1y & =y
I § 7

THE MINISTER OF STATE I!
THE MINISTRY OF LAW, JUSTIC
AND COMPANY AFFAIRS (D]
SAROJINI MAHISHI): (a) to (c
The Election Commission had not;
fied the bye-election from the Bettia
Parliamentary Constituency wit
18th July, 1974 is the date of poll.

However, the Commission receive
several representations from politic
parties, such as Bhartiya Jana Sang
Bihar, President, Bihar Pradesh Co
gress Committee, C.P.1. Bihar Sta
Council, General Secretary, All Ind
Congress Committee and from St
A. B, Vajpayee, M.P. and others, :
of them urging postponement of t
bye-election on' the ground that
situation in Bihar was not conduci
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to the holding of free and fair elec-
tion and that the constituency would
also be water-logged during that pe-
riod of the intended election it would
prevent many voters from exercising
their franchise. After consideration
of the aforesald representations and
taking into account the imminence
of the monsoon which would affect
electioneering to a great extent and
would even render it impossible, the
Commission decided to cancel pro-
gramme for the proposed by-election.
The Commission’s notification cancell-
ing the programme was issued on
24th June, 1974.

sfy fawfer ot © efwwrer awefroe & oY
1T § Ty TR AW Y s
a1 wifgd | mfwdeew & fog 3T oy
T &Y 78 | geEYRIEy arfae FTAT T
& ey & ag ot o < feam rr o anfidt
7 ¥z ft T FT & wf | A9
& ardrey 18 (g oY 7w A k|
IAF 1T TW AT 1 afiw Fw faur
TTT ) GT G FWY A ST IO g
forar ag < @l watE O & wgw
fear ar are & fer 7

o wOfeeft afiel T FrbATHY
oA & arg o far o

R feyf st © & 9w g Y
AT E | qET 20047 TAT WA\
foremeiar & wiwwt forar a7 fiF areY agr
wm G A ¥ grn ST Qe
g1 | gaww e § 89 g o7 fn
wfeare it T8 AT wW T w0
wafirg w3 faar wrg ) s A sy
¥ 7 7T A | T W g s
¥ gy wrdard ¥ ) ard wriark v
¥ a7z (AT FHNT {77 g Ay
oty firay | o farel} ot 9 s
got s AT & 3 At o @R X
Iw W TN g7 i gow oqfie
< fear amg vt wwe wafirr o famn
mrwTag e § ?

DECEMBER 3, 1074

Oral Answers 20

o wQforlt wfigdt - fae & oY
o § ag T g §, wvit.crnftfos Tt
7 orx Tk fAe smqar o Wit sy
ffzwe 9% Sk ag § g3 FeAr
fapar maT )

oft faifie foray : o g A
#g1 i I7TT WY a7x ST AW TR
v ¥ ax T fiwr ) Afer ow
ATy o 7 waT, Faiedt ot & oY
T FgT N I & faur | v SHEA
T Fa & Fg 9T 99T §, SIH
FEA U ANV T AT §2 WL
27

o gOforelt wfgst  wivft wamm &
oY @ & wgx qT wvlt TN T 7
2R 7 gE dar § 1 g iy # afe-
o e wr o SEE o ot sER
TEHY &7 HAT T |

it wew fagrd aidt #qg wer
Parat 78 |ramn wgan i fer oft &
fm axg W W i AT 9% wE
% &7 fazdy foredY | & gardy ST Y
TEAT § | g Hwr Av | AArE A
fagre # axar A Y wT TwE A
IUGATA HAT T FoweT Hy Afew
& oy § ) 9% AT S & gA A
IUIATT ALY wOg Iy § A e fage
¥ g™ ¥ 78 JUYATE &Y an v
T, ¥ CHEO TN § TG A K
$© T qor § ?

o wOferlt wfeglt - wawr ST
EF oY oea W g ? e wHE
Ny EaRagNaw ¢ fs
¥ A A R § 1 @A N Sew
Y 3 1 eifed redm frrr mar 30

it oraw fagrdt wrodel) ; ooy o
s g e g §.
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srorst w8 ¥ AT QT TGTE |

@t wrw foprdy wwidt ;oW
TTT § «1§ KA FAA AT w1fEq |

wSIR WS ;. WX WAk Arfew
7 A gt Y wfgy 1 s A o
Trar §Y A A oy =vfgd

ot vzw fagrdt wroded @ gw Y
g & fgely ¥ qrEw Y. L.

ot wrare fst : AfaaT AT S9-
e forer Feqfe § cafire fopar mar g
HET WY Tqsz Y T ¥ 1 W afkew ¥
& Ay Ayt ¥ ag e S g B
fagre & 2 T foam wat & oo o
q¢ & 37 gfga a1 51 qady 9v-
AT TORIT 7 9 T #7 faare §7
MR. SPEAKER: This is a hypothe-
tical question; I am not allowing it,

ot g foreed : vy T e -
do & Jifer v v So-frai=aa
¥ favvg waY fvar @ @ & @g wW
ISTAT AT AT W FAHT A &A1q FEA
7Y § fagr qr 99t 9EN @ =
O 7g Favar qr Sy wvaw, awd,
A & wrar <vgan g fagre & awt
TR § 98 IT-YLAT T FH T HIA
FATY 7 w47 A a1 qEY & F A Ay
& zaTy 9 QWA FAWA ¥ ¥ qrda
T w1 gaifE ag owsreT o A At
HY TP FT qUEA A1 7L (v
q) .. .98 T S § 1 W
oa § A & T HT | T AT HAY
& g & wrow gy guT AT ! oy &y
9gR T arrd 4t aq Y vf ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): As the hon. Member
knows, although the question refers to
a parliamentary vacancy, at that time
there were about 20 other vacancies
n the Assembly constituencies. Now
there are more; I am told it is 43. Now
this was a period just prior to the
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presidential election. The Election
Commission was told by so many peo-~
ple that a substantial number of voters
from Bihar should not be deprived of
the right of vote and on that basis,
they thought that if there were so
many vacancies in the Assembly, it
was better to hold the election so that
they would be able to vote in the
presidential election. But when it
appeared that there was a consensus
—1 am not excluding the Congress
Party also.

SHRI JYOTIRMOY BOSU: It is
clear they are taking recourse to all
sorts of money tricks.

SHRI H. R. GOKHALE: There is no
trickery in this. 1 was asked to give
facts and I am giving them. It was not
only the advice of Shri Vajpayee or
the demand of the Jan Sangh or the
Socialist Party; I have also to mention
ed the AICC, the local Congress Com-
mittee and the CPI also. Nearly all
the political parties had said that it
should not be held and the Commis-
sion responded to that suggestion.

oft wy femd : zaT @wT ST
wrat dfdT ¥<T swT aga Sver v i v
287 7Y F <917 F FO qg aa
Ta & 7 auf ®rw & avawz ?
7& wara wufey .. . (sTwAwW) L. ow0q
#A & WIE FT % ¥ 1 fpw AmaT
qT AT 4T A &) fequara wT @ L ?
aut & ¥ grarm Al 9T, WAy A
W, A |1 AW g & g § F
ardd ag &y wf ?
SHRI H. R. GOKHALE: I have an-
swered it.

ot vy fowd : ogw wMeT, ¥
AT §B FEA AT | HF  wew fr amf
v § a0l waY a7 oy w ? w7
s AR gt | A ? warAay
¥ FTL N 1T AY vy Ay Fordper ?

MR. SPEAKER: He has said this wag
done in view of the consensus.
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siwy fored : e i, g
%1 Qrezayasz & feg a1 1 wTT w9E Y
T ATaWm A, gEd W wmg
qreeqae ¥ fag ar ¥ ardtd a7
H@ T AT Q1 T} w47 )

MR. SPEAKER: After the answer,
there 1s no such gquestion arising.

sit oy forera : ST sivr g Aiar
forasy wiara w8y fxar

MR. SPEAKER; When all the par-
ties approached them, how can you
pick out only one individual. You can
say about the others also.

st wy ford © &% gor a7 fr anf
1o 7 @1 At ag By qg ?

MR. SPEAKER. He has already an-
swered 1t.

=t vy forrm 3@ @A H AWl &
SATYr g faea g 7

Weaw WEAY : ST JI7 IE fgar
S 1 g Fefroe vaz faar

PROF.
Kindly declare that any reference to
the Prime Minister 18 unparliamentary
1n this House.

MR. SPEAKER: In this case, it is so.

SHRL H. K. L. BHAGAT: 1 would
Iike to know from the hon. Minister
it 1t 1s a fact that J. P, Mr. Madhu
"Limaye's party, Mr. Vajpayee's party
and other partiegs such as Congress
(O) had been opposed to the holding
of not only this bye-election but all
the bye-elections in Bihar? I want to
know this from the hon. Minister....
(Interruptions).

MR SPEAKER' He hag already an-
swered that.

SHRI KRISHNA CHANDRA HAL-~
DER: The Election Commission and
the Government have postponed the
election on 18 July due to floods and
rainy season. The rainy season is
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now over. Why then the date for the
Bettiah+ parliamenteny: *cobstituency
was not fixed? Is it beceuse the peo-
ple of Bihar are agitating Yo remove
the corrupt Ghaffoor Government and
the Government know that they would
be defeated and forfeit ‘their candi-
date’s security deposit? Why have
they not fixed the date for bye-lection
for the Bettiah parliamentary con
stituency?

MR. SPEAKER: It is not a question'
he 15 giving his information,

SHRI DINEN BHATTACHARYYA
The gquestion is whether they are
fixing a date or not?

 SIHIRI H. R. GOKHALE: Now thal
I have heard his question, I can say
that the Election Commission know
that the situation which was obtaining
at that time may no longer be there.
The Election Commission has already
started with the process of arranging
and collecting the necessary material
for holding elections.. ... (Interrup-
tions).

ot srveae faw ;AT oY 4Ty o
Y& A7 T AT AT WY AT AT QY
AtEw o7 W A QAT X Faw =
fat 9g® Wk qAT wrdm A Qara
fean f afear w1 qany e fira oy ar
W | AR qATa Aw T WY BF @A
=1 wax 9g1 fw qggra o1 wwm
WY % eafirg @ v 1 A wrw oA
% W A1 e & fag W)Y gad Aeae
TR fagr< F agmsm ot %71 g1
w7 w9 @ a1, Wy A g 4 o
5 agt war & awifaar @, AOaf
FIT A T AIFA AGE QHFAT A~
Qv fear 7., (vqeww) |,

MR. SPEAKER:; You are expressinj
your own views without seeking anj
information. You say this has hap
pened, this has hap ned and so thi
18 happeriing. Tf}e.fggedtlon Hour is
over now. v



5" AGRARAVANA 12,3608 (SAKA) "Writéin Ampwers  20-

WRITTEN ANSWERS Yo' QuENtions!

XA § étqu gq WrwmT oK
7 &w o W

*2gk o) wrinel¥ ‘wil: W’

o vamqw AAi oW ¥
T er ATy & e 23 w9y, 1974 ¥
gafed T d837 7789 ¥ YA &
Aty ¥ 9% wafy # yar 4% 05
 qt18T 71 Andrat 7 & 3 agd gt
7 gk § qAry § SOATT I W
wfiaw (st formr war &7

,  Wfwaw de e S (s
%o ®o wrew) : 22-11-74 &Y
TATT A1) A9TE FAT 9EAT 2 ¥ AT
1944 HYZQ qF FY TEUAF IF @A
T 9T BE P A7 Wigew mgak
4500 HrZw § 1 5/ FI FT aq&A aqT
IqIEA LAY 7Aqw 1IN F A0,
i aqy wrsfas §7 A § o
F MYITET FG7 ISATAT ATHF AT 9L,
A1%H §, 2 TR WEITACHT FT WA
#1 fawa faar 31

Steps to Improve Train Services on
Northeast Frontier Railway

*289. SHRI NOORUL HUDA: will
the Minister of RAILWAYS be pleas-
ed to gtate:

(a) whether his 'ammji:rn has mﬂ
drawn to the extremely irregular an
slow movemént’ of pasendér trath
serviceg in the entire Northeast Fron-
tier Railways;

(b) what stéié ‘bave been taken to
improve the situstion; and

(c) the tedilta thiteoty

THE MINISTER OF RAILWAYS’
(SHRL L. N. MI§HRA): (a) Sir, the
bunctuality pes of trains on
the Northeast Froptier Railway bas

' not been safisfaclory during the period
April to September, 1874 primarily due

to the May, 1974 strike and its after-
math, floods ‘and bredthes due to-
heavy rains in August and September,
1074 and increased incidence of alarm
chain pulling,

(b) and (c). The punctuality of pas~
senger carrylng traing is closely
watched at all levels and avoidable
detentions are analysed and suitable
remedial/punitive action taken to im-
prove the running. In case of un-
avoidable detentions like agitations,
alarm chain pulling etc., a close hiaison
with State Government Authorities at
suitable levels is maintained to see
that running is not adversely affected.
The punctuality performance on
Northeast Frontier Railway has shown
improvement during Seéptember and
October, 1974 and efforts are being
made to sustain this trend.

Scheme to Modify Barauni Refinery

*290. SHRI M. 8. PURTY:
SHRI N. E, HORO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stae:

(a) whether the scheme to modify
the Barauni refinery to take in the
imported crude has been dropped; and

(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): (a) and (b). This scheme
has since been abandoned in view of
the increased availability of indigen-
ous crude oil.

Dacoities on Traing between Kharag-
pur and Bhubaneswar

*201. SHRI ARJUN SETHI: Wil the
Minister of RAILWAYS be pleased to
state:

(9) whether incidents of dacoities
meeﬁmwm a:g th;hubanu:*
w ar,
(Sotith Exitei Raitway);

(b) if so, what steps Government

bave taken to safegusrd the gecurity
of the passengers in the trains; and
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(¢) whether the desired results
have been achieved by such arrange-
ments?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No, Sir.

(b) and (c). Do not arise.

Racket involving loading of wagons

‘with Coal from Jharia ang their Trans-

portation to points close to Pakistan
Borders

*292. SHRI MADHU LIMAYE: Will
the Mimister of RAILLWAYS be pleased
to state:

(a) whether Government have been
informed of the racket involving load-
ing of wagons with coal from the
Jharia Coal field, their transporta-
tion to points close to Pakistan
borders in Punjab-Rajasthan area,
their unloading at those points, ana
smuggling out the unloaded coal into
Pakistan by trucks and other means;

(b) the total quantities discovered
to have been smuggled out under this
racket;

(e¢) whether the help of the Centre’s
investigation agencies was sought and
given 1 this matter;

(d) the list of the Railway officers
involved; and

(e) whether it is a fact that they
were transferred and later on promot-
ed and none was either dismissed or
removed for his involvement in this
Tacket?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD  SHAFI QURESHI): (a)
No, Sir.

(b) to (e). Do not arise.
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Installation of Cloge Circmit Tele-
vision System at Rallway Statiens

*293. SHRI DHAMANKAR.
SHRI VASANT SATHE:

Will the Minjster of RAILWAYS
be pleased to state: -

(a) whether a Close Circuit Tele-
vision system of Electronic Corpora-
tion of India has been installed at the
Secunderbad Railway Station to guide
passengers on the movement of trains;

(b) whether there is a proposal to
instal Close Circuit Television at
other important Railway Stations in
the country; and

(e) if so, the particulars
Stations?

of those

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No, Sir. However, the Electronie Cor-
poration of India had tried Closed
Cirewit Television system for 12 days
at Secunderabad Railway Station.

(b) and (c). Electronmic Corporation
of India 1s continuing with a similar
trial at Madras Central Raillway Station
on the Southern Railway.

Reduction in Price of Oil by certain
Arab Countries

*294. SHRI P. M. MEHTA:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there is a move to,

reduce the price of oil by several
Persian Gulf Arab co‘untnes;
(b) whether India has requested

these countries to reduce the prices of
oil to prevent worsening of the world
economic crisis; and

(c) whether any reasonable reduc-
tion has been made by these countries
if 80, to what extent and how far will
this benefit the Indian economy?
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THE MINISTER OF PETROLEUM
AND CHBEMICALS (SHRI K D MA-
LAVIYA) (a) At a recent meeting of
the Gulf Ol producing countries Saud:
Arabia, United Arab Emirates and
Qatar have decided as follows -—

1 To lower the crude o1l posted
prices by 40 US cents per barrel
with effect from November, 1,
1974

2 To raise the rate of royalties to
20 per cent

3 To raise the rate of income tax
applicable to the o1l companies
to 85 per cent

The revised price formula will be
effective upto the end of July 1975

{b) No, Sir

(¢) With the decision mentioned at
(a) ahove the foreign o1l companies
in India have 1ntimated increase In
their price, with effect from 1 11 1974
in the case of Exxon and Caltex and
from 14 11-1974 in the case of Burmah
Shell Hence the question of any im-
mediate benefit to "'ndia does not arise

Production and Price of Oil mn
Relation to i1ts Consumption

*295 SHRI RAJDEO SINGH Wil
the Miusier of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether o1l production had been
excecd'ng consumption by about 15
million to two million barrels a day
since the jump of the prices from
$1 80 a barrel in 1970 to $1165 a bar-
re: 1n January of 1974,

(b) whether inspite of the supply
exceeding the demand, prices have
not come down particularly when pro-
duction has not been cut down, and

(c) whether gince the abnormal rize
of prices of Arabian erude, India has
cut down its 1mport from those coun-
tries and 1if so, the percentage there-
of”?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K D MA-
TAVIYA) (a) The figures of world

o1l production and consumptfion for
the period 1970 to 1873 show that oil
production has been exceeding the oil
consumption The year-wise figures
upto 1973 are as under —

Million barrels a day

Year Produc-
tion uon

Consump Excess of
produc-
tion/con-
sump-
tion

1970 . 48 77 46 26 2 St

1971 . 50 32 48 89 143
1972, 52 98 52 47 o 51
1973 57 71 56 43 128

(Source BP Annual Statistical Re-
view)

(b) The prices of crude oil do not
always bear a direct relationship to
the concept of demand and supply

(c) There were steep 1increases in
the prices of crude o1l in October, 1973
and January 1974 The imports dur-
ing the current jear are e<timated to
be of about the sime order as during
last year In absolute terms there
has been no reduction imports from
the Arabian countries during the cur-
rent ycar as compared to the last year

Allocations for New Lines in Hilly
ang Backwardg States

*206 PROF NARAIN CHAND
PARASHAR Will the Minister of
RAILWAYS be pleased to state

(a) the exact route Kilometreage
for all the 3 Gauges (broad metre
and narrow) in each ome of the
Stateg of India separately as on the
81st March, 1974,

(b) the additions made n this
Route Kilo-metreage during the past
three years, separately for each gauge
in each State, considering the States
a3 constituted at present, and
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(e) whether it is proposed to make
more liberal allocations for new lines
in the case of Hilly and Backward
States which have remamegd neglec-
ted so far?

THE MINISTER OF RAILWAYS
(SHR1 L. N MISHRA) (a) to (c) A
Statement giving the required infor-
mation 18 laid on the Table of the
Sabha ([Placed :n Library See No
LT-8632/74]

Short Fall i Produetion of Gas by
10C

*297 SHRI MUKHTIAR SINGH
MALIK Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) whether there has been a short-
fall 1n the production of liquefied
petroleum GAS (Indane) produced by
the Indian O1l Corporation, and

(b) 1f so, the reasons for short-
fall?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K D MA-
LAVIYA) (a) and (b) There has
been no short-fall in production of
LPG from its refineries by the Indian
O11 Corporation Targets fixed for
sale actual production from the re-
fineries of which the products are sold
by IOC and the actual sales of Indane
Gas for the 1last 3 years are as
follows —

TARGET AC;}JAL LPG

YEAR (MT) (M‘l') (MT)

x971-72 54,166  $3.527 50,439

t97273 . 81,117 83,930 78,738

197374 . 108200 106,906 99,312

Although there has been a substan-
tial increase in the marketing of
domestic gas in each year compared.
with the previous year, shortfall in
actual sales aganst targets during
these years was mainly due to the
mmadequate availabibty of cylinders
and seasonal short-fall in upliftment
due to operational reasons and breach
of rail/road transport, etc

Cost of Coal-based Fertilizer Plants

*298 SHRI K LAKKAPPA
SHRI BANAMALI BABU

Wil the Minwter of PETROLEUM
AND CHEMICALS be pleased to
state the cost of each coal-based ferti-
liser plants proposed to be set up
the Fifth Five Year Plan”

THE MINISTLCR OF STATL IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH):
Three public sector coal based fertilizer
projects are under implementation at
Talchar (Onssa) Ramagundam
(Andhra Pradesh) and Korba (Madhya
Pradesh) While the plant at Rama-
gundam 15 estimated to cost about
Rs 147 3 crores, the plants at Talcher
and Korha are expected to cost about
Rs 143 crores and Rs 150 croreg res-
pectively

Robberies in Trains during August
19718—Aungust 1974

*299 SHRI KRISHNA CHANDRA
Will the Minister of RAILWAYS
be pleased to state,

(a) the number of robbemes oocur-
red m traing dyring August 1973—
Auguet 1074, Stetewise,

(b) the number of persons arrested
so far in this connection; and

(c) the steps taken to Mmch
incadenta?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and b).

S ate No ot No. of
cases of  persons
12 1e,  arrested

Andhra Pradesh . 35 55
Assam . .

Bihar . . 5% 5t
Delhi : . I

Guyrat . . 5 3
Hatvar . 3 ]

Himuchi Prdesh

Kerala | . .

Madhva Pradesh ’ . 25 24
Maharashtra | . 61 64
Musore

Orssa . . 3 1
Lamab | . . 7 19
Rajasthan . . 17 2
Tamil Nadu . 5 2
. p. . . . 73 90
Wt Bengal . 8o 164

(¢) “Policing including Ranlway
Police” being the responsibility of the
States under the Constitution, measures
for prevention of robberies in running
trains have to be taken by State
Governments. The State Governments
are taking the following steps for pre-
vention of this type of crime:

(1) Escorting of important trains;

(1) shadowing of suspects by armed
Policemen in plain clothes in
West Bengal area;

(1) Posting of regular beat patrols
on station platforms and in
whaiting halls for keeving sur-
veillance over criminals and
known bad characters.

2787 L.S.~—2

(1v) Vigorous investigation of offen-
ces and prosecution of crimiials
coming to light;

(v) action against known and
hahitual eriminals  under the
mevertine laws where a e juate
n atericl 1s available.

Vacant Posts of Judges in High
Courts

*300 »HI{ DIRENDER SINGH
RAO:
SHR1 ATAL BIHARI
VAJPAYEE,

Will the Miuster of LAW, JUSTICE
AND COMPANY ATFAIRS bie pleased
to state

(a) the number of 1acancies of
Judge 1n carn Hign Court of the
country as on the 30th Octi ber 1974,
Stute-wis.;

(b) since when these posts have
been lying vacant;

(¢) the 12asons for the delay in
filbng up these vacancies: and

(d) how much time will be taken
to fill up these vacancies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) to (d). A
statement 1s placed on the Table of
the House. [Placed ' Library. See
No. LT-8633/74].
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Removal of Substitutes under Loco
Foreman, Patherdih from Service by
D.S., Dhanbad

*303 SHRI BHOLA MANJHI: Will
the Mimster of RAILWAYS be pleas-
ed to state.

(a) whether a good number of
substitutes under Locg Foreman,
Patherdih were removed from service
by DS, Dhanbad on 10th May, 1874
and thereafter during last Railway

uBCKMBER 3, 1074
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sirike on the plea that their guardians
were not coming to duty;

(b) whether it was the po'icy and
directive of Government to take such
action; and

(¢) if not, the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No, Sir.

(b) and (c¢) Do not arise.
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Final Survey of Bombay-Mangalore
Railway Line

*305, SHRI P. R. SHENOY: Will
the Mimster of RAILWAYS be pleased
to state:

(a) the steps taken to conduct the
final survey of the proposed Bombay-
Maungalore Railway line;

(b) the progress of earth work un-
dertaken between Apta and Dasgeon
as part of this proposed line; and

(c) the attitude of the Planning
Commussion to include this project in
the Fifth Five Year Plan?
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THE MINISTER OF RAILWAYS
(SHRI L. N MISHRA) (a) Final
Location Survey between Apta and
Dasgaon has since been completed and
t1e reports are under examination
The Final Location Survey between
Dasgaon and Ratnagir: including spot
checks on the previous survey between
Ratnagiri and Mangalore has also been
sanctioned and 1s 1n progress

(b) Earthwork on the Apta-Dasgaon
portion of the Konkan Railway Pro-
ject was taken up durning 1973 as a
drought rehef measure and was exe-
cuted by the Maharashtra State Gov-
ernment gt their cost Out of tolal
quantity of 1890 lakhs cubic metres
of earthwork, 107 lakh cubic metres
was completed by the State Govern
ment The work was suspended by
the State Government on 15-6-1973 as
the drought conditions improved

(¢) The project has been included
i the hist of railway lLines proposed
{0 be taken up during the 5th Five
Year Plan lor the development of
1ackward areas of the country pro-
wvided that additional funds are made
available for1 this purpose The funds
allotted for construction of new rail
way lines 1n the Fifth Plan are 1n
«ufficient even tor c(ompleting the
works 1n progress and those required
for meeting the demands of the core
sector The Planming Commission had
been approached for making addi-
tional funds available for this purpose
but they have been unable to do w0 on
account of the present difficult finan-
cial position

Threatened closer of Industries for
Non-availability of Furnance and
Diesel Ol in Rajasthan

2803 SHRI SHRIKISHAN MODI
Will the Minister of PETROLEUM
AND CHEMICALS be pleasad {0
state

(a) whether Government are aware
that a large number of medwum and
small secale industrial umits i1n Rajas-
than are bemg forced to close down
due to the non-availability of furnace
o1l, diesel o1l and other ol products,
and

(b) if so the measures taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHD
(a) and (b) No such reports have
been received by the Government Sale
of diesel o1l from the companies out-
lets is at present free Furnace oil
supphes are however being made by
the companies on the baus of 1973
ofitakes of individual consumers A
10 per cent efficiency cut 1s being ap-
plied 1n making furnace oil supples
to all consumers A further 10 per
cent cut 1s also being made in supplies
1o 1ndustrial consumers other than the
33 specifica core sector industries A
quota hag also been allocated to the
States for supplies {0 small scale units
and State Enterprises which are not
registered with any Central sponsoring
authornties

Foreign Compameg Markelng Pro-
ducts of Small Units

2804 SHRI SURENDRA MOHANTY
will the Mmister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Ques-
tion No 3676 on the 27th August 1974
regarding Foreign companies market
ing products of small umis and stute

(a) whether the requsite nforma-
tion hag since heen co'lected,

(b) if so0 whether he would lay 1t
on the Table of the House, and

(e) 1f not, when he 1S expected to
do so?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR' K R GANESH)
(a) to (c) Efforts are being made to
collect the information and it will be
1a1d on the Table of the House as s»0n
as possible
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Shortage of Petrol, Diesel ang Xero-
sene in Gujarat

2806. SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether there has been acute
shortage of petrol, diesel and kerosene
during the last quarter in Gujarat;

(b) if so, reascns therefor; and
b ’

(c) steps taken by the Central Gov-
ernment to supply the quota fixed for
the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRY C. P. MAJHI):
(a) to (¢). There have been no reports
of any shortage of petrol or diesel any-
where in the country including Gujarat
during the last quarter. No State-wise
allotments of these products are also
being made. Supply of diesel oil is at
present free and supplies have been
increased by oil companies in the dif-
ferent States to the extent required.

DECEMBER 3, 1974
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Quotas of kerosene to the Stat
were, however, reduced to achie
economy in consumption. In som
months the cuts were to the extent o
30 ver cent. It is likely that this ma
have given rise to shortage of kero
sene in certain areas. However, dur
ing the last quarter despatches of
kerosene to Gujarat State have been
more than the allocations. From the
month of November, 1974 kerosene al
locations have been increased by
ducing the overall cuts to about 1
per cent. For Gujarat kerosene alloca:
tion in November was increased
23,024 MTs against 19,550 MTs i
October. In December, the allocatio
for Gujarat has been increased furthe;
to 25,316 tonnes.

Repairs and Expansion of Railwa
Station in Punjab

2807, SHRI RAGHUNANDAN IAL
BHATIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether some of the Railway
stations in Punjab need repairs anl
expansion;

(b) if so, whether Central Govern-
ment have granted funds thevefor
during the current year; and

(c) if so, the salient features there-
cf?

THE DEPUTY MINISTER IN TH
MINISTRY OF RAILWAYS (SH
BUTA SINGH): (a) For the existi
level of traffic, major expansion o
Railway station buildings in Punjab.
State is not considered necessary.
However, certain proposals for provid-
ing improved passenger amenities
indicated in reply to part (c) are i
progress.

Periodic maintenance and repair
which are necessary are carried oub
regularly as a normal practice on t
entire Railway system.

(b) Funds for maintenance and re-
pairs are vrovided every year and thi
year also funds for this purpose havi
been provided.
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Funds have also been provided for
passenger amenity works for the entire
Railway sysiem.

(c) The following passenger amenity
works are in progress at various
-stations in Punjab:—

1. Bhatinda
Extension of sueller on platform.
2. Ludhigna

Provision of IRS Covering on
platform.

3. Jullundur City

Provision of passenger
shelter on platform.

platform

4. Beas

Extension of platform shelter on
¢ down platform.

5. Patiala

(i) Provision of shed on island plat-
form.

(i1) Provision of foot over bridge.

Proposal to Improve Facilities at
Kazhakootam Station (Kerala)

2808. SHRI VAYALAR RAVIL: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government propose
to improve the facilities for the pas-
sengers at the Kazhakootam Railway
stalion in Kerala along with the con-
version work of the Ernakulam-- Tri-
vandrum Railway line into broad
guage line; and

(by if so, the broad outline of the
works proposed to be undertaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
BUTA SINGH): (a) Yes.

(b) The works
undertaken are:

proposed to be

(1) Provision of a new booking office.

(ii) Provision of two new rooms for
Signal Branch.

(iii) A rocom for
smalls.

booking of

(iv) Extension of the existing rail
level platform by 61 metres and
raising it.

(v) Provision of a new rail level
1sland platform.

Loss Suffered in Bihar guring Nevem-
ber, 1974

2809. SHR! SUKHDEQO PRASAD
VERMA- Will the Mimister of RAIL-
WAYS be pleased to state:

(a) the total loss suffered by the
Railways as a result of the Bihar agi~
tation in November, 1974; and

(b) the precautionary measures
taken by Government to safeguard

the Railway properly on such occa-
sions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Rs. 24,209.

(b) Constant liaison 15 maintained
with the State Governments and with
their help, Civil Police, Government
Railway Police and Railway Protection
Force are posted to safeguard the
raillway property on such occasions.

Threatened Closure of Industrial
Tnits in Goa for Non-ava.ilability of
Furnace and Diesel Oil

2810. SI{RI PURUSHOTTAM KA-
KODKAR:- WiJl the Minister of PET-
ROLLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether Government are aware
that a large number o° Medium and
small scale industrial units in Goa
are being forced to close down due
to the non-availability of furnace
oil, diesel oil and other oil products;
and

(b) if so. the measures taken in
this regard?



43 Wnitten Answers

THE DEPUIL'Y MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR' C P MAJHI)
(ay and (b) No such reports have
been receiwved by the Government Sale
of diesel o1l irom the¢ compames out-
lets 1s at present free Furnace oil
supplies are howevcr being made by
the companies on the basis of 1973
offtakey of individuel consumers A
10 per cent efficiency cut 1s being ap-
plied n making furnace oul supplies
to all consumers A further 10 per
cent cut 1s also being made 1n supplies
to industrial consumers other than the
33 specified core sector indusiries A
quota has also been allocated to the
States for supplieg to small scale umts
and State Enterprises which are not
registered with any Central sponsoring
authornities
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Licences issued to Certain Drug Firms

92812 SHRI BHALJIBHAI PARMAR
Wi} the Mmster of PETROLEUM
AND CHEMICALS be pleased to state

(a) how many leiters of intent
Industrial licences|permission letters

DECEMBER 3, 1974
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have been granted to M/s. E. Merck,
Glaxo, Hoecht and Anglo French dur-
ing Fourth Five Year Pian perjod

(b) what are the items covereq by
each letter of intent|licence|permis-
sion letter and capacity of each item
thereof,

(c) what 18 the production of these
itemg by the above firms, and

(d) what action has been taken
against them where they have over~
produced and contravened the licenc-~
ing provisions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
(a) to (c) A statement indicating per-
mission letters/industrial lcences/
letteris of intent granted to M/s E
Merck Glaxo Roche and Anglo French
durwg the 3rd and 4th Five Year Plan
period and the item of manufacture,
capacity covered under each and pro-
duction during 1971 and 1972 laid on
the Table of the House [Placed in
Library See No LT-8634/74]

(d) The question of excess produc-
tion 1s being ¢xamined by Government
separately

Restoration of Traing SusPendeg Im
Rajasthan

2813 SHRI BISHWANATH JHUN-
JHUNWALA Wil the Minuster of
RATLWAYS be pleased to state

(a) the names of the Ratlway ser-
vices that were suspended and those
whoge frequencies were reduced 1
Rajasthan during the Railway stiike,

(b) whether all the suspended
trains have since been 1estartedq and
the frequencies of other trams restor-
ed ang

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH) (a) to (¢) The in~
formation 1s being collected and will
be laid on the table of the Sabha
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Resolutions Passed at Divisional Con-

ference of All India Loco Ruining

Staff Association of Ajmer Division
(Western Railway)

2814. SHRI CHANDRIKA PRASAD.
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a Divisional Conference
of All India Loco Running Staff Asso-
ciation of Ajmer Division (Western
Railway) was held at Abu road on
16th February, 1974 and resolutions
adopted thereai were sent to the
General Manager by the Association
and also the same were forwarded by
some Members of Parliament to the
Railway Minister;

(b) if so0, the salient features of the
resolutions and action, taken on each
item; and

(c) how much time Government will
take in finalising the items referred
to In the resolutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (¢) A statement indicating
the points raiseq in the resolution and
the position in this respect is laid on
the Table of the House. [Placed in
Library. See No. LT-86-35/74].

Wagons for Sugarcane Growers in
Bihar on Metre Gauge Section (North
Eastern Railway)

2815. SARDAR SWARAN SINGH
SOKHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is considerable
resentment amongst the sugarcane
growers of Silout. Dholi and Pusa in
Bihar, on account of the proposed sus-
pension of the movement of wagons
on Metre Guage Section of the North
Eastern Railway between Samastipur
and Muzaffarpur;

(b) whether due to this reason more
than 5,000 kisang would suffer 5 loss
of approximately 40 lakhs of rupees
because such a huge quantity of sugar-

cane cannot be transported by trucks
alone; and

(c) if so, what immediate steps the
Railways propose to take lo save the
kisans and sugar industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). The works
in connection with the conversion of
the existing metre gauge line between
Samastipur and Muzaffarpur into broad
gauge will necessitate closing of the
section for about a fortmight from the
middle of December 1974. It is there-
fore, not possible to arrange clear-
ance of sugarcane by rail from stations
in this area during the ensuing cane
crushing season. However, arrange-
ments to clear sugarcane from Silout,
Dholi and Pusa Road stations by road
have since been made in consultation
with the authorities concerned by the
Samastipir sugar factory.

Setting up of Railway Werkshop at
. Vijayawada

2816. SHRI .VIRBHADRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a proposal is under
consideration with Government to set
up Railway workshop at Vijayawada;

(b) if so, what is the estimated cost
and capacity and whether any foreign
assistance will be utilised; anq

() 1if so. the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A scheme for
setting up a new wagon repair work-
shop at Vijayawada on the South Cen-
tral Railway has been sanctioned.

(b) The total estimated cost of the
scheme ig Rs. 14.83 crores and the
workshop has been planned for an
annual targetted capacity of 13.600
four-wheeler wagon units.

No foreign assistance will be utilis-
ed for setting up this workshop.

(&) Does not arise.
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Production and Disfribution of L.D.P.

2817. SHRI BISWANARAYAN
SHASTRI: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether there is an acute shor-
tage of Low Density Polythene for
domestic use and otherwise in the
country;

(b) the production capacity of
L.D.P. and what is the actual produc-
‘tion;

(¢) the total quantity of L.D.P.
imported during 1973-74; and

Name of the firm

M/s. Union Carbide India Ltd., Bombay.
M/s. Alkali & chemical Corpn. of India Ltd.

Calcutta, . .

The total quantity of Low Density
Polythene imported during 1973-74
was 3400 Metric Tonnes.

(d) There is no distribution control
on Thermoplastic Resins including Low
Density Polythene. However, approxi-
mately 80 per cent of Low Density
Polythene i~ distributed to Small Scale
consumers as against 20 per cent to
Large Scale consumers.

Despatch of Urea for Industrial use

2818. SHRI D. B. CHANDRA GOWDA-
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have re-
celved complaints about the irregular
despatch of Urea for industrial use;
and

(h) if g0, what steps have been taken
by Government to improve the situa-
tion?

DECEMBER 3, 1974
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(d) the procedure for its distribu-
tion and whether the small units
have been denied its allocation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) There is shortage of Thermo-
plastic Resing including low Density
Polythene for some time now as pro-
duction has not kept pace with the
increased demand.

(b) and (c). The details are as foi
lows:—

Item Approved Prjuction
manufac- capacity (In metric tonnes)
tured (In metric
e B tonnes)
1973 1974
(Jan/Orty
LDP 20,000 14754 11016
LDP 13,000 13118 9648

THE MINISTER OF STATE IN THE
CHEMICALS (SHRI K. R. GANESH):
CHEMICALS (SHR' K. R. GANESH):
(a) and (v). There were some com-
plaints regarding the inadequacy of
urea allotted for industrial use. Gov-
ernment have since then allotted an
additional quantity of urea in order to
meet adequately the estimated require-
ments of urea for industnal applica-
lions.

Production and Requirement of Soda
Ash

2819. DR. RANEN SEN: WiH the
Minister of PETROLEUM AND CHE-
MICALS he pleased to state:

(a) the quantity of soda ash pro-
duced in India and by whom;
the country’s requirement thereof and
the quantity imported:

(b) whether there is any control
over price or distribution of it and
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how small scale silicate manufacturers
get their supply, and

(c) f so, its present price per
tonne and as was on 1st Ajril, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
((@) R quired information 1s given below -—

(Lakh
onnes)
(I) PRODUCTION IN 1973
1) M s Tata Chemicals Ltd ,
Mithapur (Gujaerat) . . 2 22
(1) M’s Saurashrra Chenucals
Porbander (Gwjarat) . 1 70
(1m1) M/s Dharangadhra Chem-
cals  Works Dharangadhra
(Guyirat) . . . o 57
(v) M s Sahu Chemucals (The
New C-ntral Jute Mills
Co Ltd . . . 0 20
Sahupuri, \ aranas1 (U P )
Toral 4 69
(IT) FSTIMATYD RFQUIRE-
MENT | . . . 5 00

(III) IMPORTS MADI IN 1973 0 015

(1Y) The ¢ 15 np control oveir price
angd distribution of soda ash Iowevel
the small scale «<1licate manufactuiers
recelve most of their supphes direct
from the manufacturers of soda ash

(e) Doer not arise

Political Parties in India

2829 SHRI SHANKER RAQ SAV-
ANT Will the Minister of LAW JUS-
TICE AND COMPANY AFFAIRS be
pleased tp state

(a) the condstions which the pol ti-
ca]l parties are required to fulfil for
being recogmised by the Election
Commission of India as (1) National
parties and (1) State parties,

(b) the names of all the National
parties and the State parties together
with the symbols assigned to each of
them,

(c) whether the newly formed
Bharatiya Lok Dal hag been recog-
nised as a pohtical party, and

(d) if so, smce when and what
symbol has been assigneq to it?

1HE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (DR SAROJINI
MAHISHI) (a) The c(onditions which
the political parties have to fulfil for
being recognised as National Parties
and State Parties are laid down 1n
paragraph 7 read with paragraph 6.
ot the Flection Symbols (Reservation
and Allotment) Order 1968

(b) A statement contaiming a hist is
placed on the Table of the House

(c) and (d) An enquiry as contem-
plated under Paragraph 16 of the Elec-
tion Svmbols (Reservation and Allof-
ment) Order aloresaid to decide
whether the Bharativa I ok Dal partv
shoud le a N\alional party or a State
party and the symbol to be allotted to
it 15 being conducted by the Election
Commiss10n

Starement
LIST O RECOGNISFD PARTIES AND THF SYMBOLS RESERVLD FOR TIIEM

N1 of the Party

1 InJian National Congress

2 JIndian National Congress (Orgamsation)
3. Akhil Bharatiya Jana Sangh .

I NATIONAL PARTIFS

Svmbol reserved

Calf and Cow

Charkha being phed by a woman
Lamp




S1 Written Answers DECEMBER 3, 1974 Written Answers 52
Name of Pty Symbol reserved
4. Communist Party of India . . Ears of Corn & Sickle
5. Swatantra Party . . . . . Star
6. Socialist Party . . Tree
7. Crmmunist Party of Incia {(Marsst . . . Hammer, Sickle anl Star

1I. STATE PARTIES

1. Vishal Haryana Partv
2. Akhil Bharatiya Arya Sabha
3. Indian Union Mushim League .
4. Kerala Congress .
s Revolutionary Socialist Party
6. Peasants’ & Workers’ Party . .
7. Mampur Peoples’ Party . .
8. All-Party Hill Leaders’ Conference .
9. Nagaland Nationalist Organisation .
10. United Democratic Front . .
11, Ornissa Jana Congress
12. Utkal Congress’| . . .
13. Shiromani Akahi Dal
14. Dravida Murnetra Kashagam .
15. Bharati.a Krant1 Dal
16. Mahirashtrawad: Gomantak
17. United Goans (Sequeira Group) .

18 Mzo>Uum i

Capacity of Hindustan Antibiotics for
Producing Drugs

2821. SHR{ MOHINDER SINGH
GILL: Will the Minister of PETRO-
LEUM AND CHEMICALS be plessed
to state:

(a) whether the Hindustan Antibio-
tics has the licensed capacity ior
many a drugg which are scarce in the
market but 1t is not producing th:se
drugs at all or is doing so insignifi-
eantly;

. . Rusing sun
Swastik within a Circle
. . Ladder
. . Horse
. . Spade and Stoker
. . Cart
. . Bicycle
. . Flower
. . Mithun
. . Cock
. Scales
. Water Wheel and Plough
Scales
Rising Sun
. Haldhar
. Livn
. . Hand
. . Elephant

(b) if go, the reasons for the same
angd the steps to be taken to improve
the situation; and

(c) whether private firms, Indian
ang foreign are producing these drugs
much over and above their licensed
capacities?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) and (b). The licenced capacity
for drugs which are not being pro-
duced at all or ‘insignificantly by
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H.A.L., and are scarce ir the market, years and reasons for low production
their production during the last three are given below
Item Production (in tonnes)
Licensed Reasons
Capacity
1972 1973 % 1974
(Jan—Sept.)
Vitamin C 125 tonnes . . 0-139 The installation of Vitamin C

plant was completed in March
1973. However, immediately
sfter the installation, the
Tefrigeration unit of the plant
developed mechanical problems
which could be rectfied by the
middle of 1974. This was n
addition to certajn technological
operatioan] problems. However,
Sorbitol, an intermediate
product hss been precduced
@s.6 tonnes p. m, duxing 1973-74
and @ 14.3 tonnes during April-
October, 1974.

The last two stages for manu-
facture of Viatamin C are under
stabilisation and productionrurs
in differentstages are in progress.

Ampicillin 5000 Kgs. e .. 0-08 Industrial licence for this product
was issued to H. A. L. on 20.3.72
and  trial k production has
commenced in  August 1974.

(c) The licznsed capacity and production of Vitamin C by private firms and imports effected
during the I~st three years are_given below :—

Name of the Party Licensed_Capacity Production (tonnes)
1972 1973 1974
. (Jan—Scept.)
Sarabhai Chemicals . . . . I120tonnes 204 8 217 6 1239

IMPORTS (tonnes)

1971-72  1972~73  1973-74

Vitamin G . . . . . 133 63 280-62  306°00
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AHotment of Railway Wagong to
Madhya Pradesh Mineral Industry

2822. SHRI R. V. BADE: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the State Mineral In-
«dustry in Madhya Pradesh is gsuffering
from inadequate supply of Railway
‘Wagons; and

(b) what sieps the Madhya Pradesh
Government has suggested to the
Railway authorities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI]
BUTA SINGH): (a) No.

(b) No suggestion has heen received
{rom theé Government of Madhya Pra-
desh.

Numes of Importeq Drugs

2824. SHRIMATI BIDIIA GHOSH
GOSWAMI: Wilt- the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) the names of drugs which are
imported; and

(b) the amounts spent quring last
3 years on such imports?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI X. R. GANESH):
(a) The namies of drugs which are
mmported through STC are given in
the attached statement. Information
with regard to other Bulk Drugs mun-
ported by actual users is being coilected
and will be laid on the Table of the
‘House.

(b) The amount spent by STC dur-
ing last 3 years on their imports are
given below:

Year Rs. crores
1971~72 . . . . 8- 84
1972-73 . . . . . 917

397374 . .« . . 9°43
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As regards others, informatiqn is
being collected and will te lajd on the
Table of the House.

Statement
List of items imported by STC
1. Ampicillin Annydrous/Sodium/
Trihydrate
2. Calcium D-Pantothenate,
3. Chloramphenicol Palmitate/,
Powder/Stearate/Succinate Sod.
4. Chloroquine Diphosphate/Sul-
phale.
5. Citric Acid.
6. Empty Hard Gelatine Capsules.
7. Erythromycin Base/Estolate/
Ethyal Succinate/Stearate,
8. Furesamide.
9. Indomethacin.
10. Iodine Crude.
11. L-Base(Active Aminodiol)
12. Methyl Dopa.
13. Nitrofurantoin.
14, D-Panthenol
Alcohol)
15. Phthalyl Sulphathiazole.
16. Prenylamine L.actate.
17. Sodium D-Pantothenate.
18. Tartaric Acid,
19. Vitamin B6(Pyndine Hel)
20. Beta and Gamma Picoline,
. Vitamin C Plain.
22, Amidopyrine,
23.. Analgin.
24. Folic Aaid.
25. Meta Amino Phensl.
26. Phenobarbitone.
27. Piperazin and its salts.
28, Streptomycin Sulpliate.
29. Sulphadimidine (Sulphametha-
zine).
30. Sulphaguanidine.
31. Tetracychne Base.
32. Tetracycline Hydrocloride.
38. Vitamin BI Hel (Thiamine
HeD)
34. Vitamin BI Mononitrate (Thia-
mine Mononitrate)
35. Vitamun BII (Riboflavin)
368. Vitamin- BII 5-Phosvhate Sodium

(Pantothenyl

[
—
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Release of Rallway Employeey
s'  Arresteg under MISA

2827. SHRI S. M, BANERJEE. Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether six Railway employees
arrested under MISA have mnot yet
been released;

(b) if so, reasons therefor; and

(¢) whether  State Governments
have been asked to release them forth-
with?

THE DEPUTY MINISIER IN 1HE
MINISTRY OF RAILLWAYS (SHRt
BUTA SINGH) (a) and fb) Only
four railway employees arrested 1
the context ot strike ot  May, 1974
have not been ieleased so lar Two
ol them have bheen convicted by a
court of law and have oecn disminssed
irom service The other iwo arrested
under MISA aie <1l under detention

(c) The law has tn
course

take 1ls own

Non-Pa ment of O.T Arrears o Staff
in Delhi Division (Northern Railway)

2828. SHRI K, M MADHUKAR
SHRI RAJDEO SINGH.

Wil the Mimster of RAILWAYS
be pleased to state

(a) whether the Raillway Board
1s5ued orders for payment of overtime
arrear to staff w.e.f 1st January, 1973
on the revused scales of pay,

(b) whether the Railway Adminis-
tratiop has recewved any representation
regarding non-payment of overtime
arrear to staff in Delhi Division; and

(c)‘ if so, reasons for non-payment
of overtime to staff in Delhi Division,
siepg taken by the Administration for
payment of the overtime afrear and
the date by which it will be paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) Yes.

(b) Yes. !

{c) Payment of gvert:me arream
hag commenced and i1s expectea to
be completed by 31st March, 1975.

S.C./ST. Principals in Educational
Institutes run by Railways

2829. SHRI AMBESH will the
Minister ot RAILWAYS be pleased to
state

(a) the number of Intermediate
Colleges 1un by +the Ralways;

(b) the Pay scales pgiven to the
Punapals of Intermeaiate Colleges,
g dSecondary Schools and  High
>en ols separ dely, and

(c) the number ot Scheduled Castes/
Scheduled Tribes Prncipals an Inter-
Mm.wate collepes, figher Secondary
Schools and High Scncols, separately?

TIHE DEPUTY MINISTER IN TIHE
MINISTRY OF RAILWAYS (SIRI
BUTA SINGH) (a) Three.

(b) The authorised pav scales of
Principals of Intermediate Colleges/
Higher Secondary Schools and High
Schools are indic ated

Intermediate Colleges Rs. 700—

Higher Secondary 1100.
Schools

High Schools Rs. 400—800.

(¢) 1 Principal ang 1 Head Master
in Higher Secondary Schools; and 1
Head Master in High School belong to
Scheduled Caste In the Intermediate
Colleges, none belongs to the Schedul:
ed Caste

Additional Quota for Import of Tallow

2830. PROF MADHU DANDA-
VATE- Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government have sanc-
tioned additional quota for import of
tallow to the soap manufacturers;
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(b) whether Government have
any check or guarantee that imported
tallow will be exclusively utiliseq for
manufacture of soap; and

(c) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
'CHEMICALS (SHRI K. R, GANESH):
(a) No, Sir.

(b) and (c). In so far as the orga-
nised sector is concerned the question
doeg not arise as a decision has been
taken that no further import of tallow
for manufacture of soap will be made.
Imported tallow has heen cheaper than
indigenous oils in the market.

‘Writ Petition Challenging Presidential
Ordinance on Election Expenses

2831. SHRI B. S, BHAURA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the recent Presiden-
tia] Ordinance relating to election
expenses has beep challengeq 1n
Delhi High Court through a writ peti-
tion filed by a local advocate; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN TlIE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) Yes Sir. ‘

(b). The petitioner has contended
that the Presidential Ordinance inter-
alia violates certain constitutional pro
visions, including article 14 which
guarantees the right to equalty.

Views of the Chairman of 0 & NGC
on Oil Prospects in Iraq

2832. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether according to  the
Chairman of Oil ang Natura] Gas
Commission the prospectg for oil from

tn LEN TN
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the ‘Concessional area’ obtained by
India in Iraq was very good; ang *

(b) if so, what are the prospects in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI).
(a) and (b), Information is being
collected and would be laig on the
Table of the House in due course.

Sale of Crude Oil at Lower Price by
Nigeria

2833. SHRI R. S. PANDEY: Will the
Mmister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government’s attention
has been drawn to the 1eported deci-
sion of Nigeria to sell crude oil-at a
price lower than the market price; and

(b) if so, to what extent India has
taken the advantage of their decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. 7 MAJHI):
(a) and (b). Nigeria is reported to
have decideq to supply ccude oi]l to
African developing countries unly at a
price lower than that at which it 1s
sold to other buyers,

New Railway Line Connection wilh
Guruvayoor in Kerala

2834. SHRI C. K. CHANDRAFPPAN.
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the survey report has
been '‘made available for the comstruc-
tion of a new railway line connecting
Guruvayoor in Kerala; and

(b) if so, the salient features there-
of and the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. The survey
is in progress. ,

{b). Does not arise,
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Caseg pending in Orissa High Court

2836 SHRI D K PANDA Will the
Minister of LAW JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether Government have
decided to bring some measures in
order to dispose of cases pending 1n
High Courts;

(b) if so, the salient features there-

(c) the number of cases pending m
Orissa High Court,

(d) whether Government have given
firective to expedite the disposal
lhereof, and

(e) if so, the results thereof”

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) (a) to (e). The
State authorities have been edvised
1o review and refix the Judge strength
of the High Courts from time to time
taking anto aceouni the institutions,

disposals and the pendency They
have also been advised that action to
fill vacancies should be imtiated well
in advance so as to ensure that the
vacancies are filled from the date of
occurrence

The Iigh Court Arrears Committec
had made some recommendations which
are purely of admimstrative rature
ammed at elminating delay in the dis-
posal of cases The State Govern-
ments and the High Courts have been
advised that such recommerdations be
implemented straightaway

The Law Commission had made a
number of recommendations for
amendment of procedural law in eri-
minal matters Based on those recom-
mendations a new Code of Criminal
Procedure has been enacted recently

The Law Commission has also sug-
gested certain amendments to the Code
of Civil Procedure 1908 with a view
to ellminating 'minimising delays 1n
civil htigation and therebv reducing
costy A Bill for amending the Code
of Civil Procedure 15 before the Far-
liament

The number of cases pending in the
Orissa High Court on 30th June, 1974
was 5 865

Permanancy for Casual Labourers en
Indian Railwavs

2837 SHRI P G MAVALANKAR
Will the Mnister of RAITI WAYS le
pleased to state

(a) whether any casual labourers are
being made permanent on the Indian
Railways, and

(b) 1f so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (@) and (b) In
accordance with the service conditions
of casual labourers, they are not made
permanent directly They are first
engaged against temporary posts and
subsequently absorbed agast iegular
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posts, if founq fit. They are then
made permanent according to their
seniority and availability of perma-
nent vacancies,

Proposal to Introduce Fast Trains for
Bhopal

2838. SHRI S. C. SAMANTA: Wwill
the Minister of RAILLWAYS be
pleased to state:

(2) whether many of the Zonal
Railways have providedq exclusive
trains =with termini at State capitals
such as Lucknow Mail and Express,
G.T. Express, Rajdhani Express ter-
minating at Calcutta and Bombay and
if so, what are the reasons that the
capital of Madhya I'vedesh, namely
Bhopal, has been deprived of such
tacility;

(b) whether Government propose
to introduce a fast train terminating
at Bhopal, or to provide one more
fast train op the trunk route of the
Central Railway with termini at Bom-
bay and New Delhi or Delhi; and

(c) the reasons for not increasing the
number of train services between New
Delhi and Bombay on the Central
Zonal Railway, in addition to the
Punjab Mail and Amritsar Express
which are in existence since nearly
half a century?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a). No. Passengers to
and from Bhopal have also been pro-
vided reasonable travel facilities which
include three slip coaches running
between Bhopal and Delhi/New Delhi,
all hauled by important Mail/Express
trains. Five pairs of ™Nlaii/Express
trains running on Delhi/New Delhi-
Madras-Bombay routes and a bi-weekly
Janata Express on Bombay Lucknow
rute also cater to the needs of Bhapal
passengers. Separate Juotas have
been alloted for passengers crig'nating
from Bhopal. Introduction of originat-
ing terminating trains from important
terminals is done primarily on traffic
considerations and availability of re-
sources, However, one pair of express
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train viz. 35/36 Bilaspur Expres‘s is
already scheduled to originate/termi-
nate from/at Bhopal.

(b). No.

(c). Introduction of an addition
train between Delhi/New Delhi an
Bombay V.T. via Bhopal is nct at pre-
sent operationally feasible for want of
spare line capacity on sectinrs enroute
and requisite terminal tacililieg
Bombay and Delhi/New Delhi.

Viewg of the Drug Controller of
West Bengal Regarding Shortage of
Drugs

2839, SHRI MANORANJAN HAZRA:
Will the Minister of PETROLEUM
AND CHEMICALS be uleased fo
state:

(a) whether Government are aware
that {the Drug Contrciler of the West
Bengal had admitted that there was
a shortage of some Kkinds of drugs
and the existing Drug Price Ceontrol
Order had some loopholes which IedI
to speculative hoarding of some types
cf drugs; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). Shortage of certain drugs
have been reported from West Bengal.
The concerned manufacturers have
been requested to rush supplies Of
drugs in question to the areas fro
which the shortages have been repo
ed.

The Drug Controller, West Be
has not pointed out any loopholes
the Drug (Prices Control) Order.

Cases which were not referreq
M. R. T. P. Commission

2840. SHRI B. V., NAIK: Wil
Minister of LAW, JUSTICE A
COMPANY AFFAIRS be pleased-
state:

(a) whether the Department
Company law does not refer all ca
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of monopolists either for ‘expansion or
for setting up new undertakings to the
Monopolies and Restrictive Trade
Practices Commission, if so, the rea-
sons therefor; and

(b) number of cases not referred to
Monopolies and Restrictive Trade
Practiceg Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPARY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a). Under the
scheme of the Act, it is 10t mandatory
for the Ceniral Government lo refer
all applications under Chapter 111 to
the M.R.T.P. Commission for inquiry
angq report. The policy in this rogard
1s explained in para 4 of Chapter I
of the Second Report on the Working
and Administration of the M.R.T.P.
Act, 1969 for ihe calendar year ended
31st December, 1972 laid ou the Table
of the House in December, 1973.

(b) 394 notices under section 21 and
141 applications under section 22 were
rot so far referred to the Commission
lor inquiry and report, The details
of some of such notices/applications
disposed of by the Central Government
with or without reference to the com-
mission are contained in the 2 annual
reports laid before Parliament.

Seiting up of Power Plants for Ferti-
lizer Units

2841. SHRI PRABODII CHANDRA!
SHRIMATI SAVITRI SHYAM:

SHRI NAWAL KISHORE
SHARMA:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have de-
cided to set up independent power
Plants for fertilizer units in the coun-
iry, and

(b) if 80, the main features and the
extent to which the requirements of
fertilizer will be met?

187 LS8
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The setting up of cap~
tive power plants in fertilizer units is
considered on the merit of each case.
Captive power facilities are already
in existence in certain plants, e.g.
Kota, Goa, Coachin and Sindri; cap-
tive power Iacilities are also being
developed al Gorakhpur.

Agreement between India and U. S.
Automobiles and Oil Companies on
Qil Programme

2842. SHRIMATI SAVITR] SHYAM:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether an agreement between
the Government of India and the
United States automob''es angd oil
companics has been 1eached for re-
search programme of oil in India;

(b) if so, the main features of the
agreement; and

(c) the time by which the report in
this resard js cxpected to be submit-
ted to Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir,

(b) and (c). Does not arise.

Decline in Production at Madras
Refinerieg

2843, SHRI YAMUNA PRASAD
MANDAL:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Madras Refineries
production is expected to be far less
this year than its installed capacity;
and

(by if so0, the reasons therefor and
remedial measures proposed?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI).
(a). The crude throughput of Madras
Refinery dunng the period from July,
74 to June, 75, which 15 the financial
year of the Company, 1s expected to
be of the order of 2,46 million tonnes
as agamnst the designed capacity of
2.5 million tonnes per annum,

(b). The shght shortfall 1in the
throughput 1s mainly due to the plan-
ned shut-down (which takes place
opce In two years) in September, T4
and Naphtha ullage (shortage) prob-
lems due to shut down of Madras Fer-
titizers Lid. The uphftment of Naph-
tha has, however, now improved.

Disposing of Assets by Burmah Shell
before Nationalisation

2844. SHRI S. A. MURUGANAN-
THAM.
SHRI B. 8. BHARUA,
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether Government are aware
that the Burmah Shell 01l Company
has been disposing of its assets in the
wake of the move for a possible take
over of the Company by the Govern-
ment;

(b) if so, the facts thereof; and
(¢) how will it affect the negotia-
tions for nationalisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C.. P. MAJHI):
(a) to (c). Burmah-Shell is disposing
of some of 1its assels in India n the
ordinary course of business. Burmah-
Shell has intimated that the sale-
proceeds from the disposal of assets
amounted to Rs, 1.08 crores in 1973.
These will be taken into account while
cnmsidering the terms, conditions and
all other questions relating to the take-
ovey of Burmah-Shell's assets and
opegations in India, For the disposal
of immovable assets, the Company has
fo obtain the approval of the hesenve
Bank of India under the Foreign Ex-
chatige' Regulation Aet.
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Decision o restart trains from Alipur-
duar to Bamanhat/Gitaldaha

2845. SHRI B. K. DAS CHOWDHU-
RY Will the Minister of RAILWAYS
be pleased to state:

(a) whether his Ministry has de-
crded to re-start two pairs of irans,
which were cancelled due to short
supply of coal, from Alipurduar junc-
tion to Bamanhat/Gitaldaha of North
east Frontier Railway; and

(b) if not, the reasons for the delay
in starting those trains in spite of the
fact that coal position has greatly im-
proved 1n the Rallways and he had
a s0 given an assurance that those
trains will be re-starteq after the cecal
position improves?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)' (a) and (b) Two
pairs of passenger trains on Alipur-
duar-Bamanhat section and other ser-
vices earlier cancelled on the Northeast
Frontirer Ranway have not been res-
tored not on account of Shortage of
coal but on the basis of traffic justifi-
cation However, the Northeast Fron-
tier Railway has advised that the
traffic pattern i1s under study on the
basis of which 1t will consider the
restoration of these trains.

Loss suffered during Bihar Bandh on
4th November, 1974

2846 SIHR" ARVIND M. PATEL Will
the Minister of RAILWAYS be pleased
to state: t

(d) the total loss suffered by the
Refitwayn during the Bihar Bandh on
the 4th November, 1974;

(b) whether any Railway employee
lost his life during the bandh; and

(c) i sb, the patticulurs of com-
peneation paid $o his famiiyy

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINH): (a) Rs. 17,787/-.

(b) No.

(c) Does not arise
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Promotion of Ministerial Staff of Per-
sonnel Branches in Indian Railway

2847 SHR! V MAYAVAN Will the
Minisier of RAILWAYS be pleased to
state

(a) what 15 the percentage of posts
1n various grades fixeq for the Mims-
ierial staff of the Personnel Branches
in the Railways,

(b) when was such percentage fixed
and salient fecatures of revisions made
thereafter,

(c) the number of Ministerial staff,
grade-wise, who have put in more
than 10 yeais of service mn the same
grade without any promotion, and

(d) whether Government have
taken any steps to promote such staff,
who have put in service of 10 years or
more 1n the same grade?

THE DEPUTY MINISTER IN THE
MINISIRY OF RAILWAYS (SHRI
BUTA SINGH) (a) The following per-
centages are prescribed for distribu-
tion of Clerica] posts in Personnel and
other executive Branches on the Rail-
ways v—

Grade
Athorised Scales of Revised scales Percen-
pay of pay tage

(Rs.) Rs)
110-180 , . . 260-400 50
130-300 . R . 330-560 40
210-380 . . . 425-700 8

335—4251 . . Notyetfixed
350-475 . . 550-750 2

4s0-575) . . 700-900

100
e

(b) The shove percentages were
predcribéd wef 1st Ottober, 1962 as

a result of acceptance of the recom-
mendations of Justice Sankar Sarans
Tribunal and there has been no revi-
sion thereof so far

(c) Information 1s being collected
and will be laid on the Table of the
Sabha

(d) No

Increase m prices of Drugs after
deconirol

2848 SHRI INDRAJIT GUPTA Will
the Minister of PEIROLEUM AND
CHEMICALS be pleased to state

(a) whether after the wirtual de-
control of drug prices, the leading
Chemicals and Pharmaceutical com-
panies have been permitted to charge
higher retail prices for old stocks,

(b) 1t s0o why Government have
sanctioned such blatant profiteering as
the consumer’s expen-e,

(¢) if reply to (a) 1s in the negative,
whether he 15 aware that these compa-
mes have instructed their retail deal-
lers to charge higher prices for their
previously held stocks and

(d) whether Government propose to
take any action in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)-
(a) to (d) The prices of drugs are
statutorily controlled under the Drugs
(Prices Control) Order, 1970 Only
units having saleg turn-over not ex-
ceeding Rs 50 lakhs per annum have
been exempted from the requirement
of taking Government’s approval in
the fixation/revision of prices of their
products, The manufactufier or im-
porter of a formulation is also requir-
ed to furmish the relevant price list
to the dedler and such price Ust 1s the
dealers’ authorsty for charging the
correct price from the consumer The
price list 15 required to be displayed
by every retailer at the place of busi-
ness go as to be hcoessible for consulta-
tion by any tustomer The priees of
formulations are required to take
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effect within 15 days of the communi-
cation regarding decision of the Central
Government. The prices of drugs con-
tinue to be controlled under the Drugs
(Prices Control) Order, 1970. Hathi
Committee 1s, however, looking into
this and similar other matters.
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Amendment of MRTP Act

2851, SHR1 C JANARDHANAN:
Will the Minister oif LAW. JUSTICE
AND COMPANY AFFAIRS be pleased
fo state

(a) whether the Trade and Indus-
try have uiged Government to amend
section 20 of the Monopolies and Res-
trictive Trade Practices Act; and

(b) if so the salient features there-
of and Government's responce there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA), (a) No, Sir.

(b) Does not arise.

Filling up of Vacancies of Member
(Accountant) and Member (Judicial)
in Income Tax Tribunals

2852. SHRI P. M. SAYEED: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SAROJINI
MAHISHI) (a) The reguired informa-
tion 1s as under —

74

(b) The appointment made m 1971
and 1972, menfioned in part (a) above,
were made out of the recruitment im-
tiated 1n 1970, when a common roster
for the purpose ot 1eservation of can-
didates belonging to Scheduled Castes

Year Ac ovntant  Judicial and Scheduled Tribe, was Leing mam-
Member  Mcmber tained and those made 1n 1973 and
- - - - 1971 were made oul of the recruitment
1971 . . 9 11 tated B
1972 it L mitiated 1972 when the systemn of
. separate tosters tor the post of judi-
1973 . . 10 I c11l Member and Accountant Member
1974 . . . 2 1 was mtroduced The vosilion of re-
(Pp to 3120'197“ L servat:.on 15 1 under
Year Accountant Mcmber ard Jucicial Mumber
No of posts Noof §C N: of posts N: ;f—S—F_
cserved for filled mm r erved tor filled 1n
SC ST
1971 \ 4 2 2 Nil
1972 f
ACCOUNTANT MEMBEFR
Year No of Posts No. of Posts No ol Posts No of Posts
1eserved  for fulled in weeerved for  filleg in
SC $1
1973
1974 2 2 1 Nil
JUDICIAL MEMBI'R
Yecar No of posts No of posts Ne ¢f posts No of posts
resc;vad for filled 10 reserved fer filled 1n
1973 \
1974 [ 2 2 1 Nil

(e) The reserved vacancies having
remamned unfilled for reasons of non-
availability of candidates belonging to
Scheduled Castes and Scheduled Tribeg
wil] be duly taken 1nto account lor
the purpose of recruitment n future
in accordance with the general crders
of the Government in the matte- ot
reservations

fafim g amwEl & faaweia
grR ¥ gER A
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Scheme of Saudi Arabia om Future
Piicing of Oil

2854. SHRI NAWAL KISHORE
SHARMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether Government's attention
has been invited to the reported
scheme put forward by Saudi Arapia
on future pricing of oil by six major
Gulf oil-producing States;

(b) if so, the extent to which such
proposals would adversely aﬁgct the
consumers and most particularly
India;

(c) the steps being taken by Gov~
ernment to procure oil at cheap rates
in the country; and

(d) the steps being taken by Gov.—
ernment to face the challenge of oil
shortage in the country?

THE DEPUTY MINISTER IN THE
MIN'STRY OF PETRQLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) At a recent meeting of the Gulf
0Oil producing countries, Saudi Arabia,
United Arah Emirates and Qatar have
deciled as follows:—

1. To lower the crude oil posted

prices by 40 U.S. cents per barrel with
effect from November, 1, 1974.

2. To raisve the rate of royalties to
20 per cent.

3. To raise the rate of income tax
applicable to the oil companies to 85
per cent.

DECEMEER 3, 1974
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The revised price formula will be
effective uptp ithe end of July, 1975.

However, Iran, Irag and Kuwait, the
other three participants ai this meet-
1ing, dissociated themselves from the
decision,

(b) With this decision, the foreign
oil companies in India have intimated
increase 1n their prices wef. 1st
November, 1974 in the case of Exxon
and Caltex, and from l4th November,
1974 in the case of Burmah Shell.

(c) Import of crudo oil under bila-
teral deferred payment has been
arranged from Irag and Iran.

(d) The following steps have heen
taken:—

(1) Efiorts to maximise the produc-
tion of indigenous crude have been in-
tensified.

{2) Through various optimisation
exercises the yield patiern of crude in
the refineries has been adjusted in a
manner to get the most economical
yield pattern. Product specificalions
have also been adiusted as far as
possihle for this purposes.

Fiscal measures have been taken to
curb the consumption of some products
hke Motor gasolene, Lubricating oils,
bitumen ete. Price of furnace oil has
also been increased to encourage switch
oter to coal. Steps have been taken
to encourage efficiency in the use of
fuel. Availability of kerosene, an item
of personal consumption, has been re-
duced to the maximum extent possible.

(4) Petroleum products which are
surplus to our requirements, are being
exported.

(5) Assistance has also been taken
from the o1l facility of I.M.F.
Proposals to increase outlay for
and NGC during Fifth Plan
2855. SHRI M. KATHAMUTHU: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have 2
proposal to increase the outlay for the
Qil and Natural Gas Commission dur-
ing the Fifth Plan period; and
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1

(b) if so, the broad outlines thereof
and the purpose for which it would be
used?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 C. P. MAJHI):
(a) and (b). The ONGC’s Fifth Five
Year Plan has been drawn up in terms
of certain physical targets. To the ex-
tent the internal resources of ONGC,
trom time to time, fall short of re-
quirements for achievement of the tar-
gets, 1t would be Government’s en-
deavour to supplement Commission’s
financial reguirements.

Retrenchment Notice on Employees of

Bridge Engineering Department, Vija-

yawada Division (South Central Rail-
way).

2806, SHRI Y. ESWARA REDDY-
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of employees in the
Bridge Engineering Department in the
Vijayawada Division of South Central
Rallway who were given relrenchment
notice;

(b) the reasons for retrenching these
workers before undertaking a cadre
review particularly when they have
put in a number of years of service;
and

(¢) whether any attempt has been
made to absorb them in other Depart-
ments and other places in South Cen-
tfral Railway?

! THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Thirty~
thiee casual labourers were given re-
lrenchment notices due to completion
of works,
(¢) Yes, but no vacancies were
Rvailable to accommodate them as there
§ curtailment of works.

Caliex Refinery at Visakhapatanm
working below-capacity

2857. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Caltex is Wworking
its refinery at Visakhapatnam much
below its capacity;

(b) how does the production in the
current year compare with that for a
similar period last year;

(¢) whether the reasons for under
utilization have been ascertaineq and
if so, the particulars thereof; and

(d) the action taken by Government
to assist the Company 10 work the
said refinery to its full capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI (. P. MAJHI): (a)
The Caltex Refinery has been operating
only shightly below its normal operat-
mng leve! of 1.25 mil'ion tonnes per
annum.

(h) The crude throughput of the
refinery during January-October, 1974
was 0.97 million tonnes as against 0.94
mullion tonnes during the correspond-
ing period in 1973.

(c) and (d). The refinery is operat-
ing on mmvorted crude oil. In view of
the limited availability of foreign ex-
change for imports of crude/products,
the inlake of crule o1l of the refineries
operating on im»oited crude, includ-
ing Caltex Refinery, had to be adjust-
ed in a manner as to give the optimum
benefit. Efforts are. however, being
made lo imporl maximum quantity of
crude oil within the foreign exchange
available.

Rallway Line from Jhanjharpur-Lou-
kaha and Darbhanga—Samasti-
pur

2859. SHRI BHOGENDRA JHA: Wil
the Minister of RAILWAYS be pleas-
ed to refer to the remly given te Un-
starred Question No. 2314 on the 13tb
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August, 1974 regarding conversion of
Samastipur-Daibhanga metre gauge
line 1into broad gauge and new Jhan-
sharpur-Loukaha and state

(a) what 18 the stage of the con-
sttuction of the Jhanjh«rpur-Loukaha
Metre Gauge lmme and Daibhanga-
Samustipuir Broad Gauge line and whe-
thar 1 15 proposed to complete them
bufore the mext ramny season,

(b) whether the proposal for con-
veitirg  Dharbhunga-Raxaul Metre
Gauge 'ine mnto Broad Gauge line has
«ince been finalised, and

(c) if s» facts thereof and if not,
the reasons th reior?

THE DEPUTY MINISTER IN THE
MINISFRY OF RAILWAYS (SIIRI
BUTA SINGII) (a) Work on earth-
work and bridges on the Jhanjharpur-
Laukahabazar M G line 1s 1n progress
and the line 1s scheduled to be com-
pleted by June, 1975

The detailed estimate for the Samas-
tipur-Darbhanga MG to BG conver-
sion 1s under preparation and work
will commence after the estimate 1s
sanctioned

(b) No

(¢) Awn appraisal 1s being made to
determine ihe comparative merts of
Parbhanga-Raxaul MG to BG con-
version and its alternative the Muzaf-
farpur-Raxaul conver-ton A hnal de-
cision will be taken after the relevant
report 18 recetved from the North
Lastern Railway Administration and
examined

Share of Prinuipal Producers in pro-
duction of Soaps

2860 SHRT JYOTIRMOY BOSU
Wwill ihe Mwuister of PETROLEUM
AND CIITMICALS be pleased to state
the shave of Princinal nroducers in the
total production of so°ns in the orga-
nised sector durine 1973 and the first
six monthg of 19747

DECEMBER 8, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
The share of seven principal producers
of soap vms-a-vis the total produc-
tion ty 39 manufacturers in the orga-
msed sector during 1973 and the first
1x months of 1974 was of the order of
86 uer cent and 89 per ceni respective-
ly

Construction of Railway Lmne from
Howrah to Amta
2861 SHRI SOMNATII CHATLER

JEE
SHR1 SAMAR GHUHA

Wwill the Minister ot RAILWAYS be
pleased to state

(a) when the work of construction
of Rallway from Howrah to Amta,
formerly covered by the Martin Rail-
W<y, 13 expected to commence,

(b) the time to be taken for the
completion thereof,

(c) whether the State Government
1s 1equued to meet the expenses for
the construction of the Railway or any
part thereof, and

(d) if so the reasons therefor?

1HE DEPUIY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (d) The con
struction of & broad gauge line from
Howrah {0 Amta with a branch line
Bargachia to Champadanga, was ap
proved by Parhament on the basis O
50 mer cent participation of the Stal
Goternment in the cost of constructior
and operation of the lLines, 1n view O
the unremunerative nature of the
and the importance atfached by tht
State Coveinment for construction o
this line for deveiopmental purpos-es
The State Government have been ad
dres (d to commumecate their accep
jance to bear %0 per cent of the co:
of conctruction and operation but ©
far no reolv has heen recerved frot
the State Government The work ¢
construchion on this project whic
will take about two te three workir
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seasons from the date of its commen-
cement, will be taken up immediately
on receint of the State Government’s
approval for sharing the cost.

Staps taken to avoid incidents of fire
in Trains

2862. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of RAIL-
WAYS be pleased tc’ state what pre-
cautionary measures have been adopt-
-ed by Railways, particularly in respect
of the long range mail and express
train, for the necessary check up of
route, track and engine and also the
precautions laid down for the passen-
gers to avoid incidents like the one of
fire in the bogie of Upper India Ex-
press on 31st October, 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): A statement is laid
.on the Table of the Hause. [Placed in
Library. See No, LT-8637/74].

Representation from Dhanbad District
Congress committee and Dhanbad
Mandaliya Rai] Kalyan Samiti

2863. SHRI CHANDRA SHEKAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether he has received seve-
ral representations from Dhanbad
District Congress Committee and
Dhanbad Mandaliya Rail XKalyan
Samiti against the misdeeds and anti-
social activities of D.S. and D.P.O.
Dhanbad, Eastern Railway; and

(b) if so, the broad outlines of the
action taken by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Representations
have been received only from Dhan-
bad District Congress Committe re-
garding alleged misdeeds and anti-
social activities of D.S. and D.P.O.,
Dhanbad, Eastern Railway.

(b) The allegations were investigat-
ed and have been found baseless.

Drilling ¢f Sezond Oil Well in Bombay
High

2864. SHRI P. GANGADEB:
SHRI D. D. DESAI:
SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the date by which drilling and
testing overations on the second well
in Bombay High are expected to be
completed;

(b) upto wha. denth the second oil
well is likely to be projected; and

(¢) whether the operations of the
second well could be conducted with
less foreign assistance and personnel?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI O. P. MAJHI):
(a) and (b): The drilling of the second
well on the Bomby High structure was
completed on 15th November, 1974.
Testing operations are in progress and
would continue for some more time

(c) Yes, Sir.
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Powers to General Managers for ap-
pomniment of sons/wa~ds of Loyal
Railway Workers

J8bh SHHR' RAMAVATAR SHAS-
TRI Will the Mimister of RAILWAYS
e plea-ed to state

(a) whether after May, 1974 Ral-
wey strike, General Managers have
been empowered to appoint sons/
wards of loyal Railway workers with-
out routing through Railway Service
Cemmuission;

(b) whether the Railway Minister
In reuty to Unstarred Question No

DECEMBER 3, 1974
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1286 anowered on the 28th  March,
1872 stated that after the commence~
ment of the Constitution 1t 15 riot per-
nussible to give any preference in the
matter of employment for song and
dependants of Railway employees;.
and

(c) i so, whether the Constitution
referred to in part (b) was first am~
ended and then orders issued and if
rot, how the orders mn part (a) have
heen issued n violation of the position
stated 1n pait (b)?

THE DLPULY MINISTER IN THE
MINISIRY OF RILWAYS (SHRI
BUIA S'NGH) (a) General Mana-
ge1s of : Jsllways have earlier also been
having powea to make appointments on
compassionate grounds In February,
1974 orders had been 1ssued extend-
mg the cope ol compassionate appoint-
ment to awards of emvtoyees who show
conspicuous devotion to duty in the
1ace o intimindation and violence to
which  Rialwaymen were hecoming
moi1e and more subject Thi, was
mentioned 1in Parhiiment by the Minis-
ter for Raillways in his speech while
ntroduting the Railway budget on
27th February 1974

M Yes A vreviously existing
pro~edure tor grant of preference to
children of Railwaymen by awarding
them ext1a marks had to be with-
drawn

(c) The orders referred to 1n the
reply to vpart (a) do not provide for
any extra marks or preference It is
only an extension of the system of
eiving appointments on compassionate
ground for limiel vacancies, which
was n \orue on the Railwavs even
after the Constitution came into force

Anti-Trust suit Filed by Government
Against Pfizers and other durg
Firms in USA

2867 SHRI K S CHAVDA Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(2) whether the Government of
India have filed an anti-trust suit in
USA against the Pfizers and four
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other major U.S. drug manufacturing
companies charging them with viola-
tion of the anti-trust laws in the
manufactura and sale of the Tetracy-
chine group of broad spectrum anti-
biotics In our country;

(b) if so, the grounds on which
Gouvernment were compelled to file
la1s suit;

(c¢) whether Secretary of his Minis-
11y visited U .S.A. in this connection,
il so, what was his report; and

(d) whether enough publicity to
ung the swit was not given in order
o safeguard the interest of M/s
f.e1s in India?

F'E MINISIER OF S1ATE IN THE
MINISTRY OF PETROLEUM AND
(HEMICALS (SHRI K. R. GANESH):
(a) A cawvil suit tor claiming demages
under the Sherman Anti-trust laws in
to.ce 1n USA has been filed against
Pfizer Cyanamud, Squibb, Bristol and
Upjohn 1n a US court on 11th October,
1974,

(b) Based upon an enquiry by a
Senate Commuittee (USA) 1t was found
that five US firms aleady referred to
«bove had been over-charging joreign
purchasers by supplying certain drugs
(th oa1 spect-um antiblotics) under
U3 Aid or by way of other purchsses
‘v fixing of their nrices in collusion,
thus violat.ng the Sherman Anti-trust
ywe 1n ftorce in USA. Acccrdingly,
the suit has been filed claiming dama-
nes as India also Imvorted certain
hnard spectrum antibiotics from three
companies during 1953-1967.

(c) Secretary (F&C) visited Washing-
ton in connection wilth Ferilizer Pro-
1ects and had informal discussions with
law firm and Embassy of India’s offi-
¢i1als, Disclosure of detsils of the dis-
¢ siong will not be desirable.

'

(d) No, Sir.

Fall in passenger and Preight Traflic
after change in Railway Fare structure.

2868. SHRI SAMAR GUHA: Will the
Mmister of RAILWAYS be pleased to
state:

(a) whether after last change in
Railway fare structure, traific both in
regard to passenger and .reight, have
recorded significant fall and if so, facts
tiereof;

(b) comparative figures of Railway
revenues collected as (i) fare from
passenger and (ii) freight charge dur-
irg the months of September and
October for the years 1973 and 1974;

(e) whether after increase of Rail-
way fare, number of passengers tra-
velling by trains like (i) Rajdhani
Express and (ii) De Luxe have record~
ed sharp fall;

(d) if 0, comparative fignres of
passengers travelling by such trains
during the year 1873 and 1974; and

(e) whether these comparative
figures will necessitate reconsideration
of fare structure and if not, the rea-
sons therefor?

THE DEPUTY MINISTER IN THE
MIN'STRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The level of pas-
senger and freight traffic depends,
apart trom changes in the fare and
freight structure, on the tempo of in-
dustrial and economic activity, etc.,
and 1t is not possible to segregate the
effect of each one of these.

The available figures indicate that
while there has been some decline in
passenger traffic, the goods traffic has
increased in the months of September,
and October, 1974, compared with the
corresponding months of the last year.
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with the corresponding months of last

(b) The figures of revenue earned
year are gs under —

by railways during the months of Sep-~
tember and October, 1974, as compared
(Iigures 1r crores of Rs)

Actual carnirgs for Actunly  Approsimate

Septumber Actuels
fer Octcber
1973 1974 1973 1974
Passer gt 27 43 12 01 31 91 34 90
Goods 54 32 71 %K 59 47 83 sI

(¢) Lhe percentage occupation has
declined in tie Air-concitioned class
andg A C Chair Cars

(1) A statement <howing the per-
contage ol occupation jn these trains
during the period 15th September,
1974 to ,lst October, 1974 as compar-
ed with the figures of occupation in
the corresponding period of lawt year
18 laid on the Table of the House
[Placed wn Labrary See No LT-8638/
74]

(e) the trend of occupation in these
truns hn  to be watched further bLe-
fore taking a decision on the question
of any change in the fare structure
or substitution of the wupper class
coaches by second class coaches
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Railway line betwee,; Dharamnagar
and Kumarghat 1n Northp Tripura

2870 SHRI BIREN DUTTA Will the
Minister of RAILWAYS .e pleised to
state

(a) whether Gove-nment have start-
«d work for the 1a1'way line between
Dharamnagar and Xumarghat 1n North
Tripura, and

(h) 1f not, the r~asons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (b). 'The
proposal for the construction of a rail
link between Dharamangar and Kumar-
ghat has been included 1n the Rail-
ways’ Budget for the current year sub-
ject to the funds being made avaiable
by the North Eastern Council

As the required funds have rot been
made available by the Noith Eastern
Council the work on this project could
not be taken up so far

Steps io check thefis and Pilferage in
Railways

2871 SHRI N K SANGHI Will the
Minister of RAILWAYS be pleased to
state

a) whether fhe Railways have
m le any assessmct* as to how far
the various measuree Luken to check
tl efts ang pilferage have yielded en-
cot1aging results durug the last two
years m the different Railways;
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(b) if so, the salient features there-
of; and

(¢) whether steps are also being
taken to further strengthen the intct.-
gence wing of the secunity forces and
to equip the present Iorce properly to
m.ke 1t function st'll meore effectively
a1l if so, the salient Zvatures thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SIIR:
BUTA SINGH): (a) and (b). Yes,
Results of the measures adopted 1o
check thefts and pilferag2s have been
assessed on the basis of ciams lodged
for compensation. The rumber ol
such claims have shown & decreasing
trend. Claims registered in 1973-74
were 49,804 less than those registered
dunng 1972-73.

The percentage of claims paid for
losses, thefts and pilferages {o the
total claims paid has also come down
from 74.13 per ceni in 1972-73 to 72.25
per cent in 1973-74.

(c) The Raflway Protecuion Force,
meluding 1ts wing dealing with Intel-
hgence regarding Crime and Crnimi-
nals has been re-organised only recent~
ly in November, 1973 to rnake it more
effective by

(1) providing betler supervision at
al] levels,

(1) separating Prote i, Wing
from Investigauion slaff to
sirengthen the ertectiveness of
the Investigalion wing and
thus to intensify collection of
intelligence against Crimes
and Criminals,

(1ii) introducing beat system 1n pre-
terence to fixed point duties
to provide for greater f{leaibi-
lity in the deployment of force.

(iv) providing greater mobility by
Increasing the number of vehi-
cles with the Securily staff.

(v) re-inforcing the Intelligence
staff available in division.

(vi) providing plain clothes staff at
the disposal of Divisional Se-
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curity Officers to keep unobs
trusive watch over suspected
criminals and receivers.

Oil Exploration in Bombay High

2873 SHRI RAM SHEKHAR
PRASAD SINGII:
SHRI R. V SWAMINATHAN;:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether Government expe't 1o
get ol from the Bombiy I[Lgh hy
1976,

(b) if so, the salient features there-
of;

(¢) whether all the 10 wells dug fo
far have been found to be o1l bearing;
and

(d) 1f so, to what eoxient tne oil
Position will ease aiter extraction of
oil starts there”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). When the commerciality
of the oll strike at the Bombay High
structure is established. the ONGC
plans to produce oil from this struc-
ture in the quickest possible time.

(c) Omly two wells have so far been
drilled on the Bombay High structure
and both have been found to be hydro-
carbons bearing.

(d) I is too premature, at this stage,
to say anything in this matter

Suggestions for reduction in price of
oil by oil producing countries

2874. SHRI R. V. SWAMINATHAN:
Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether many big countries and
the Secretary-General of U.N, have
requested the oil producing countries
to redu-e the prices of o1l to mect the
worsening of economic conditions in.
the world;
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(b) whether the oil producing coun-
tries have agreed tg consider the
same;

(¢) whether a  meeting of those
countries was held recently to consi-
der the 1ssue,

(d) 1f s0, how many countiies are
in favour of such reduction, and

(e) whether any final decision has
been arrived at and communicatcd to
the various countries including India?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
(a) to (e). The information is being
collected and wall be laid on the Table
of the House in due course,

Overbridges tg be constructed in
Khurda ‘Road Division

2875. SHR] CHINTAMANI PANI~
GRAHI: Will the Minister of RAIL~
WAYS be pleased to state the particu-
dars of new over ®wududs provoied to
he comstructed 1n  Ormssa i Khurda
Road Bivision during 1974-75°
!

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): There is no proposal
for construction of any new road over-
bridge in Omssa in Khurda Road Divi-
sion during 1974-75.
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Re-instatement of dismissed/removed
employees of Northeast Frontiér

Railway

2876 SHRIMATI PARVATHL
KRISHNAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of employees per-
manent, temporary, casual on monthly
rates of pay, and casual on daily rates
of wages, who were dismisséd, remov-
ed or terminated due to the May, 1974
strike on the Northeast Frontier Rail-
way division-wise and  workshop-
wise;

(b) the number of
ea¢th category since taken back
duty,

(¢) the nunber of employees of
each raterory yct to be taken back,
and

(d) the reasons for
their reinstatement®

THE DEPUTY MINISTER IN Tilk
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). A state-
ment 1s attached,

(d) Individual appeals submutted by
the staff are being reviewed on case to
case basis. The procesg is continuing,
and the Admunistration are doing their
utmost to review cases as expeditiously
as Is possible Re-engazement of casu-
al labour depends also on the work
teeds and resources positien.

employees of
on

the delay 1n

Statement
. Dismussals/Removals Terminetion of service Substitutes/Casval
%;s::ﬁxo/p of Permanent Employees  of Temporary employees  lebour d:scharg;d
No. dis- No. tak- Bglance No. ter- No. tak- Bslance No is- No. tak~ Balen-
massed/ en back munated en back charged enbmck coc
removed
Drursions
!smhn 509 403 106 408 275 120 1 . b
b:;ﬁ\dir?g 308 2a1 87 782 183 599 266 1 265
YTinsukia . 59 41 18 67 46 21 14 4 11
Alipurduar | 283 218 65 181 146 15 24 .. 24
Workshops )
New Bongai- /
6 8 N
Tugarh . 3 ss 69 49 20 2 . 20
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Exira time given to trains {o maintain
punstualivy

+ far
2877, SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether within a racdius of
abouy 80 Kms. of Dadhi. extra time
is given to various tras 1o mwamtain
their punctuality; ang

(b) if so, the 1easons therefor”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) and (b). A small
cushion of lime is provided where
feasible in the schedule of long dis-
tance passenger carrying traing while
approaching metropolitan cities lhik#
Delhi/New Delh: so that any late 1w
mng on account of unfuicseen contin-
gencies enroute does not upset the over-
all operational arrangements at these
stations.  Additionally this provision
becomes necessary in such areas where
running of suburban trains create path
difficulties or Jlong distance trains
particularly in morning/evening peak
rush hours and to cater for paucity of
terminal facilities at such major towns.

House rent collection from Railway
Personnsl working in Bwoti Bahera
vt Fehers, Movadahe -Bivision

» -¢Norehesn \Baliway)

4876. SHRI SAMAR MUKHBRJEE:
Will the Minister of RAILWAYE be
pleased to state:

(a) whether house rent is being
collected from  Railway personnel
working in Reoti Bahera Khera (Mo-
radabad Division, Nerthern Railway)
for the quarters which are being utilis-
ed to keep Railway properties;

(b) if so, the reason for utilising the
houses allotted to ratlway personnel
:‘sm store rooms to keep rallway goods;

€¢) what steps have been taken by
*Govermment to refund the house rent

30 ¢oliacted?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH): (a) At Dpresent no
Railway quarter at Reoti Bahera Khera
Station 15 being utilised to keep Rail-
way properties.

(b) and (¢). Do not arise,

Conversion of metre gauge hnes into
broad gauge in Karnataka

2880 SHRI C. K. JAFFER SHARIEF:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any scheme to
convert metre gauge lines into broad
gauge 1n Karnataka during the Fifth
Five Year Plan; and

(b) 1if sa, the salient leatures there-
of?

THE DEPUTY MINISIFR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and {b). Conver-
sion of specific sections into B. G. is
considered on the merits of each case
when line capacity cannot be increased
by other economical methods, subject
to avhilahihity of funds Surveys have
been carried out for certain proposals,
and the position thereof is as below:

(1) Bangalore-Mysore—Reports on
Engg.~cum-Traffic Surveys
have been received ard they
are under esamnation. A
fina] decision will be taken as
goon a¢ the .results f the exa-
mination become krmown.

(ii) Mwaj-Hubli-Hospef.~The sur-
vey repotts are uhder exani-
nation. A sthdy group has
also been set up by the Mims
try of Mines and Moetals ta
look into the varioys ospects
of - integvatey develepment of
Bellarydioapet iron ore ‘depo-
sits. A decision 'wil] be taken
after the survey report 1s exa-
mined from all aspects.

(iii) Salem-Bangalore (Partly full-
ing in fthe State of Karna-
taka) ~The survey report is
under examination. A @mal
decision will be taken as soon
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ag the results of the examina-
tion become known.

(1v) Guntakal-Bangalore (Partly
falling 1n the State of Karna-
taka) —Works 18 in progress

Relaxaiion of divorcte laws

2881 SHRI BANAMALI PATNAIK
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether theie 15 any propusal
to relax the divorce laws in ithe coun-
try

(b) 1f so, thie salient leatureg there-
of, and

(c) the time by which the proposals
are Jikely to be brought betore Par-
hament?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) and (b). The Law
Comrmmussion has consid i 2d the quest on
of amending fthe Hindu Marriage Act
1955 and the Special Marriage Act,
1954 1n this respect. Ifs recommenda-
tions are contained in the 59th Report
which hag been laid on the Table of
the Lok Sabha on the 19th Nuvember,
1974 The recommendations include
recommendationg for uberalisation of
the provisions relating to divorce.

(c) The matter of implementing the
recommendations contammed in the
59th Report of the Law Commission
is under active consideration of the
Government.

Construrtion of 4 Ru'wiv Iine bet-
ween Kota and Cluttorgarh

2882, SHRI HEMENDRA SINGH
BANERA: Will the Minister of RAIL~
WAYS be pleased to state,

(a) whether Raijasthap Government
hag strongly recommendeq to the Gov-
ernment of India {0 undeitake the
construction of broad gauge railway
line between Kota and Chittorgarh
during the Fifth Five Year Plan, and

" {b) 1t so, the decision of the Gov-
ernment of Indig in this regaid?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SERI
BUTA SINGH): (a) Ves

(b) A trafic survey carried out I
1965-686, and a subsequent re-appraisal
made in 1969-70 had shown that this
hnk would not be flnancially viable.
Due to the very limited availability of
funds for new lines, it will be difficuld
to consider construction of this unre-
munerative Line at present.

Retrenchment of gangmen and other
temporary employees in Palamau
and Garhwa Districts

2883. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whetner Eastern Railway 1s re-
trenching, the gangmen and other
tempcrary  emplovees  speciudly n
Palamau Distrut in gene' il ind Gar=-
hw: 1n particular at g tims when
Palamau District 18 “acing  acute
scarcily and famine, anl

(b) if 50 whether Government pro-
posc to reconsider the matter and stop
retrenching gangmen imunc hiat 1y?

THE DEPUTI'Y MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No gangmen oOF
other temporary employees are being
retrenched. However due to reduction
and slowing down of works, 182 work-
charged casual labour have had to be
given notice of termination,

(b) Does not arise.
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Implementation of the schemy for
recycling used oils

2885. DR, H, P. SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALLS be pleased to siate:

(a) whether procedural difhculties
are coming in the way of implementa-
tion of the scheme for recycling the
used oils;

(b) it so, the broad outlines of the
scheme; and

(¢) what hurdles are coming in the
~ay of 1ls 1mplementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Government is encourag-
ing re-refining of used lubrieating oile
with a view to effecting saving in
consumption and also prevemtion of
mis-use of used oils, The Indian
Institute of Petroleum and geveral
uther organizations have developed
Ui 1 essda1y know-how 1n this field,
The IIP have issued licences to
several private parties for re-refining
of used oilg using the 1IP’s know-how.
This arrangement has not been found
to be working satisfactorily —mainly
for want of proper cneck and inspec-
tion of the re-refined oils which are
sold by the reclaimers. In view of
this the IIP has been instructed not
to 1ssue further licences except for the
purpose of establishing captive units.
The existing private parties are being
encouraged to enter intp agreements
with major consumers of lubricating
olls such as Road Transport Corpora-
Lions for reclaiming used oils on a
Processing fee basis, The watter Is
being further studied in detail with
the oi} companies to work out a more
Satisfactory arrangement.

2787 LS—4.

(¢) The main hurdles are—

1, Collection of used oil from &
large number of scatchered
sourceg like service stations,
garageg ete;

2. Verying quality of wused oil
obtained from different sour-
ces;

3. Inadequates technical expertise
with the partieg who are al-
ready in the field.

Investigation repert against Messrs.
Indian Tube Company Limited,
Calcutta

2886. SHRI S. N. SINGH DEO: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) what are the findings of the
report submitted by the inspector ap-
pointed to investigate into the affairs
of Messrs, Indian Tube Company Li-
mited, Calcutta; and

(b) the decision taken by Govern-
ment in the matter?

THE DEPUTY MIN:STER IN 1HE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA). (a) No inspectors
were appointeq under Companies Act,
1956 lo investigate into the affairs of
Indian Tube Company Limited, Cal-
cutta

(b) Does not arise.

Meodi Spinning and Weaving Mills Co,,
Ltd.

2887 SHRT SARJOO PANDEY., wWilI
the Minster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state-

(a) whether Modi Spinning and
Weaving Mills Co.,, Ltd intends to
manufacture synthetic sewing thread
in collaboration with Arora Rorschach
A G. of Switzerlang (Heberleim
Group);
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(b) if so, whether Government have
given the permission; and if so, the
reasons therefor;

(c) whether any Government en-
guiry is in progress against Mod1
Group of mdustries at present; and

{d) if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA)' (a) Yes, Sir.

{b) The proposal ot the company tor
manutacture of 300 tonnes ot synthetic
sewing thread per annum was approved
by the Government because 1t was
considered desirable to provide for an
effective competition to a foreign majo-
nty company which was at present
having a monopoly in the manutacture
of this 1tem.

(c) ang (d). Yes, Sir. The following
enquiries by the Monopolies and Res-
trictive Trade Practices Commission
are n progress against certain com-
panies of Modi1 Group —

(i) Enquiry under section 21(3)(b)
of the MRTP Act in respect of
the proposal of M/s. Modipon
Limited for manufacture of
2000 tonnes of Nylon Tyre
Yarn per annum,

(1i) Enquiry under section 10(a)(tv)
read with section 37 ot the
MRTP Act agamnst certain
companic Laluding M/s
Modipon Limited regarding
the various restrictive trade
practices indulged in by the
Nylon Yarn spinners and
others on the basis of an
Agreement entered into by
them on 9-10-73.

(i) Enquiry under section 10(a)(ii1)
read with section 37 of the
MRTP Act against Modi Yarn
Mills (Prop. Modi Spg. and
Wvg. Mills Company Limited)
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into restrictive trade prartices
alleged to be indulged . by
{he company.

Yoreign exchange to be spent on ferti-
lizer plants in Fifth Five Year
Plan

2888. SHRI ANADI CHARAN DAS:
Will the Minuster of PETROLEUM AND
CHEMICALS be pleased to state the
total foreign exchange to be spent on
ecach of the fertilizer plants to be set up
n the Fifth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH)
Five new fertilizer projects are propos-
ed to be set up in the Fifth Plan period
in the public sector. The foreign ex-
change requirements of these projects
are estimated to be ag under-

- o vt W e e— + -

Locauon of the project Foragn
exchange co.
(1n rupees
CTor i)
1. Bhaunda . . . . <) 00
2. Pamipat . . . ) 60
3. Mathuga . . .
53 00
4. Trombay V . . . 27 N
5. Paradeecp . . Not yet
finalt.ed.

In addition to the above, a fertulier
project i proposed to be set up at
Phulpur in the cooperative sector, the
foreign exchange cost of which is est:-
mated at Rs. 51.70 crores. Letters of
intent bhave also been 1ssued for osta-
hlishing fertilizer project at Kota Ex-
pansion), Kakinada and Baroda (Ex-
pansion); the estimates of foreign ex-
change for these projects are yet to he
finalised.
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Production of Foot and Mouth Disease
Vaceine

2890. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether besides Messre.
Bhartiya Agro Foundation some cther
institutions are also manufacturing
Foot and mouth Disease Vaccine and
the capacity installed in the country
for this vaccine;

(b) whether Fifth Five Year Plan
target for this vaccine is 15 million
doses and 13 million doses_ara approv-
ed for Bhartiya Agro Foundation;

(c) whether the know-how for this
vaccine is available with the Indian
institutions; and

(d) if the replies to (b) and (c) are
in the affirmative, why licence for
production of Foot and Mouth Disease
Vaccine has deen given to foreign
firms like Pfizers and Hoechs#?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a). M/s. Bhartiya Agro Industries
Foundation are not manufacturing Foot
and Mouth Disease Vaccine at present.
Their project is only in the installation
stages. M/s. Hoechst Pharmaceuticals
Ltd., anq M/s. Indian Veterinary Insti-
tute, Mukteswar are the only producers
of this vaccine in the country. They
have installed a capacity of 5 lakhs
doseg and 2 lakhg doses per annum res-
pectively.

(b) Fifth Five Year Plan target for
Foot and Mouth Disease Vaccine is
15 million doses ang M/s. Bhartiya
Agro Industries Foundation have been
granted a letter of intent for a capacity
of 3.2 million doses of this vaccine per
annum.

(c) and (d). The know-how for the
manufacture of Foot and Mouth Disease
Vaccine is available with the Indian
Veteninary Research Institute who are
manufacturing thig vaccine in limited
quantities. Government have an am-
bitious programme of dairy develop-
ment during the Fifth Plan period and
Foot and Mouth Disease Vaccine will
be required in large quantities in the
country.

Since there was no proposal from
any Indian unit, M/s. Hoechst Phar-
maceuticals Limited and M/s. Pfizers
Limited. Bombay were granteq letters
of intent so that the demand of the
country could be met.
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Dacoities on trains of Sealdah Division
during January—October, 1974

2891. SHRI MADHURYYA HAI-~
DAR: Will the Minister of RAILWAYS
be pleased to state:

(a) the total number of dacoities in
trains in Sealdah Division of Eastern
Railway during the period from
Javuary, 1974 to Octcber, 1974; and

(b) the follow-up action and pre-
ventive measures taken in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a). 12.

{(b) (i) Important day and night
passenger trains are peing
provided with armed escorts
by the State Police.

(ii) Services of Home Guards are
also being utilised in running
trains and railway stations to
watch the movements of cri-

minals and to collect intelli-
gence.

(iii) Plain clothed staff are also
being utiliseq in trains to pre-
vent such cases. Armed
Pickets have also been formed
in endemic stations. Resis-
tance Groups have also been
formed at important stations.

(iv) During the current year 41
persons including 19 Dacoits
and robbers have been detain-
ed under Maintenance of Inter-
nal  Security Act. Several
gangs have been unearthed
and members are being
apprehended as a result of
follow-up action.

Catering contracts given to contractors

2892. SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) the reason for ;szaving the res-
ponsibility of providing catering faci-
lities to passengers in the long distance
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trains in the hands of the contractors;
(b) whether there is any proper
check on their working; and

(c) if nct, the reasons thercicr?

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a). Catering facilities
in long distance trains are provided
both by contractors and departmental
units of the Railway.

(b) Yes.

(c) Does not arise.
J

Durgapur Fertilizer Factory

2893. SHRI SHASHI BHUSHAN:
Will the Minister of. PETROLEUM
AND CHEMICALS be pleased to state:

(a) when was the fertiliser factory
at Durgapur completed;

(b) whether the factory has not yet
started production because of the
erratic performance cf quite a num-
ber of the major imported components;

(¢) whether Govazrnment have fixed
responsibilities or enquired into in-
volvement of the concerneidl Gevern-
ment officials for the delay;

(d) what is the total foreign com-
ponent involved and who are the
foreign suppliers; and

(e) what has Dbeen the esiimated
total loss in terms of fertiliser produc-
tion as a result of the lapse and when
the Durgapur factory is expected to
go into production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS SHRI XK. R. GANESH):
(a) to (e). The plant which started
production in October,..1973 has not so
far been able to stabilise production at
a satisfactory level ag a result of failure
and break-down of several critical
items of equipment, including import-
ed machinery and components, Since
a chemical plant of this type would
normally take about .two to three
years to optimise production, the loss
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on this account could be estumateg at
around 2 lakh tonnes of urea per
annum.

The imported items of eguipment
and components valued at Rs. 4 crores

were purchased under Suppliers
Credit from ltaly through 1cputed
fnrms like Societa lmpienti Itahana

(SII) in the case of the ammonid
plant, and Montedison 1n the case
of the urea plant, and other sup-
pliers, who are also well established
manufacturers like Nuove Pignone
¢italy). Thermo-Meccamea (Italy).
Lentzes/Rekuperator (West Germany).
In many cases. the cquipment sup-
pliers, both ndigenous and foreagn,
were iabricatmg the items of equip-
nent for the first ime for the duties
andg In the sizes required.  Several
parties, were thus mvolved in the
ymplementation of thig project, which
was the first major efiort towards
indigenisation based on maximum
utilisation of ndigenous equipnent
Jnd expertise.

fFrom tme to time, systematic  cfl-
urts have been made to identity and
wercome the varwous mechamcal
daeects and  other problems with  a
uew to ensuring satisfaciory opera-
tion. In geveral cases, replacements
nave been obtained for equipments
tound detective Since these  steps
were mot who'ly wuccessiul, Mesas
Technimont, who were Intunately -
rolved with this project m designing,
wupplies, ete., were mvited to make
~omprehensive survey fromn end-io-end,
and suggest measures necessary to
insure reliability of operations at
atisfactory  levels. The end-to-end
survey veport has been received and
.ppropriate action 18 in hang to put
through the remedial and other
ineasures considered necessary in the
Lght of thig report. It is expected
that these modifications etc will be
'mpleted in the next 18 months and
\hat the plant Should he able to
\gbilise production In about 24
wonths from now. In addition 1o the
. chnological pff:blems( referred, 10
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above, ihe plani has also been fac-
ing difficulty in stabilising production
due to frequent power failures and
instability in the power supply
system. The matter hag been taken
up with the State Government, who
are taking necessary action to ensure
adequate and regular power supply.
The plant authorities are hopeful that
given steady power supply, the plant
coulg stabilise production at about
50 per cent of its capacity.

Promotional Quota in various services
of 8.C/S.T,

2894 SHRI SAKTI KUMAR SAR-
KAR- Will the Minister of RAILWAYS
be pleased to state

(a) whether any steps have been
tahen to devise ways and means to
improve the position of Scheduled
Castes/Tribes 1n promotional quota in
the various services and postg under
the Railways, as recommended by the
Parhamentary Committee on the Wel-
fai ¢ of Scheduled Castes and Scheduled
Tribes (Fifth Lok Sabha), in their
Thirteenth report; and

(b) 1f so, what are the broad outlines
ol such steps, and if np such steps

have been taken what are the reasons
ther ctor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SEIi
+BUTA SINGH) (a) Yes.

(b)Y The step, taken to improve the
posttion of Scheduleg Castes/Tribes in
promotional quota 1n  the wvanous
services ancd posis under the Railways
are given in the attached Statement.

Statement

Apart from the concessions men-
tioned in Chapter IT of the Report
on the progress made on the Railways
in the intake of Scheduled Castes
and Scheduled Tribes for the half
year ending 30-9-1973, copies of
which are available in the Parlia-
ment Library, the followiag further
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steps have been %aken to increase the
intake of Scheduled Castes ana
Scheduled Tribes in the posts filled
by promotion on Railways:

(i) A Special Cell has been es-
tablished in the Railway
Board which is headed by an
Additional Director who is
assisted 'by two Advisers.

(iil) A Senior Scale post of Se-
nior  Personnel Officer has
been created on each zonal
Railway exclusively to deal
with the cases of direct rec-
ruitment and promotion of
these communities. He is as-
sisted by inspectorial  and
other staff, ’

(iii) It has again heen impressed
on the Railway Administra-
tions that all cases of super-
session must be submitted to
the General Manager/authori-
ty concerned for review.

(iv) Orders have recently been
gssued that in the case of pro-
motion. if the rejuisite num-
ber of Scheduled Caste and
Scheduled Tribe candiate are
not available for being placed
on the panel inspite of vari-
ous relaxations already gran-
ted, the best among them i.e.
who  secure the highest
marks, should be earmarked
for being placed on the panel
to the extent vacancies have
beer: reserved for them. The
panel excluding the names of
such persons may be declared
provisionally. Thereafter the
Schedlued Caste and Sche-
duleq Tribe candidates whe
bhave been so earmarked may
be promoted ad hoc for a pe-
riod of 'six months against
the vacancies reserved for
them. At the end of the six
months” period, a special
report should be obtained on
the working of these candi-
dates and the case put up by
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the Department concerned to
the General Manager for
review, with &8 view to see-
whether these candidates could.
be continued and promoted
finally against the reserved
vacancies,

(v

Orders have issued provid-
g for reservation in pro-
motion to the categories and
posts in Class 1, II, III, and
IV filed on the basis of sen-
iority-cum-suitability provi-
vided the element of direct
recruitment to these grades,
if any, does not exceed 50 per
cent,

(vi) Orders have also issued pro-
viding for reservation in
favour of Scheduled Castes
and Scheduled Tribes in pro-
motion made on the basis of
selection from Class III to
Class II and from .Class IT
to the lowest rung of Class
I services where the element
of direct recruitmen: does
not exceed 50 per cent,

Goods Piled up at Howrah and its
neighbourhood

3895. SHRI R. N. BARMAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether during the month of
September, 1974 a huge quantity of
goods piled up in the Railway goods-
;heds at Howrah and its neighbour-
hood;

(b) if so, whether Railway had
charged extra amount from traders
whio were responsible for not lifting
their consignments from the Railway
g:dods-sheds for a pretty long period;
ang

(c) whether the traders did not take
delivery of the essential commodities
due to the fluctuation in prices?

THE DEPUTY MINISTER IN THS®
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes
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(b)Y Ra. 1847 lakhy wis retlised a8
demurrage/wharfage charges from the
traders at Howrah, Ramkistopur end
Shaliroar goodssheq during September,
1974

‘(¢) Reasons for Jelay in taking de-
livery by the consigneeg are not known

to the railways.

Doctors and Engineers on Zonal
Railways belonging to SC/ST

2586, SHRI S. M. SIDDAYYA:
Wil the Minister of RAILWAYS
he pleaseq to state:

(2 how many doctors and engineers
a1 working in each of the Railways
and the Railway Board as on the 1st
Octe ber, 1974;
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(b) of them, how many belong to
the Scheduled Castes and Scheduled
Tribes;

(c) whether special recruitment will
be made to improve their intake; and

(d) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) snd (b} &

Statement is attached.

(c) and (d). Recruitment of Engl-
neers and Doctors to gazetted posts is
made by the UP.S.C. on the basig ©of
annual competitive examinations and/
or interviews, Vacancies for Scheduled
Castes/Scheduled Tribes are reserved
ag per extant orders. No special rec-
ruitment is contemplated at present.

Staetment

NumY.r of Doctors and Engineers (Gazetted Officers) on the Zonaf Raifwavs and Ralway Board

Railway Doctors Engineers

Total s/C S/T, Total s/C SIT
Ce_m-:l . 254 i 21 378 zt .
Fastern . N B . 303 17 2 355 I1 .o
Northern . 317 7 436 11
North Eastern 139 4 228 Ic T
Northeast Frontier . 175 2 177 3 3
Southern 232 13 2 343 10 1
South Central . 165 16 2 274 15 2
South Bastern . 257 19 2 413 19 3
Western 294 15 1 418 12
Railway Board . . 2 65 . .
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Legal Aid to Workers

2897. SHRI VASANT SATHE:;
SHR} D. B. CHANDRA
GOWDA.
SHRI ARVIND M. PATEL:
SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL
. BHATIA:
Wil the Minister of LAW, JUSTICE
AND, COMPANY AFFAIRS be pleas-
ed to state:

(a) whether a statutsry provision
for free legal aid and advice to the
working class has heen recommended
by an expert Committee of the Gov-
ernment;

(b) if =o, the rcaction of Govern-
ment thercto: and

(¢) the olher recommendations made
hy the panecl uand at what -tage of
consideration they stand?

THE MINISTER OF STATEIN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
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(b) dnd (2%, The reémmendaticly of
the Expert Committee on Legal Act
entitled ‘Processud] Justice ¢0 the

+ People’ are under déxainination. '

Ticketloss travelling on Westorn Rail-
way during the last three yoars

2898. SHRI D. P. JADEJA: Will
the Minister of RAILWAYS be
pleased to state:

(a) the numbey of persons arrested
on Western Railway whila travelling
without ticket during the last three
years. year-wise;

(b) the amount reblized from them
us fine; and

(¢) the number of persons prosecuted
for not making payment of filne 1n
cush?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A state-

MAHISHI): (a) Yes Sir, ment is attached.
Statement
Number ot  Numberof Amountot Numberof No.of per-
Year persons persons Fined Judiciel persens sors Jetofi
arrested fine Reali- mmpnscied by Maegis-
sed. trates.
Rs.

1071 72 . . . . 43,815 22,182 87,874 0o 18,630 2,703
1972-73 45,660 20.928 68,427 00 19,755 4977
1973-74 . 42,346 20.874 88,743 oo 15.916 5:556

NOTE —With reference to part (¢) of the Question, it is clarified that when
ticketless travellers are prosecuted before the Magistrate, he tries
the cases and either imposes a fine on them or sends them to prison.
He also lets off the destitutes and beggars etc. by virtue of the power

vested with him
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Repaifs and expansion of Raflway
Stations in Rajasthan

2899, SHRI SHRIKISHAN MODI.
Will the Minister of RAILWAYS
be pleased to state:

(a) whether some of the Railway
stations in Rajasthan peed 12pans onti
expansion; and

(b) if so, whether Central Govern-
ment have granted any tundg thercfor
during the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) For the existing
level of traffic, major expansion of the
Railway Stations in the State of Ra-
jasthan is not considered necessary.
However, works for providing improv-
ed passenger amenities, such as plat-
form shelters, bath rooms, latrines re-
tiring rooms etc. at some stations in
Rasjasthan are in progress. Perjodic
maintenance and repairs which are ne-
cessary are carried out regularly, as
a noimal practice on the entue 1ail-
way nystem

(b} Punds for repairs and mainten-
ance are providsd every year and this
year also funds for this purpose have
been provided. Funds bave also been
provided -for the passenger amenity
works proposed to be carried out.

Barabanki-Samastipur and Samastipur
Darbhanga lines into
broad Gauge lines

2900. SHRI BHOGENDRA JHA:
Will the Mmister of RAILWAYS
be pleased to state what is the latest
position with regard iu the conversion
ol the Barabanki-Samua.t.pur and
Samastipur-Darbhanga lines into Lroad
gauge lines and construction of Jnan-
jharpur-Loukaha Sakari :Hasanpur
M. G. lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): The Samastipur-
guuﬂ‘ arpur portion of Barabanki-
amastipur M.G. to B.G. conversion

scheme is expected to be completed
and opened to traffic in January, 1975
and the balance portion is expected to
be completed by 1977.

The getailed estimate for the Samas-
tipur-Darbhanga M.G. to B.G. conver-
sion is under preparation taking into
account the recent flood levelg and
work will bc commenced aiter sanc-
tion 38 accord d to 1t Work on earth-
work and bridges on the Jhanjharpur-
Laukahaba a1 M G line is in progress
and the wo k 1s scheduled 1o be com-
pl~ted hy June, 1975 The estimate
for tht Husa, Jur-Sakrt M G Iine 18
hkely to be sanctioned shortly.

Opening of halts at Muraitha and
Korahaiya

2901 SHR1 BHOGENDRA JHA:
Will the Minster of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 1673 on the
6th Auguvst, 1974 regard'ng demand for
opening haltg at Muraths and Kora-
halya and state.

ta) whether any date has been de-
cided for the opening of Halts at
Muraitha and Korahaiya. if so, what;
and

(b) what will be the names of these
halts?

THE DEPUTY MINISTFR IN THB
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) A halt near Ko-
rahaiya between Jayanagar snd Kha-~
jaul stations was orened on 1-9-1974
with temporary name “km 41/80.” No
date for opening has yet been fixed for
the halt near Muraitha between Kam-
taul and Jogiara stations.

{b) The names of these halts are
under finalisation.

Threatened closure of Industries for
non-availability of Furnace ang
Diesel Oil in Orissa

2902, SHRI P. GANGADEB: Wwill
the’ Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are aware
that a large number of Medium and



115 Written Answers

small scale industrial umits in Orssa
are >eing forced to close down due to
the non availability of furnace oil,
ditsel 01l and other oil products;

(b) if so, measwies taken in this
regoard, and

(c) whether Government propose
to change the Dpresent allotment
sy stem”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHID)
(a) and (b) No sucn reports have
been received by the Government. Sale
of diesel o1l from the companies’ out-
lets 1¢ at present free Furnace oil sup-
phe~ are, however, Lemng made by the
companies on the basis  of 1973-off-
tahee of dividual consumers A U
per cent effimency cut 18 being apt hed
mn making furnace o1l <upplies to all
copsumers A further 10 per cent cut
is als0 being made 1in supphers to
industrial consumers other than 33
specified core sector industries A
quota ha- also beep alloted to the
States for <upplies to small scale units
and State Enterprises which are not
registered with any Central sponsor-
g authorities

(¢) No change in the present allot-
ment system is being contemplated at
present

Repairs and expansion of Railway
Stationg in Orissa

2903 SHRI P GANGADEB Wil
the Minister of RAILWAYS be pleas-
ed to state

(a) whether some of the Raillway
stations 1n Orisea need repairs and ex-
pan<ion

(b) if so whether Central Govern-

ment have gianted funds therefor dur-
ng the current vear and

(¢ 1if so salient features thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) For the existing
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level of trathe, major expansion of
Ralway station buildings in Orissa
State 15 not considered necessary
Hfowever certain proposals for pro-
viding 1mproied passenger amenities
1« indicaled in the reply to part (c)
are in progress

Periodic maintenance and repeirs
which are necessary are carried out
1egularly as a normal practice on the
entire Rallway system

(b) Funds tor maintenance and re-
paits are provided every year and this
ve ir also tunds for this puipose have
heen provided

Funds have also been provided foi
rassenger amenmty works for the en-
tire Railway system

(¢) The following passenge: amen
ity workg «are in progress at various
stations 1n Orissa —

1 Bhadrak

Provision of passenger Cover on
the platform

> Bamra

kxtension of platforms

3 Berhampur

(1) Extension of platform

{n) Provision of passenger Covet ou
the platform

4 Bhubaneswar

Provision of Passenger (over on the
; latform

> Cuttack

Provision ot Passenger Cove; on the
platform

{ Jharsuguda

Improvement to drinking water sup
ply

{ Khurda Road

(1) Provision of Passenger Cover on
the platform
(1) Provision of Foot Qver brillge

8 Puri
Provision of Passenger Cover on he
platform.
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supply of Furance Oil to Industrial
units in Gujarat

2908 SHRI D D DESAlI Wil the
Mimmster of PETROLEUM AND CHE
MICALS be pleased to silite

(a) the procedure laid down for
giving furnace o1l to established users
and i1ndustria] umts in Gujarat,

{(b) whether Indian O11 Corporation
1s not releasing furnace o1l to small
scale jndustrial umts of Gujarat, and

(c) it mo, reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Established consumers of furnace
oil are entitled to draw supplies from
their supplying Companies. In making
supplies a 10 per cent cut is however
being applied over 1973 oft-takes in
the case of 33 priority industries and
20 per cent cut in the case of all other
industries. For any additional re-
quirements the parties have to apply
to the allocation sub-committee of the
Stancing Committee on Furnace Oil
headed by Secretary and Director Gen-
eral. Technical Development. After the
approval of the Sub-Committee neces-
sary authorization is given to the oil
companies for release of additional
gquantities.

A bulk quota is also placed at the
disposal of State Governments with
effect from 1st July, 1974 to meet the
requirements of small scale units and
state enterprises which are not regis-
tered with any Central sponsoring
authority. The State Governments are
to set up their own mechanism for
allocation of this quota. For Gujarat,
an allocation of 73,233 KLs has been
made for this purpose for the current
year.

(h) IOC is releasing Furnace Oil to
all customersg as per their entitlement
based on 1973’ off-take/allotment made
by Standing Committee on Furance
Oil. IOC is also releasing furnace oil
to customers to whom allocation has
been made by the State Committee.

(c¢) Does not arizse in view of reply
to (b) above.

Allocation of more diesel oil to Gujarat
State

2809. SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Gujarat Government
had approached the Centre for more
allocation of diesel oil to the State;

(b) if so, Centra] Government’s re-
action thereto; and

(c) the quantity of diesel oil sup-
plied to Gujarat during August, Sep-
tember, October and Navember, 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND.
CHEMICALS (SHRI C. P. MAJHI): (a)
to (c) Yes, Sir. Gujarat Government
has approached this Ministry for mak-
ing increased diesel allocation to the
State. Supply of diesel oil is, however,
at present free and no State-wise
quotas are being allocated. Demand
of Gujarat has been met in full and
supplies have been increased by the oil
companies to the extent required.
Figures of diesel supplies are not
mainatined on a State-wise basis.

Applications for Industrial Licences for
setting up Chemical Industries in.
Gujarat

2910. SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND CHE-.
MICALS be pleased to state:

(a) the total number of applications:
received for grant of industrial licenc-

‘es for Chemical Industries in Gujarat

upto November, 1974; and

(b) how many of them have been
disposed of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) The total number of applications
received for setting up Chemical Indus-
tries in Gujarat in the Secretariat for
Industrial Approvals from 1st Novem--
ber, 1973 to 26th November, 1974 was
112.

(b) 71.

Damage to Railway Lines in Bihar oun
6th November, 1974

2911. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a number of Railway
lines were found dislodged nnd fish
plates removed on the day of Bihar
Bandh on the 6th November, 1974;
and

(b) if so, the number of arrests
made in this connection?
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THE DEPUTY MINISTER IN THE
M'NISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes

(b) N1l

Supply of Soda Ash to Industries
manufacturing sodium silicate

2912 SHRI SUKHDEO PRASAD
VERMA Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased 1o state

(a) whether Government aie aware
that small industrial units manufactur-
ing sodium silicatc are hit hard due to
the higher price and irregular supply
of soda ash, and

(b) 1t so the steps Government pro-
pose to take to check the price rise
and to maintain the supply?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH) (a) and (b) Due to rre-
sent production of soda ash being
short of gemand consumers inelud-
mg the small scale units manufictur-
mg Sodium Silicate are experiencing
some difficulty in obtaining thewr full
requirement

There 1s no contiol on price tor
dastribution of soda ash  However
#he Sihicate industiy 1s 1ecerving most
of 1ts requirements dunect from the
manufacturers of soda ash Adequate
further muanufacturing capacity has
been approved to meet the country’s
demand and as again-t the Fifth Five
Year Plan target of 11 lakh tonnes
of capacitv for production of <oda
ash capacity to the extent of 1455
lakh tonnes has already been covered
by licences letters of intent

Repairs and  expansiop  of Railway
Stations 1n Goa

2914 SHRI PURUSHOTTAM KA.
KODKAR Will  the Mimister of
RAILWAYS be pleased to state

(a) whether some of the Railway
stations 1n Goa need repanrg and ex-
panston and
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(b) 1f so, the steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) For the exmting
level of traffic expansion of the Rail-
way station buildings in Goa Tern
tory 1s not consideied necessary Pe-
110dic mamntenance and repairs which
are necessary are carried out regu-
larly as a noimal practice on the
entne raillway system

(b) Doe not arise

International meet of lawyers and
Jurists in India

2015 SHRI NOORUL HUDA Wil
the Minicter ot LAW JUSTICE AN\D
COMPANY AFFAIRS be pleased tc
state

(a) the matters likely to be discus
sed 1n the pioposed International Mee
of Lawyerg and Juists in India duiing
the last week of December 1974

(b) who are the conveneis of cuch
a meeting and

(¢) the expenditure to be incuried
and who would bear it?

THE MINISILR OF STATE IN
THE MINISIRY OF LAW JUSTICE
AND COMPANY AFFAIRS (DR
SAROJINI MAHISHI) (a) The fol
lowing subjects are on the Agend
of the Fifty--1xth Conference of the
International Law Ascociation o
posed to be held at New Delh: fiom
28th December 1974 to 4th January
1975

I Aun Law and Space Law

2 toreign Investments in Deve-
loping Countiies

International Monetary Law
International Terrorism

Law of Water Resources

=R L

International  Security

Cooperation
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7. Charter of the United Nations.
8. Traffic Accidents.
9 Law of the Sea.

10. International Commercial Ar-
bitration.

. (b} The International Law Asso-
ciation, Regional Branch (India),
New Delhi.

(¢) The International Law Associa-
tion, Regional Branch (India) have
estimated that the total expenditure
mvolved in holding the Confercnce
will be about Rs 6,43,000, out of
which Rs 3,43,000 will be met by the
Regional Branchk from its own re-
sources and the balance i.e, Rs
3.00,000 from the grant-in-aid from
the Government of India.

Zonal Railway User's Consultative
Committee for North-east Frontier
Railway

2816. SHRI NOORUL HUDA: Will
the Minfster of RAILWAYS be pleas-
ad to state:

(a) the reasons for vacancies in
the Zonal Railway User's Consultative
Committee for Northeast Frontier Rail-
way;

(b) whether the Members of Par-
liament representing Assam, Tripura,
Weat Bengal and the sdjoining areas
are contracted for filling up the vacan-
1es,

(¢) how many meetings of the Com-
mittee were held during the years
1972.73 and 1973-74; and

(d) what are the reasons for irregu-
lar functioning of the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) As per Constitu-
tion, all the interests have been re-
presented on the Zonal Railway
Users' Consultative Commitiee of the
Northeast Frontier Railway, How-
ever, name of a representative of the
Cooch Behar-Alipurduar Passengers’

Association which has been given re-
presentation on the Zonal Committee
15 awaited from the Association.

(b) The recommendations received
l;om the Members ot Parliament fo:
nonitnations of person, under “Spe-
cial Interests” are given due consi-
deration.

te) Two mectings were held during
1972-73 and four meetings during
1973-74,

(d) The Comnunttee 18 functioning
1egularly.

Steps to reduce the stronghoid of
foreign firms on Indian Drug Industry

2917 SHR! K S CHAVDA- Will
the Mimister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Governmeni propose to
1educe the stronghold of foreign firms
and unauthorised repatriation on ex-
'ess production of formulations baged
on imported raw materials;

tb) whether Government propose
to give encouragement to Indian me-
dium scale sector of drugs industry
to eliminate ghortage of drugs in the
country and make the drugs available
to the millions of patients in the
country; and

(c) whai{ are the strategic and es-
sential raw materialy ang their re-
quirement during 5th Five Year Plan?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b), The steps
taken by Goverrment to regulate the
activities of foreign firms and to on-
courage the Indian sector are as
follows:—

(1) The Indian sector of the in-
dustry 1s given preference in
approval  of manufacturing
schemes;

(i) Manufacture of increasing
number of bulk drugs through
public sector undertakings:
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tm) Industrial lcences are usu-
ally not 1ssued to foreign
firms for producing formula-
tions unless linked with the
production of bulk drugs

11v) They are asked to take wup
production of bulk diugs from
more basic stages and to make
available a suitable portion
of their bulk drugs produc-
tion to non associated for-
mulators in the country as a
condition for being permitted
expansion In capacity or for
talkuing up new activity
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Appropriate export obligations
are also 1mposed

(v) Under the Foreign Exchange
Regulations Act 1873 the
foreign drug manufacturing
companies, are required to
bring down the foreign equity
to 74 per cent

(v1) When foieign majority com-
pantes are granted substan-
tial expansion they are re-
quired to dilute the foreign
equity 1n accordance with
the following formula —

40 1o of the esumated ost of In the casc of companles with Facecdirg 75
expansion toreign holding
33 1/a Excecding 60 but  not
cxceeding 75
5% Exceeding s1  but nt

Treie are over 2300 drug manu-
facturing umts in the country pro-
ducing tormulation whose number
runt into thousands  The shortages

generally arlse for <«ome of these
form dations 1n Jocalised areis  for
which equivalent substitute, ue ge-

nerallyv  available Whenever these
shortages (ome to the notice of 1ihe
Government aira.ngemenis are made
to cnsur¢ their supply to the extent

feawble However with a view to
en<uring, the iegulated and rapid
growth of drug manufacturing and

further with a view to ensuring that
al] essential drug. are avallable to
the consume: at reasonable prices,
Government have constituted a Com-
mittee under the Chairmanshio of
Shry Jaisukhlal Hath1 with inter alwe
following terms of reference

“To make rccommendations for
promoting the rapmd growth of the
druge industry and particularly of
the Indian and Small scale mdus-
trie<’ sectors Tn making its recom-
mendations the Committee wall

exceeding 60

keep 1n view the need for a halanc-
ed 1egional disper~al of the indus-
trv

10 examine the measures tahen
s0o far to reduce the price< of drugs
for the consume: and to 1ecom
mend such fuither measures as
may be necessary to rationalise the
prices of basic dirugs and formula-
tions

To 1ecommend measures for
providing essential drugs and com-
mon household remedies to the
general public  especially mn the
1ural areas’

The Committee 18 expected to submit
1ts 1eport by February 1975

(¢) A statement showing the essen-
tial raw materials for bulk drugs and
their estimated requirements during
the Fifth Five Year Plan 1s laid on
the Table of the House ([Placed in
Library. See No LT-8630/743.
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Approval for manufacture of Metra-
nidasole by M/s. May and Baker

2918. SHRI K. S, CHAVDA- Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) who is authorised to 1ssue per-
mission under diversification DGTD or
the administrative Ministry;

(b) whether M/s. May & Baker
were granted approval for the manu-
facture of Metranidazole in 1968 under
permission letter or was it an appro-
val under diversification;

(¢) if approval was under diversi-
ficatjon, why the approval was grant-
ed by his Ministry who are not com-
petent to do so;

(d) the reason or reasons of con-
verting this permission letter and not
others issued to this firm into COB;
and

(e) whether Government propose to
sctap all the permssion letters and
COB licencers 1ssued to this irm?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R,
GANESH)* (a) to (¢). Under the
liberalised Industrial Licensing Po-
licy announced by the Government
vide press note dated the 27th Octo-
ber, 1966 industrial undertakings go-
ing in for the manufacture of ‘“new
articles” were required to intimate to
the DGTD or other appropriate tech-
nical authority concerned the parti-
culars regarding their revised pro-
gramme of manufacture and the “new
artieles” proposed to be manufactured
and also the value and nature of the
minor balancing plant, if any, added
by them. No permission, as such,
was required either from the DGTD
or from the Administrative Ministry.

(d) In accordance with the Notifi-
cation issued on 18th July, 1970 by
the Ministry of Industrial Develop-

™ ment, foreign majority companies in
2787 LS—5

addition to some other categories of
industrial undertakings were requir-
ed to mecure a COB licence for acti-
vities established by them under the
liberalised scheme which had been in
torce since 1966. Accordingly M/s.
May & Baker applied for the grant
of COB licence on 28th August, 1970
and COB licence was granted on the
6th July, 197! for the manufacture of
Metronidazole and some other items.

(e) The COB licence and permis-
sion letter, granted to this party are
valid authorisations granted by the
Government.

Manufacture of Bulk Drugs by foreign
firms

2919, SHRI K S CHAVDA-
SHRI SATYENDRA NARAIN
SINHA:

Will the \imistet of PETROLEUM
AND CLHEMICALS be pleased to
state:

(a) what are the names of bulk
drugs for captive consumption which
are being manufactured at present by
foreign firms;

(b) the licence number, permission
letter and date under which these
bulk drugs are being manufactured,
separately;

(c) whether any bulk drugs are
manufactured by these companies
without any industrial licence; if so,
under what authority they are being
manufactured and upto what extent;
and

(d) what pertentage of the bulk
drugs produced is being made avail-
able 40 non-associated formulators
during the last three years, item,
quantity and value-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (d). A statement
indicating the name of the foreign
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company, name of the bulk drug
manufactured, Licence No./Permission
No./Objection Letter No. and date
and quality supplied to others is laid
on the Table of the House. [Placed
in Library. See No, LT-8640/74]. All
these bulk drugs are covered by in-
dustria] licences|permissionjno objec~
tion letters and the authorisations
available under the Ind. (Dev, &
Reg.) Act, 1951,

Survey for Gaya-Rajgir Rail Link in
Bihay .

2920. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the survey for the
Gaya-Rajgir Rajl Link in Bihar has
since been completed;

(b) if so, the main findings of this
survey; and

(¢) if not, the likely date by which
the date when the survey would be
completed and the date when the
survey was started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢) A propo-
sal for carrying out a survey for a
new Rail link between Gaya and
Rajgir has been included in the cur-
rent year's Railway Budget, The sur-
vey will be taken up shortly and is
expected to be completed in the cur-
rent working season.

Equity capital and other assets of
certain foreign drug firmg

2921, SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what was the initial equity,
present equity capital, bonus and pre-
ference shares and assets of M/s. Pfiz-
ers, Glaxo, May & Baker, Sandoz and
Hoechst in our country, separately;

(b) what are the formulations li-
censed to them, the capacities indivi-
dual or clubbed together;
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(c¢) prices of how many items of
these firms were appraved under
package deal and in how many cases
their prices were reduced during the
last three year, the prices of these
items 1n 1972 and what was the mark
up allowed to them; and

(d) what are the items for which
price increase was given to these firms
m 1974 according to guidelines issued
by his Ministry, what was the increase
n prices, item-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) A statement indicaling the initial
equity, present equity capital, bonus
and preference shares and assets of
M/s. Pfizers, Glaxo, May and Baker,
Sandoz and M/s. Hoechst is laid on
the Table of the House, [Placed in
Library. See No LT-8641/74],

(b) to (d). Information is bemng
collected and will be laid on the Table
of the House,

Proposals for Manufacture of foot
and mouth vaccine

2922. SHRI BHALJIBHA]I PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be plensed to gtate:

(a) the names of the firms whose
proposal for the manufacture of Foot
and Mouth Vaccine has been approved
recently specifying the capacity and
value 1n each case;

(b) what is the estimated demand
of thjs item during the Fifth Five
Year Plan and was it necessary to ap-
prove this for foreign firms in the
context of this demand;

(c) whether this know-how was
available with the Indian firms and
it so, what was the necessity of giving
this to foreign firms; and

(d) which are other formulations
given to foreign firms during Fourth
Five Year Plan period? ~
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI K. R. GANESH):
(a) Details are given below:~—

$. Name of the firm - Capacity approved Value
No. Estimated
Rs.
1.  Hoechst Pharmaceuticals Lid. . 10 million doses 50:0 millon
2. M/s Pfizer Ltd. . . . . 4 million doses 200 million.

3. M)/s Bhartiya Agro Industries Foundation

3+2 million doses 25-6 million.

‘(b) and (c), The demand in 1978-
79 15 estimated at 15 million doses.
The know-how for the manufacture
of Foot and Mouth Disease Vaccine is
available with the Indian Veterinary
Research Institute who are manufac-
turing this vaccine in small numbers.
Government have an ambitious pro-
gramme of dairy developmcnt during
the Fifth Plan period and this vaccine
will be required in the country n
large quantities. In view of the fact
that the drugs are essential items, it
is considered desirable to have more
than one source of supply for each
drug to ensure its availability. Since
there was no proposal from any Indian
unit the proposals of {two foreign com-
panies viz, M/s. Hoechst Pharmaceu-
ticals Limited and M/s. Pfizer Limited,
Bombay were approved.

(d) Detailg of formulations approved
during the Fourth Five Year Plan
seriod in favour of foreign majority
companies not linked with the bulk
drugs produced/to be produced by the
concerned companies are given in the
statement laid on the Table of the
House. [Placed in Library. See No,
LT-8642/74].

‘Corruption in Sale of Reservation
Tickety in New Delhi|Delhi
Stations

2928. SHR1 BISHWANATH JHUN-
JHUNWALA: Will the Minister ot
RAILWAYS be pleased to state:

(a8) whether Government are aware
of the rampant corruption prevailing

in the sale of reservation tickets in
the New Delhi/Delhi Railway stations;

(b) whether no follow-up action
was taken following the Minister’s
surprise visit to New Delhi station re-
cently and his promise to eradicate
the evil; and

(¢) it so, whether the matter has
beep, probed to find out why the situa-
tion could not be improved and why
the administration is dragging its feet
to implement the Mimster’s assur-
ance?

THE DEPUTY MINISTER IN THE
MINISTRY CF RATLWAYS (SHRI
BUTA SINGH): (a) Certain mal-prac-
tices in the sale of reservation fickets
in the New Delhi and Delhi Junction
Railway Stations have Leen reported
from time to time. While eradication
of such mal-practices is a continuous
process, eflective action is taken on
each such individual complaint,

(b) Preventive checks which are
being carried out as a routine have
been intensified after the visit of the
Minister and this is yielding results.

(c) Apart from action cn individual
complaints and the preventive checks,
a Committee of Members of Parlia-
ment has also been constituted to look
intp various problems arising out of
existing procedures and rules pertain-
ing to the sale of tickets and reserved
accommodation and suggest measures
to effectively check the various types
of irregular practices.
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Thizd Terminal for Détki

2924 SHRI BISHWANATH JHUN-
JHUNWALA Wil the Minister of
RAILWAYS be pleased to state

(a) whether on fina] dec.sicn re-
garding the Third terminil in Delh:
has yet been taken, and

M) 1f so the reasons therefor and
salient features of th¢ work done so
far?

THE DEPUTY MINISICR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes

(b) The proposals for locatnn of
the Third termimnal station 11 Dell:
area at Safdarjung and Ni amuddin
were considered bui had i bc o} n-
doned for reasons of incompatil ihity
with other public requirements and
environmental considerations s
location at Brar Squue 1s urder ac-
tive consideration The e e.ution of
the work c(an c<ommeuce only atler
the location 15 finahseq subject ‘o
availability of tunds

Agreement with Bangladesh for
Import of Petrol

2925 SHRI BISHWAMNATH JhUN-
JHUNWALA Will the Minister ot
PETROLEUM AND CHEMICALS be
Pleased to state

(a8) whether India has approached
the Government of Bangladesh for the
mport of petrol, and

(b) whether any agreement has
beenh reached on thig issue and jf 50,
the main features thereof?

'n}m DEPUTY MIN[>TER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P, MAJHI)
(a) No, Sir

(b) Does not arise
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Prddins cancelled in Muharashira mndr
Gujarat due to shortage of corl audd
water

2926 SHRI P M MEHTA Will the
Minister of RAILWAYS be pleased to
state

(a) whether durmg the monthg of
Aurust Septemher and October 1974
manv traiis wele cancelled in Maha-
rashtra and Gujarat due to shorlage
of coal and water,

(b) 1if so the total number of trains
so cancelled 1n these States,

(c) how long these trains will re-
main cancelled,

(d) whether the cancellation of
truns ha j1ea'ly affected the State
transport, and

(¢) whether non-moven.ent of
goods 1n these States has affected all
the 1ndustries? .

THE DEPUTY MINISTER IN THLR
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH) (a) and (b) No new
passenger tiains were cancelled dur-
g thcse months in Maharashtra and
Gujarat due to shortage of ccal One
pair ol passenger train was however,
cancelled 1n  Gujarat from 11-9-1974
due tp shortage of water

Some goods traing on steam traction
in Gujarat were cancelleq szveraging
about one pair of tains daily dwing
the 3 months period

{¢) The goods services have alieady
been normalised Passenger trains
which had been cancelled on account
of coal shortage edrlier and the All
India Raillwaymen gtrike 1n May, 1974
were being gradually restoreq after
the sfrike All trains could not bhe
restored by the end of Julv, 1974 when
it become necessary due to shortage
of steam coal to stop further restora-
tion The required passenger irains
will be restored only after the coal
stock position improves and stabilise®
&t a reasonable leval The cancelled
paggenger trains on account of watel



137

shortage will be restored when the
water availability improves.

(d) No.

(e) No. Diesel locomotives were
deployed to ensure tha' mndustries were
not affected.

Restoration of Normaley in Working
of Railways

2427 SHRI NOORUL HUDA wWill
the Mimster of RAILWAYS be plcased
{o state

(a) the total number of man-hours
lost during May, 1974 due to the All
India Raillway strike; and

(b) the steps Government are tak-
g to have a meaningful dialogue
with labour representatives of the
Railways so as to restore normalcy 1n
the working of the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH)- (a) The loss f man-
hours at a result of strike of May,
14 by a section of railway employees
was approximately 573 06 lakhs man-
hours or 71.63 lakhs man-days.

(b) The Permanent Negotiating
Machmery and the Jomnt Consultative
Machinery on Railways provide an
udequate forum for seitling all a:sputes
across the fable and ali eflorts are
being made to see that staff grievances
are settled expeditiously.

Legislation to raise Marriage Age of
Girls ang Boys

2828 SHRIMATI SAVITRI SHYAM:
Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
o state:

(a) whether he has a propasal to
. bung in a legislation to raise the mar.
| lage age of girls to 18 and that of
' boys to 21 for family planming; and

(b) if go, the outlines thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) and (b). A pro-
posal for raising the mimimum age for
marriage in the case of a male to
twenty-one years, and in the case ol
a female to eighteen years, by way of
amendment to the Child Marriage
Restraint Act, 1929, has been receiving
ithe attention of the Government and
1t may take time for a final decision
to be taken in the matter

Improper distribution of Special
Grades of Synthetic Rubber

2929 SHRI B, V. NAIK. will t{he
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(a) whether the Rubber Goods
Manufacturers’ Associations in North-
ern India has made any allegations
against M/s. Synthetics and Chemi~
cals Limited, Bareilly, (U.P.) about
the improper distribution of their
special grades of synthetic rubber viz.
Synaprene 1958;

(b) 1if so, what are the points con-
tammed in the allegations;

(c) whether the allegations have
been enquired into; and

(d) 1f so, the findings thereof and
the action Government propose o take
mn this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
ta) Yes, Sir

th) The main allegations reiate to
non-supply ot material to purchasers,
mcrease 1n price and diversification
from a grade of rubber Synaprene
1958 whose price 1s controlled, to Syna-
prene 1941, the price of which 1s not
controlled.

(¢) and (d). The matter 15 recetv-
ing the attention of the Glovernment.
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Railway Board’s Criticism by Members
of Parliament

2930 SHRI PRIYA RANJAN DAS
MUNSI Will the Minister of RAIL-
WAYS be pleased 1o state whether the
cnficism made by the Members of
Parliament about the activities of
Railway Board are properly respond-
ed and analysed by the Board ‘0 rectl-
ty 1its defects?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF RAILWAYS (SHRL
BUTA SINGH). Yes, This 15 invariably
done by the Railway Board.

Setting up of Phosphatic Fertilizer
Plant in Karnataka State

2931. SHRI P R, SHENOY: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the Karnataka State
Industrial Development Corporation
has obtammed a letter of intent for es-
tablishing a phosphatic fertiizer plant
in joint sector in South Kanara Dis-
trict;

(b) when was the letter of intent
obtained;

(¢) the reason for not taking any
further steps in estabhishing the plant;

(d) whether there are other parties
interested m utihzing the letter of in-
tent either in the joint sector or 1in
the private sector; ang

(e) whether a phosphatic fertihizer
plant 15 absolutely necessary in Kar-
nataka State and if so, what steps
Government propose to take to estab-
lish the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI X. R. GANESH):
(a) to (c). A letter of 1ntent for
setting up a phosphatic fertihrer plant
at Mangalore was 1ssued on 20-4-1974
1 favour of M/s. Mysore State Indus-
trial Investment and Development Cor-
poration Limited m the joint sector.
Further steps to establish the plant are
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to be taken by the party within a
pertod of 12 months,

(d) Government have not received
any such propasal.

(¢) The letter of infent was issued
only after taking intp account the reed
for a phosphatic fertilizer plant n the
State,

New Fertilizer Plant in Sidhi
District (MP,)

2932 SHRI R V BADE: Will the
Minster of PETROLEUM AND CHE-
MICALS be pleased to state whether
Government have any scheme for set-
ting up a new Fertilizer Plant 1n Sidht
District of Madhya Pradesh to utilise
the wvast deposit of Singraul. coal
flelds?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)"
There 1 at present no scheme for
seting up of a fertilizer plant in the
Sidhi District of Madhya Pradesh,
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Latest Balance Sheet of Maruti
Limited

2838 SHRI MADHU LIMAYE:
SHRI BHAGIRATH
BHANWAR

Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
1o state

(a) whether the latest Maruti Ltd
Balance Sheet gives information about

Authorised
75,00,000 Equuty Shares of Rs 10/ each

2,50,000 9 § o Redeemable Preference shares of Rs 100/- each |

Issued and Subscribed

15,43,345 Equity shares of Rs 10/~ each fully pmd-upin cash . .

Election and Nomination to National
Railway Users’ Consultative Counail

2939 SHRI DHAMANKAR
SHRI VASANT SATHE:

Will the Mimister of RAILWAYS be
pleased to state

(a) whether the National Railway
Users Consultative Council the apex
body of Railway consultative organi-
sations in the country, has not been
functioning since June, 1972 despite the
fact that elections and nominationg to
the Counci’ had been completed more
than two years ago

(b) if so, the reasons therefor, and

(c) steps taken to 1nvolve such
Council more usetully in guding the
Rallway Administration and suggest-
ing ways to improve its operational
efficiency 1n  the inteiest of the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (b) The Na-
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the authorised, subscribed and paid-up
capital, and

(b) 1f 8o, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) Yes, Sir

(b) The details of authorised, sub-
scribed and pawd-up capital as shown,
in the Company s latest Balance Sheet
as on 31st March 1974 are as fol-
lows —

. 750,00,000

2,50,00,000

Total 10,00,00,000

1,54533,450

tional Railway Users Consultative
Council could not function for the term
trom 1-7 1972 to 30-6-1974 as certamn
proposals to make 1t more broad-based
and representative 1n characler were
under consideration Nominations to
the Counal were not finalzsed although
some Railways had elected their re-
presentatives

(c) The National Railway Users’
Consultative Council for the term from
1 7-1974 to 30-6-1976 will be recon-
«tituted shortly

Victimisation of Railmen

2940 SHRI DHAMANKAR Wil the
Mimster of RAILWAYS Le pleased to
state

(a) whether attention of Govern-
ment has been drawn to the news
report that according to spokesman of
different railwaymen’s unions, raimen
are still being victiymsed by laymg oft
the casual workers, and
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(b) if so, what is the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Casual
labourers are engaged on day-to-day
pass on seasonal works or on project
works and thewr continuance depends
upon the needs of the work and re-
sources position.

Reduction in Court Fees

2941. SHRI P M. MEHTA:
SHRI V. MAYAVAN:

Will the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether Central Government
have taken up the question of reduc-
ing court fees with the State Govern-
ments;

(b) if so, the reaction of the State
Governments thereto; and

(¢) to what extent it has been
reduced in the Gujarat State?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
L. R. GOKHALE)" (a) to (¢). No Sir.
- Court-fees” except in regard to the
Supreme Court and courts 1n the Union
territories 1s a matter within the ex-
¢ usive junsdiction ol the State Legis-
lature. However, come data n regard
to court fees 1n the various States are
Lbamng collected with a view to con-
‘idering whether any umformity can
be evolved.

Crimes on Mail and Passenger Trains
between Howrah and Puri

9842. BHR1 SAMAR GUHA- Will the
Mimsler of RAILWAYS be pleased to
state:

(a) whether many criminal inci-
dents like burglary, theft and dacoity
take place freguently in Howrah-Puri
Mail and Passenger trains;

(b) if o, nature and number of
such incidents during 1973 and 1974;

(¢) whether rice smugglers very
often stop such trains on the way; and

(d) it so, steps taken by Govern-~
ment to check such criminal
incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH): (a) No.

(b) Does not arise.

(¢) Yes.

(d) The question of rice smugghng
by rail route oyt of Orissa and de-
tention of trains for checks was dis-
cussed at a high level meeting held
by Chief Secretary Government of
Orissa on 21-8-1974. The State Gov-
ernment of Orissa accepted suggestion
for providing mobile squads in the
afiected Mail/Express trains. As a
follow-up action, alarm chain ap-
paratus have been blanked off on all
mmportant traing over vulnerable sec~
tions to avoid detention fo trains by
alarm chain pullings.

Discussions wiiy Railway Minister for
handing over Barauni Rail Yarg to
Army

2943. SHRI P. M. MEHTA:
SHRI P. A, SAMINATHAN:

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased 1o state:

(a) whether he had discussions on
the 10th November, 1974 with the Rail-
way Minister for handing over the
Barauni Rail Yard to the Army
authorities;

(b) if so, the outcome thereof; and

(c) the reasons for handing over
the Railway Yard to the army authori-
ties?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). Pilferage and mishandling
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of Petroleum products are reported at
Railway yard at Garhara, Baraum
Since this Rail yard falls within the
jurisdiction of Raillway Administration,
the matter has been brought to the
notice of the Minister for Railways by
the Mimster of Petroleum and Chemi-
cals for taking suitable steps

Advance Incrementg to Officers, Class
I and Class IV Employees

29044 SHRI RAJDEO SINGH Will
the Minister of RAILWAYS be pleased
to state

(a) the number of Raillway em-
ployees allowed advance increments,
rallway-wise,

(b) whether guch increments have
also been allowed to officers, and

(c) if so, what 1s the percentage of
such employees of the total number
of loyal workers, separately for offi-
cers, Class III employees and Class IV
employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAIIWAYS (SHRI
BUTA SINGH) (a) The number of
advance mcrement. allocated to var-
ous Railways to be allowed before
31-12-1974 1s as under

Railway ch a::lg-
Central . . . . 44,200
Eastern . . . . . 72,200
Northern . . . . 69,200
North Eastern . . . 59,200
Northeast Frontier , . . 18,500
Southern . . . . 60,200
South Central . . . 551,200
South Esstern . . . 99,200
Western . . . . 88,200
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(b) Yes,

(c) Out of the total number of ad-
vance incremenis so far given, only
one percent of the recepients happen
to be officers and the rest 99 per cent
Class III and Class [V staff approxi-
mately on 50 50 basis

to Loyal Railway
Employees
2945 SHRI RAJDEO SINGH Wil

the Minister of RAILWAYS be pleased
to state

Inducement

(a) whether to give :nducement and
pat to the loyal Railway employees
their sons and daughters were given
appointments,

(b) whether alongwith them sons/
daughters of officers have also been
glven any appointments, and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) On the Railways
there was a procedure for offering ap-
pointment on compassionate grounds
to ward, of employees who die m ser-
vice In the wake of a number of agi-
tations and work stoppages on the
Railways Government have decided
that this procedure may be extended
to cover sons and daughters of em-
ployees who show outstanding devotion
to dutv

(b) Yes but very restrictedly

(¢) 1he orders 1ssued provide for
filing of vacancies in Class III and
Class IV serivices and do not debar
consideration of the cases of wards of
officeis for appointment in Class III
and Class IV posts

Extension of Service to Officers and
Staff in Higher Gradey and other
Loyal Workers

2046 SHRT RAJDEO SINGH Will
the Minister of RAILWAYS be pleased
t{o state

(a) whether Government have con-
sidered the implications of the service
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extensions allowed to officers, staff
in higher grades and other loyal
workers; and

(b) whether Government propose
to review such cases and cancel the
extension where it was wrongly
given?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes.
Extensions have been granted purely
on merits 1n exceptional cases. The
question of any review or cancellation
of such well-thought-of extension there-
fore does not arise.

Cases pending with Supreme Court
and High Courts

2947. PROF. NARAIN CHAND PAR-
ASHAR, Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state the number of
cases mcluding Appeals, which have
been pending with the Supreme Court
and the various ITigh Courts of the
country for over (a) five years and
(b) three years?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): A statement is

attached.
Statement
Name of High Over 3 Ove:;_
Court yearsas  years as
on 30-6~ on 3I-12-
1974 573
T 2 3
Allahabad . . 30,398 13,766
Andhra Pradesh . 35.4 33
'}
Bombay ., . . 18,704 8,035
Calcutta . . 31,006 19,526
Delhi{ . . . 6,962 2,633
Gauhati , . . 636 307
Gujarat , . 3,515 561
Himachal Pradesh | 134 256 |
Jammu & Kashmir 217 76
Karnataka .

. 530 29
]

1 2 3
Kerala . . 307 41
Madhya Pradesh 5,330 2,395
Madras . . 3,577 959
Orissa . . . 749 219
Patna . . 5,682 2,507

Punjab & Haryana |, 8,995 5,889
Rajasthan . . 2,170 942

Supreme Court 3,392 628

Ex-Managing Director of Hindustan
Antibiotics Limited joining M/s John
Wyeth

2948, SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether ex-Managing Director
of Hindustan Antibiotics Limited has
joined M/s. John Wyeth Limited, as an
adviser; and

(b) whether the collaboration agree-
ment 1n question is in the best interest
of M/s. John Wyeth Limited and is
not beneficial to the above Public
Undertaking?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir. He joined as a consul-
tant io M/s Wyeth Laboratories’
Dyescorea Plantation at Bangalore.
The Company hag informed that he is
no longer working with them.

(b) The terms of foreign collabora-
tion were approved by the Board of
Directors of HAL, and later by the
Government also after these had been
considered by the Foreign Investment
Board,
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«Circulation of Revised Rates of certain
Allowances

2949 SHRI BHOLA MANJHI Will
the Minister of RAILWAYS be pleased
to state

(a) whether Railway admimstration
has received any representatian from
any Member of Lok Sabha for circula~
1ion of Night Duty Allowance, Nation-
al Holiday Allowance, Messing Allow-
ance and Travelling Allowance rates
on the basis of revised scale of pay
with effect from 1st January, 1873,

(b) whether the above rates have
not been circulated by the Railway
Board so far; and

(c) if g0, the reasons therefor and
the time upto which the above rates
will be circulated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes.

(b) Not yet

(¢) The revision of rates of these
allowances 1s under consideration ant
instructions 1n this connection are
éxpected to 1ssue shortly

Change of Duiy Roster of Operaiors
of Ghaziabad Rallway Station, Delhi
Division (Northery, Railway)

2050 S1IR] BHOLA MANJHI Wil
the Minuster of RAILWAYS be pleased
to state

(a) whether the Duty Roster of
Panel Operators of Ghaziabad Railway
Station, Delh1 Division has been
changed from 6 hours to 8 houzs with-
out any factual job analysis,

(b) whether a member of Lok Sabha
has represented for changing the duty
roster from 8 hours to 6 hours, and

(c) if so, the action taken so far?

THEY DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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BUTA SINGH) (a) With the opening
of the new Power Cabimn at the Ghazi-
abad Railway Station centralising the
lne cearing work, the Assistant
Station Masters who were previously
working in the East Cabin of that
station on 6 hours’ shift duty under
Intensive’ classification based on the
then workload are now employed on 8
hours shift duty in the changed cir-
cumstances

{b) Yes

(c) Neces-arv assessment of the pre-
sent actual workload of the staff con-
cerned will be made as early as possi-
ble
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Link with Gogak Town on Miraj-
Hubli Broad Gauge Line

2954 SHRI P R SHENOY Will the
Mimister of RAILWAYS bhe pleased to
state

(a) whether any representations
have been made that g link should be
provided to Gogak town when the
metre gauge between Mira) and Hubl
15 converteq io broad gauge, and

(b) 1f so, whether their representa-
tions have been considered favour-
ably?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes

(b) The survey report for the con-
version project Miraj-Hubh-Hospet,
from MG to BG has been received and
it is under examnation The reguest
for diversion of the line vz Gogak
wil] be given due consideration, while
taking a decision on the conversion
project

West Bengal Government’s request on
construction of new Railway lines

2955 DR RANEN SEN Will the
Minmister of RAILWAYS be pleased to
state

(a) whether decision of Govern-
‘ment not to construtt new railway
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lines would adversely affect West
Bengal,

(b) 1f so, whether Government have
received any request from the State
Government to recansider it,

(¢) whether the work at Martin
Burn’s had been stopped, and

(d) 1f so, the reasons therefor and
when it 1s likely {o be resumed”

THE DEPUTY MINISTER IN THE
MINISTRY OF RA'LWAYS (SHRI
BUTA SINGH) (a) No such decision
has been taken

(b) Does not anise

(c) and (d) Construction of Howrah-
Amta Bargachia-Champadanga and
Howrah-Sheakhala new Broad Gauge
lines 1n place ot the Ex-Martin Burn
Light Raillways had been approved by
the Parhament on the basis of 50 per
cent participation in the capital cost
of construction by the State Govern-
ment The State Government have
accordingly been addressed to convey
their concurrence for bearing theu
share of cost The work will be taken
up on these projects on receipt of the’r
acceptance

Decision on Up-gradation of Posts of
Class III angd IV Employees

2056 SHRI S M BANERJEE Wit
the Minister of RAILWAYS be pleased
to state

(a) whether final decisions regard-
ing up-gradation of posts of Class IH
and Clasg IV employeeg in all Rail-
ways 1n the light of recommendations
of the Third Pay Commaission have
since been taken;

(b) 1if not, the reasong for delay, and

(c) when a final decision is hikely to
be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SINGH) (a) to (¢) Third Pay
Commussion have not made any specific
recommendations regarding up-grada-
tion of posts of Class III and Class
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1V Railway employees. However, a
review of the grade-wise distribution
of posts in various Class III and Class
1V cadres is in progress. It is not possi-
ble to indicate at this stage how long
it will take to finalize this review.

Survey for Oil Deposits in Bay of
Bengal by an American Ship

2957, SHRI GAJADHAR MAJHI:
SHRI K. MALLANNA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether a seismic ship belong-
ing to an American Geophysical firm
arrived off Orissa coast recently to
carry out seismic survey for possible
oil deposits in the Bay of Bengal; and

(b) if so, the results achieved gso
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
(HEMICALS (SHRI C. P. MAJHI):
(a) and (b). Yes, Sir. The first phase
of seismic surveys 18 already over and
the data obtained is under processing
and interpretation. The survey cover-
od the continental shelf areas off the
ast of West Bengal and some por-
lions of Orissa.

Increase in the Handling Capaeity of
118.Co. siding at Okhla (Delhi Divi-
siomn)

2058 SHRI K. M. MADHUKAR: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Railway Adminis-
tration has received any representation
from any member of Lok Sabha re-
garding the increasing of handling
capacity of LI.S.Co. Siding Okhla,
Delhi Division;

(b) whether the handling capacity
has been increased from 9 to 13
wagons (four wheelers) w.ef. 23rd
August, 1974;

(¢) the amount of demurrage levied
on 1.I1.8.Co., siding at Okhla dquring the
monthg of June, July, August, Septem-
ber and October, 1974;

(d) the amount recovered and due
from the siding authorities; and

(e) the steps taken to recover the
outstanding demurrage charges from
the L1.S.Co. siding authorities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)' (a) and (b). Yes 8ir.

(c) and (d). The amount of demur-
rage levied, realised and the balance
outstanding 1s shown below,

-
Months Amount of demurrage
Levied Realised Balance
Rs. Rs. Rs.

June’7¢ . . o . . 7012° IO 126- 50 6885- 60
July'7¢ . . . . . 2748- 80 661- 50 2087-30
Aug.’74 . . . . . 1007° 50 .. 1007+ 80
Septe™74 . . . . N 515270 . 5152:70
Oct.’74 . .+ .+ . . 1376° 50 . 1376° 50

Total

17297 60 788-00  16509° 60

7 -
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(e) M/s. LIS.Co. have been servéu
with & notice to expedite payment of
the outstanding demurrage charges.
They have, however, made a numter
of representations to the Divisional
Authorities for watval. Their appeals
are under consideration of the Rail-
way Admimstration.

Closure of branch lines between Bha-

galpur-Barari and Sahebpur Kamal

Junetion-Monghyr Ghat (North East-
ern Railway)

2059 SHRI K M MADHUKAR- Wil
the Mmister of RAIT.WAYS he pleased
to state

(a) whether Branch lines betwcen
Bhagalpui-Barain and Sahebpur Ka-
mal Junctioun~-Monghvr Ghat on ihe
Noith Eastern Railway are going 1o
be closed gewn fiom the 1st Janu-
ary, 1975;

(b} 1f so, whether the backwardness
of the areas served by their two
branch lines have been kept 1p view,

(c) whether the statement made by
him before the Members of Bihar In-
dustries Association at Patna on 26ih/
29th October, 1974 is inconsistant with
the decision of the Railway Board to
close these branch lines; and

(d) whether the Railway Ministry
propose to postpone the closures of
these branch lines for the present as
there has been great resentment
amongst the people of the area?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No.

(b) to (d) Do not arise.

Truck crossing between Mahendru-
ghat ang Pahlezaghat

2960. SHRI K M. MADHUKAR: Wwiil
the Minister of RAILWAYS be pleased
to state:

(a) whrther North Eastern Railway
had decided to introduce truck cross-
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ing between Mahendrughat and Pahle-
zaghat;

(b) whether planning for introduc-
ing truck crossing has since been can-
celled and if so, the reasons therefor;
and

(c) if not, by what time truck cross-
ing is likely to be introduced theie?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No.

(h) and (¢) Do not anse

Stockpiling of Fertilizers at Cochin
Division of FACT

2961, SHRI VAYALAR RAVI-
SHRI SHRIKISHAN MODI:

Wil the Minister of PETROLEU\
AND CHEMICALS be pleased 1
state

(a) whether large quantities of fer-
tilizers have been stockpiled at the
Cochin Division of the FACT and no
effort 18 being made to clear thes2
stocks,

(b) if so, the total quantity of accu-
mulated stocks and the reasong for the
accumulation of stocks in that Unit;
and

(c) the steps taken by Government
to clear these stocks?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI, K. R. GANESH)
(a) to (c). About 24,000 tonnes of ured
was reported to have accumulated at
the Cochin Division of FACT, The
accumulation has been mainly due 10
labour troubles which affected bagging
and loading of urea and inadequate
availabihty of rallway wagons. The
labour problems have since been re-
solved and arrangements are under
way to move out the accumulated
stocks by rail and road transport.
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Ticketless {ravelling by CFPl demons-
trators iy Bibar

2962. PROF. MADHU DANDAVA'IE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether railway authorities al-
lowed the CPI demonstrators proceed-
ing to Patna for anti-Bihar agitation
demonstration on the 1ith November,
1974 to travel by trains without
tickets; and

(b) whether ‘Janta Checking’' im-
posed by students revealed that several
CPI demonstrators were travclling
without tickets?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) The Railways do not have any
such intormation.

Applicationg for new licences for
manufacture of drugs

2963. SIIRI BHALJIBHAI PARMAR
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stote

(a) how many new applicationg for
industrial licences for ‘new ventures’
were received for the manufacture of
drugs and pharmaceuticals during the
last 3 years; particulars of items and
quantities applieq for; how many of
them were approved|rejected|deferred
and reasong for rejection/defference;

(by upto which date expansion
licences were issued to the foreign
firms with more than 26 per cent
equity/foreign with the condition of
bulk drug; details of such licences
issueq during the last 3 years; and

(¢) whep the condition of Rs. 2
crores turn-over connected with the
bulk drug manufacturing came into
force and the reason for doing so?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) A statement indicating the appli-
cations received during the year 1971,

2787 LS—6™

1972 and 1973 for the establishment of
new units, items of manufacture with
the capacity per annum applied for
and the decision of the Government on
each is laid on the Table of the House.
{Placed in Library., See No. LT-8644/
74].

(b) The information is being col-
lected and will be laid on the Table of
the House. -

(¢) No such condition exists 1in the
Industrial Licensing Policy announcecd
by the Government vide Ministry of
Industrial Development Press Note
dated the 16th February 1973. Maxi-
misation of indigenous production of
bulk drugs is nccessary for countrv’s
selt-rehance and future growth in the
fleld of drugs and for reducing the
outgo of foreign exchange on impo.is.
The drug manufacturing companies in
the organised sector with turnover ex-
ceeding Rs. 2 crores are also expected
lo coniribute to this.

Production of formulations i, excess
of licenseq capacity

2664, SHRI BHALJIBHAJ PARMAR:
Will the Mimster of PETROLEUM
AND CHEMICALS bhe pleased to state:

(a) how many foreign firms are
producing formulationg 1n excess of
the licensed capacity specifying name
of the formulation, its value during
the period of 3rd and 4th Five Year
Plans;

(b) whether these formulations are
manufactured out of bulk drugs manu-~
factured by these firms in excess of
their licensed capacity. if so, what is
the rationale of the notification dated
27th May, 1969 in such a situation; and

(¢) why penal action is not being
taken against these foreign firms when
they are exploiting the situation to the
detriment of Indian sector of drugs
industry?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (¢). There are 116* drug manu-
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facturing units  including 36 with
majority foreign equity in the orga-
nised sector which are producing for-
mulations whose number runs into
thousands. The capacities approved
for many of these companies covers
authorisations issued to them under
Registration Certificates, Permission/
No objection letters and licences issued
to them, productions taken up under
schemes of diversifications and caps-
cities approved under COB licences,
ete. Hence it is not possible to assess
the value or flx up a firm licenced
capacity for formulations, the excess
of production of such formulations or
their value or corelate the manufacture
of the formulations with the bulk drugs
manufactured by the firms. Moreover
the manufacture of formulations varies
from year to year depending upon the
marketability of each individual for-
mulation/drug.

Whereas the growth of formulation
activity has been quite fast over the
last two decades, growth of bulk drug
manufacture needed. and still needs.
further encouragement. The production
units were less inclined to make in-
vestments in bulk drug production in
comparison {o formulation activity. It
was in this context that Government
felt that the producers of bulk drugs
should also be allowed to formulate
a part of the bulk drugs produced by
them as an incentive to the industry
for achieving increase in bulk drug
production. Accordingly the notifica-
tion of 27.5.69 was issued.

The Committee on Drugs and Phar-
maceuticals Indusiry constituted under
the Chairmanship of Shri Jaisukhlal
Hathi is examining various aspects of
the drug industry including the
measures for promoting the rapid
growth of the drugs industry and par-
ticularly of the Indian and small scale
industries sectors and the institutional
arrangements to ensure equitable dis.
tribution of basic drugs and raw
materials. Appropriafe action will be
takent on receipt of the report of the
said Committee.

Written Ansuwers 164

Additionai Resourees to Accelernte O
Exploration

2065. SHRI N. K, SANGHI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether keeping in view the
growing need for exploration of oil
resources within the country, the pre-
sent allocations for the purpose need
to be augmented substantially to yield
any tangible results;

(b) if so, whether any exercise has
been made by his Ministry to find out
the additional resources that would be
necessary to accelerate the present
process  of exploration and manufac-
ture of oil within the country; and

(¢) whether in  addition to the
above, any organisational change as
suggested by the Malaviya Committee
in the set-up of O&NGC is also being
considered and if so, the broad out-
lines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJH!):
(a) and (h). The ONGC’s Fifth Five
Year Plan has been drawn up in terms
of cerlain physical targets. To the
extent the internal resources of ONGC
from fime to time, fall short of re-
guirements for achievement of the tar-
gets, it would be Government’s endeav-
our to supplement Commission’s finan-
cial requirements.

(c) The matter is under considera-
tion of Government.

Punctuality of Trains

2966. SHRI R. S. PANDEY:
SHRI YAMUNA ©PRASAD
MANDAL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether punctuality of trains
hag deteriorated during the current
year in comparison to previous year:
and

(b) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
BUTA SINGH): (a) and (b). The
punctuality of trains registered a slight
deterioration during the period April
to September, 1974 as compared to
corresponding period of previous year
mainly due to railway strike during
May, 1974 and its after effects, public
agitations, miscreant activities and in-
creased incidence of alarm ct.ain
pulling etc.

Retrenchment of Casual Workers for
economic reasons

2967. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railways have re-
trenched thousands of casual workers
in the name of economy; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
BUTA SINGH): (a) As a result of com-
pletion of deceleration of wecrks, re-
duction in srtength of casual labour
‘becomes unavoidable to some extent.

(b) Does not arise.

Negotiations with Foreign Oil
Companies for 0il Exploration
in India

'2968. SHRI C. K. CHANDRAPPAN:
SHRI VIRBHADRA SINGH:
SHRI ANADI CHARAN DAS:
SHRI BANAMALI BABU:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether hig Ministry is current-
ly negotiating with some foreign oil
companies for leasing out certain off-
shore basins for oil exploration;

(b) if so, the facts thereof;

((c) which are the areas to be leas-
ed out;

(d) whether the terms oi contract
would be different from the ones in
the Kutch and Bengal contracts en-
teredq into by Government earlier this
year; and

(e) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) Yes, Sir.

(b) to (e). It is not in the puklic
interest to disclose the details.

Re-Instatement of Dismissed/Removed
Employees on North Eastern Railway

2969. SHRIMATI ROZA DESH-
PANDE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of employees—per-
manent, temporary, casual cn monthly
rates of pay, and casual on dsily rates
of wages, "who were ismissec¢, re-
moved or terminateq due to May,
1974 strike, on the North Eastern
Railway, Division-wise and workshoP-
wise;

(b) the number of employees of each
category since taken back to duty;

(c) the number of employees of
each category yet to be taken back;
and

(d) the reasons for the celay in re-
instatement?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A state-
ment is attached giving the informa-
tion pertaining to each of the four
Divisions on the North Eastern Rail-
way. Information in respect of Work-
shops is being collected and will be
laid on the Table of the Sabha.

(d) Individual appeals submitted oy
the staff are being reviewed on case
to case basis. The process is continu-
ing, and the Administration are doing
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their utmost to review cases as expedi-
tiously as is possible. Re-engagement
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of casual labour depends also on the-
work needs and resources position.

Statement

Dismissals/Removals of

Termination of service of Substitutes/Casual labour

Division/ Permanent Employees Temporary Employees discharged.
Workshop = - S iy =gl :
No. dis- No. tak- Balan- Nc.ter- No. tak- Balan- No. dis- No. tak- Bala-
missed/ en back ce minated en back ce charged enback nce
removed
Divistons
Izatnagar . 240 206 34 102 99 3 ?
Lucknow . 77 50 27 1T 1 Io |
+ 366 132 234
|
Varanasi . 112 70 42 4 i 3 J
Samastipur . 54 3 51 2

Re-Instatement of Dismissed/Removed
Employees on Northern Railway

ROZA DESH-
RAIL-

2970. SHRIMATI
PANDE: Will the Minister of
WAYS be pleased to state:

(a) the number of employees—per-
manent, temporary, casual on month-
ly rates of pay, and casual on daily
rates of wages, who were dismissed,
removed or terminated due 1{to the
May, 1974 strike on the Northern
Railway, Division-wise and workshop-
wise;

(b) the number of empicyees of
each category, since taken pack to
duty;

(c) the number of emplcyees of

each category yet to be taken back
to duty; and

(d) the reasons for the delay in re-
instatement?

THE DEPUTY MINISTER IN THE

MINISTRY OF RATLWAYS (SHRI
BUTA SINGH): (a) to (c). A state-
ment is laid on the Table of the
House. [Placed in Library., See No.

1 T-8645/74].

(d) Individual appeals submitted by
the staft are being reviewed on case
to case basis. The process is continu-
ing, and the Administration are doing
their utmost to review cases as «x-
peditiously as is possible. Re-engage-
ment of casual labour depends also on
the work needs and resources posi-
tion.

New Up-to-date Railway Code

2971. SHRI P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propos2
to bring before Parliament, a new,
up-to-date Railway code in tune with
the modern requirements and nature:
and volume of traffic; and
indications

(b) if so, main

thereto?

the

THE DEPUTY MINISTER IN THE:
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) No.

(b) Does not arise.
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“Supply of Bed Rolls in Lang Journey
Trains

2972. SHRI P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether bed-rolls are supplied
“to passengers travelling in the sleep-
‘ing compartments of second class
coaches on long-journey mail trains;

(b) if so, where and on what charg-
-es; and

(c) whether Government propose to
extend the said facility on all long
journey trains throughout the coun-
try and if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Bed rolls are
supplied to passengers travelling in
second class sleeper coaches on Jayanti
Janata Express and Pandyan Express
trains only.

(b) Train Service.

Train Service

Charges per bed roll per night

131132 Jayanti Janata Express between
Mangalore/Cochin Harbour Terminus—

New Delhi.

153/154 Jayanti Express bewteen Samastipur Jn.

—New Delhi. i ’ ki :

-231(NR)/31 (WR) 232 (NR)/32 (WR) Jayanti Janata

Express between Delhi—Ahmedabad. . -

.117/118 Pandyan Express betwen Madras Egmore—

Madurai. =

(c) No.
Manufacture of Glibenciamide

2973. SHRI P. G. MAVALANKAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Glibenclamide (oral
anti-diabetic drug), a basic diug, is
~being manufactured in the country;

(b) if so, the particulars cf the
_manufacturer and the prics per kg.;

(c) whether the said manufacturer
has submitted any application for a
ban on the import of glibenclamide,
‘and if so, whether Government pro-
pose to take action thereon; and

(d) whether there will be any sav-
ing of foreign exchange, if the said
.import is banned and if so, the annua?
:saving in the foreign exchange?

Rs. 1-50
(Rs. 2-50 for the entire journey of two

aights).

1

|

l} Rs. 1.50 (During summer)
| Rs. 2.00(During winter)

J

Rs. I°25

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (d). M/s. Cadila Chemicals,
Ahmedabad a small scale unit, have
claimed that they are manufacturing
bulk Glybenclamide. They have indi-
cated sale price of product as Rs. 9800
per kg. as against the c.i.f. price cf
Rs. 10000 per kg. of imported material.
The party has represented for banning
the import of Glybenclamide and this
representation is being examined in
consultation with D.G.T.D. and
‘D.G.H.S.

Delay in obtaining {imely Reserva-
tions in various Zones

2974. SHRI P. G. MAVALANKAR:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether several groups and
parties embarking on an educational
tour or pilgrimage are forced to can-
cel or postpone their journey on ac-
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count of unduly long delays in
obtaining pecessary and tiraely reser-
vations on the trains in the various
Zones; and

(b) if so, the steps Government are
taking 1o remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. All possible
assistance is given to students and
parties proceeding on educational tour
and pilgrimage respectively to provide
accornmodation as requisitioned by
them. There may be some occasions
when it is not possible to book the
parties according to their itineraries
at short notice.

(h) Does not arise.

Facilities to Members of #indi
Salahkar Samiti

2975. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleased
1o state:

(a) what facilities have been pro-
vided to the members of the Hindi
Salahkar Samiti of the Ministrv of
Railways to enable them to assess the
progress of work being done in con-
nection with the implementation of
various directives, orders and instruc-
tions for the progressive use of Raj
Bhasha in various Zonal Railways as
well as in the Railway Board and the
Ministry;

(b) whether the Members of the
Hindi Salahkar Samiti have not been
rrovided even with Identity Cards
on the basis of which they may be
able to enter varilous offices and other
places of work, so much so that they
are unable to enter the Rail Bhawan
except through falling in queue3 at
the reception where entry passes are
not allowed until the receptionists get
green signal from officers inside; and

(c) the progress made by the Minis-
i{ry in the progressive use of Hindi in
office work and correspondence par-
ticularly in areas where Hindi is
State language?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). At pre-
sent no facilities have been provided
to the members of the Railway Hindi
Salahkar Samiti to visit the wvarious
Railway offices to assess the progress
miade in implementation of warious
directives regarding Hindi. Since this
matter concerns other Ministries also
where such Samitis have been set up,
the matter will be examined in consul-
tation with the Ministry of Home
Affairs.

(c) Hindi is being used in noting
and drafting in selected sections in
Railway offices where 80 per cent or
more staff have a working knowledge
of Hindi. Efforts are also made to use
Hindi to as large an extent as possi-
ble for correspondence with the States
which have adopted Hindi as their
state language or have decided to use
Hindi for correspondence with the Cen-
tral Government.

First Class Fare between Bombay and’
Poona by Deccan Queen

2976. SHRI B. V. NAIK: Will the
Minister of RAILWAYS be pleased to
state:

(a) the first class fare between
Bombay and Poona by Deccan Queen;

(b) the fare for first ciass season
ticket for a month; and

(c) the reasons for this disparity
and how does it compare with the
disparity five years back?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The current first
class fare for travel from Bombay VT
to Poona by Deccan Queen is Rs. 48.00
including the supplementary charge of’
Rs. 5.00.

(b) The current fare for a first class
monthly season ticket between Bombay
VT and Poona is Rs. 229.00.

(c) The monthly season ticket autho-
rises its holder to travel any mumber
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of times during the month, The
monthly season tickets are issued at a
much lower rate as a measure of facili-
ty to the commuters who have to regu-
larly travel betwecen two stations in
pursuit of their profession, business,
etc. In 1969. the first class fare bet-
ween Bombay VT and Poona was
Rs. 19.25 and the fare for a fi rst class
monthly season ticket was Rs. 155.00.

Work on opening of New Railway
Lines on New Bongaigaon-Rangia
and Rangia-Gauhati

2977, SHRIMATI SAVITRI
SHYAM:
SHRI NAWAL XKISHCRE
SHARMA.:

Will the Minister of RAILWAYS be
pleased to state:

(a) the broad outlines of the plans
where new railway lines are propos-
ed to be laid and put to actval work-
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ing in the country during next five
years, broad and metre zauge-wise;

(b) whether the work on the New
Bongaigaon-Rangia and Rangia-Gau~
hati broad gauge has been completed;

(c) if so, the salient featurcs of the
goods traffic to be increased from
Assam to ity neighbouring States as
a result of opening of this line; and

(d) the time by which the traffic
on this line would be gtarted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUIA SINGH), (a) The proposals for
construction of new Raillway lines fo
be taken up during Fifih Five Year
Plan have not yet been finalised. How-
ever, the following new railway lines
have been approved and included in
the¢ annual plan (1974-75). Their esfi-
mated cost and target data of comple-
tion have been indicated against each
of them:

S.N. Name of Project

1. Rohtak-Bhiwam (BG) . . .
2. Hasanpur Sakri (MG) . .

3. BGraillinks to Ramnagar & Kathgodam fiom

dabad and Rampur. . . .
4. Jhanjharpur-Laukaha Bazar (MGY |
5. Bibinagar-Nadikude (BG) . .
6. Banspani-Jakhapura (BG) . .

Estimated  “larget date of opening
cost
Rs. crores
. . 6 13 March, 1979
. . 5 96 March, 1978
Mora-

. . 1500 March, 1979

. . 2093 April, 1976

. . 1347 1-4-1979

. e 39-00 1-4-1980

(b) The conversion of the section
from New Bongaigaon to Gauhati from
metre gauge to broad gauge has been
included in the budget for 74-75. The
sanction to an Urgency Certificate for
taking up essential hottleneck works
on thig section is under consideratjon
and is likely to be issued shortly.

(¢) By providing a through Broad-
gauge rail link from Assam fo the
yest of the country, the conversion will

cater for the increased traffic in Jute,
Tea, Timber and Bamboo. In addition
it will facilitate increased movement
of fertiliser and P.O.L. traffic from
Assam.

(d) Since the work on the ahove con-
version has been included in the budget
for 1974-75 and is likely to take some
time for completion, it is too early
to indicate the time by which the
traffic on this line would be started.
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Technology for producing Certain
Medicines offered by M/s. Pfizer to
* 1LD.PL.

2978. SHRI S. A. MURUGANAN-
THAM: Wil the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether Indian Drugs and Phar-
maceuticals Limited is considering an
offer ot technology from o privale
firm, Pfizers, to produce ccriain drugs;
and

(b) if so, the broad outlinese there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! K. R. GANESH):
(a) and (h). M/s. Indian Drugs and
Pharmaceuticals Itd. have been
granted a letter of intent on 22-2-1974
for the manufacture ot Doxycylhne
with a capacity of 5000 BU per annum
subject to the condition, inter alia.
that terms of foreign collaboration, 1f
any, shall be seitled with the approval
of Government. They have received
an offer of know-huvw from M/s. Ra-
chelle Laboratories of USA for the
manufacture of Doxveycline and im-
proving 3ields for Teiracycline and
Oxytetracycline. M/s. Pfizer Ltd. a
company already operating in India,
have alsp offered their know-how for
the manufacture of Doxycycline and
for improving yields of Oxytetracyline
and tetracycline.

Threatened Closure of Industrial Units
in Punjab for Non-availability of
Furnace and Diesel Oil

2979. SHRI RAGHUNANDANLAL
BHATIA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government are aware
that a large number of medium and
small scale industrial units in Punjab
are being forced to close down due
to the non-availability of furnace ofl,
diesel oil and other oil products;
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(b) if so, measures taken in the
matter; and

/
(e) whether Government propose to
change the present allotment system
and if so, broad outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) and (b) No such reports have
been received by the Government.
Sale of diesel oil from the companies’
outlets is at present free. Furnace oil
supplie; are are, however, being made
by the companies on the basis of 1973
offtakes of individual consumers. A
10 per cent efficiency cut is being
applied in making furnace oil supplies
to all consumers. A further 10 per
cent cut ix also being made in supplies
to industrial consumers other than the
33 specified core sector industries, A
quota has also been allocated to the
States for supplies to small scale units
and State Enterprises which are not
registered with any Central sponsoring
authorities.

(c) No change in the present allot-
ment system is being contemplated at
present.

Shortage of Drinking Water on
Railway Stationg in Gajarat

2980. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of RAILWAYS be
pleased to state: .

(a) whether Government are aware
that there is an acute shortage of
drinking water on many stations in
Saurashtra region and ¥Xutch in
Gujarat State; and

(b) if so, what steps Government
propose to take to provide sweet
drinking water on railway stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Due to
scanty rainfall in Saurashtra and
Kutch regions of Gujarat State for
three consecutive years, the water
supply position at several stations in
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these areas is difficult. However, them

Administration hads taken necessary
steps to meet the minimum needs for
water for passengers and staff at all
stations, At stations where the source
of water has dried up, water is being
brought either by rail {rom adjoining
stations or obtained from private
sources or the Municipality.

Gujarat State Law Commission

2981. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
10 state:

(a) whether Gujarat State Law
Commission has examined any State
Acts; if so, the particulars of Acts
examined;

(b) whether the report in respect
of the Acts examined by the Commis-
sion lLias been recciveq 'y Govorn-
ment; ang

(c) if so, the action taken by Gov-
crnment?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
VIAHISHI): (a) to (c). The informa-
tion is being collected and will be laid
an the Table of the House.

Trade Apprentices Recruited and given
Training in Railway Workshop,
Golden Rock

2982, SHRI V. MAYAVAN: Wwill
the Minister of RAILWAYS be pleas~
ed to state:

(a) the number of Tracde Appren-
lices under the Apprentire Act, 1Y61
so far recruited during the last thiee
Yearg ang given training in the Rail-
way workshop Golden Rock, year-
Wise;

(b) humber so far absorbed in skill-
%4 and unskilled posts, year-wise and
What steps are being taken by Gov-
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ernment to absorb the 1emaining
Trzined Apprentices;

(c) whether the scheme of training
of apprentice mechanics and their ab-
sorption in the supervisory cadre on
the Railway Workshop 15 in vogue
for some years past, both by the
direct recruitment and promotion
from the ranks and if so, what diffi-
culty is faced by Government ir ab-
sorbing the tramned apprentices who
are adequately educated and techni-
cally trained; ang

(d) whether Government propnse
to evolve a policy of abs:rbing train-
ed Trade Agprentices on par with
the Apprentice Mechanicy since the
intention of the tramning scheme is
identical?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA  SINGH:) (a) to (e). The
system of recruiting Trade Apprecen-
tices has been stopped at the instance
of organised labour as the Railways’
requirements have dwindled and there
is stagnation in promotions. But
there is a statutory obligation under
the Appsentices Act, 1961 to give
training to Apprentices without any
liability for employment. In pursu-
ance of this the following numbers

have been trair.ed in the Golden Rock
workships:

1971—N1l.
1972—204.

1973—54.

They have not ben absorbed in
Railway service in view of what is
mentioned in the first sentence,

(d) Apprentice Mechanics are rec-
ruited by the Railways for filling
supervisory posts of Chargemen. The
apprentices trained under the Appren-
tices Act are for providing skilled
workmen for various industries in' the
country. The intention of the two
is not the same.
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Promotion of class IV employees of
Golden Rock Workshop

2083. SHRI V. MAYAVAN: Will
the Minster ot RAILWAYS be pleas-
ed to state:

(a) whether Government are aware
that several Class IV employees
(workshop Artisan Staff) of Golden
Rock Workshop have not been given
promotion for more than 10 to 15
years;

(b) what steps Government have
proposed to redress their grievances;
and

(¢) whether Government are aware
that there 1s constant agitation in the
labour ranks in the Railway Work-
shop, Golden Rock and whetner their
problems have focussed the attention
of Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SURI
BUTA SINGH): (a) Yes.

(b) A revised avenue of promotion
has been laid down for promotion of
unskilled and semi-skilled staff to
semi-skilled aud skilled grade< with
a view to improving chances of pto-
motion,

(c) Yes.
Shortfall of powers in fertilizer units

2984. SHRI NAWAL KISHORE
SHARMA: Will the Munster of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government of India
have appointed Kuliian, power deve-
lopment consultants, to go into the
details about the shortfall of power
in the country for production of fer-
tiliser at various units;

(b) if so, the time by which the
report of the consultants is expected;

(c) whether Fertiliser Corporation
is considering to set up a turbo alter-
nator at Gorakhpur fertiliser factory
to keep the production going to meet
the requirements; and
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(d) if so, the salient features there-
of and the time by which the same
would be installed and the expected
capacily to be increased as 5 resuilt
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R, GA-
NESH): (a) No, Sir. However M/s,
Development Consultant Private Ltd.,
(formerly Ms, Kulijian) have been
appointed as steam and power con-
sultant by FCI to review steam bal-
ances, suggest optimum quantum of
generation of power taking into ac-
count steam balances and draw up
specifications of boilers and Turboal-
ternator accordingly for the Trombay,
Gorakhpur and Durgapur factories.

tb) The FCI cxpects {o r1eceive the
report of Consultants 1 3 months'
time,

(c) and (d) Yes, Sir, Orders have
been placed for a 12.5 MW turboal-
ternalor set ior the Gorakhpur fac-
iory. This set is expected to be instal-
led in abouti 24 months time. The set
is meant e¢ssentially to mect the re-
quirements of power of critical equip-
ment/section of the factory and will
serve as a protective measure for
equipment which stand the chance of
getting damaged due to frequent dis-
turbance in the external power sup-
ply.

Seniority and pay of ex-grain shop
Department staff of South Central
Rapilway

2985, SHRI Y, ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the seniority and pay
of Ex-Grain Shop Department Staff’
on South Central Railway have been
refixed as per the directives of the
Supreme Court in their judgements
in Civil Appeals Nos, 1837 end 1988
of 1972, which waes deliyered on 30tb
January, 1974; and'
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(b) it so, whether similar orders
have been issued in respect of Ex-
grain shop staff of South Eastern Rail-
way, Eastern Railway and other Rail-
ways where the staff have been mak-
ing similar representations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)- (a) The judgment
of the Supreme Court is being im-
plemented.

(b) Orders to be issued will apply
to ex-grain shop staff on all Rail-
ways.

Agreement signed by 1.0.C. for selling
Bitumen to Iran

2986. SHRI Y. ESWARA REDDY:
Will the Miister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whethey the Indian Oil Corpo-
ration has signed an agreement to sell
Bitumen to Iran; and

(b) if so, the main featlurcs there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) and (b). Yes, Sir. The contract
provides for export of 300000 MTs of
Bitumen, packed in drums to Iran
over a period of two years.

Availability of wagons at Madras
towards eng of September

2087. SHRI S R, DAMANI:
SHRI MUHAMMED SHERIFF:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether wagons were not made
available at Madras towards the end
of September to clear the imported
wheat and fertilizers;

(b) it so, the reasons therefor and
Joss suffered as a result thereof; and

(c) the steps taken to make avail-
able the required number of wagons
o glear the stogk?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

" (b) and (¢). Do not arise.

Extension of Railway line from Jammu
Tawi to Srinagar

2988. SHRI BHOGENDRA  JHA:
Will the Minister of RAILWAYS be
pleased o state:

(a) whether any survey has been
or is being made for extending the
Railway line from Jammu Tawi to or
towards Srinagar ang other parts of
Kashmir valley; and

v (b) if so, the facts thereof includ-
ing the construction schedule for ex-
{ension?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGIH). (a) Yes,

(b) Surveys for an electrified rail-
way line from Qazigund to Baramula
via Srinagar and the extension of
Broad Gauge line from Jammu Tawi
to Udhampur have been completed
and the reports have recently been
recetved. As per the survey reports,
the Qazigund-Baramula rail link will
be 12235 Kms. long and will cost
Rs. 71.33 crorves as M.G, and Rs. 78.62
crores ag B.G. if it is taken up as a
Railway work. The Jammu-Udham-
pur B.G. rail line will be 56.10 Xms,
long and will cost Rs. 40.65 crores.
Both these rai} links will be financially
highly unremunerative. A final deci-
sion on these rail links will be taken
after the reports are examined from
all angles and subject to availability
of funds.

Suspension of supply of wagons to
public/private gector firms for
non-payment of dues to
Eastern Railway

2989, SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the FEastern Railway
informed 16 public sector and private
sector firms that supply of wagons to
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them for cerrying coal and other raw
materials will be suspended from lst
‘November, 1974, if they do not pay the
Railways dues by the 30th September,
1974;

(b) if so, railway’s dues from each
of these 16 firms;

(¢) whether the dues have been paid
by the stipulated date; and

(@) if not, what
taken in this regard?

steps are being

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. .

(b) to (d)., Do not arisc.

Installeq capacity and actual produc-
tion of fertilizer

2090, SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

-

(a) the installed capacity and ac-
tual production of different varieties
of fertilizers at each of the public sec-
ior and private sector fertiliser plants,
year-wise during the last three years;
and

(b) amount of profits earned or
losses incurred by the fertiliser plants
in the public and private scctor, sepa-
rately, year-wise during the last three
years?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SIIRI K. R.
GANESH)? (a) Ssiatement No. 1
giving the requisite informatiop is
laid on the Table of the Mouse.
[Placed in Library. See No. LT-8646/
74]. .

(b) Statement No. II giving the
requisite information to the extent
available ir [Placed in Library. See
No. LT-8646/74]. The remaining in-
formation is being collected and will
be laid on the Table of the House,
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Raillway wagon orders placed with
wagon industry from 1971-72 to
1974.75

2991, SHRI JYOTIRMOY BOSU:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) the total Railway wagon orders
placed with the wagon industry, year-
wise from 1971-72 to 1974-75;

(b) whether the Railway Board has
decided to slash down wagon orders
heavily for the coming years; and

(¢) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Wagon orders
placed with the wagon industry from
1971-72 to 1974-75 are as under:

(In terms of four wheelers)

1971-72 , N . . 14,353
1972-73 . . . . 17,389
1973-74 . . 16122
1974~75 (upto 30-11-74) . L48s¥

*Procurement action is under prog-
re~s for 13,461 wagons in terms of
tour wheeler; which is expected to
be finalised during this financial year.

(b) No. There has been no decision
<o far to slash down the wagon or
ders. The ordering of wagons in the
the coming years will however depend
upon the requirements based on traf-
fic anticipations which is reviewed on
a year to year basis.

(c) Does not arise,

Cheating of Cochin Refinery by certain
Foreign Shipping Firmg

JYOTIRMOY BOSU:
PETROLEUM
pleased to

2992, SIiRI
Will the Minister of
AND CHEMICALS be
state:

(a) whether his attention has been
drawp to a mews-item published by



1855 Written Answers AGRAHAYANA 12, 1896 (SAKA) Written Answers 10

the “Patriot” under the caption “Fore-
igners-cheat, Cochin Refinery”; and

(b) if so, what are the facts there-
of?

THE DEPUTY MINISTEX IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b), The news item published
by the “Patriot” in its issue of Sep-
tember 8, 1974 is about the lermina-
tion of agreement with the Cochin
Refineries Limited in 1973 by two
foreign compames: n amely, Total
Francaise des Petroles—CFP a Fren-
ch company with Government partici.
pation) for supply of crude oil and
M/s. Triton Shipping Inc. of USA for
transportation of crude. The contract
with Total International Company
provided that it was renewable every
year. With effect from 1st January,
1974, the Total International Company
did not renew the contract in view of
the difficult crude supply silttation
the world market. There was, how
ever, no breach of contract by Total
International Company. In May, 1973
M:s. Triton Shipping Ine. unilaterally
terminated the contract with Cochm
Refineries Limited, Cochin Refineries
Limuted had, therefere, to engage
other tankers at higher rates, Cochin
Refineries Limited have taken up the
legal proceedings against the Triton
in the Federal District Court of New
York for breach of coniract,

Cost of MTP. in Calcutta

2993. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the total cost of the
Metropolitan  Transport Project in
Calcutta;

(b) whether recruitment has yet to
be completed to run the Metropolitan
Transport Project; and

(¢) the progress of the work wup-to-
date ang the proposed date of comple-
tion of the project?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Project

cost as sanctioned is Rs. 140.3 crores
at 1970 prices and is now under revi-
sion,

(b) No recruitment by the Project
authority from the open market had
become necessary so far, as the Zonal
Railway have been able to supply the
personel.

(¢) The up- to-date progress is 5.35
per cent. The original target of com-~
pletion was 1979; but the same is
under review now,

Appointment Scandals

2194 SHRI CITANDRA SHEKHAR
SINGH. Will the Minister of RAIL-~
WAYS be plcased to state:

(a) whether the attention of the
Minister has been drawp to the News
“Now, the appointment scandals, the
Minister is the same—I.. N. Mishra”
pubhished in the “Peoples Democracy’
dated 13-10-74;

(b)Y if so, the salient features of the
correspondences on which the appoint-
ments referred to thercin have been
made; and

(c) the justification of the policy
direction ang the interest of the Minis-
ter as mentioned by his Private Sec~
retary in his letter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SINGH): (a) Yes.

(b) Preliminary enquiries lead to
a suspicion that ,ignatures have been
forged in certain letters addressed to
certain Railway authorities for  ap-
pointment of substitutes.

(¢) Does not arise.

Production, target of Urea at Cochin
Unit of FACT

995, SHRI P. GANGADEB:

SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether production in the Co-
chin Unit of Fertiliser and Chemicals
Travancore Limiteq has come to a
sland still; and
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(b) what was the production target
of yrea there in September, 1974 and
how much it actually produced?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R. GA-
NESH): (a) No Sir.

(b) During September, 1974, the
production of Uiea i the Cochin Di-
vision was 3326 tonnes as agamst the
target of 8500 tonnes,
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Conversion of Arrah-Sasaram light
Railway into Broad gauge line
and its extention

2947 SHRI RAMAVATAR SIIAS-
TRI-  Will the Mmnister of RAIL-
WAYS be pleased to state-

(a) whether Mughalsarar Juncuon
on KEastein Ruailway 15 bottie-nuccked
and with shght disturbances theie the
1unning of trams is held up and caus-
cs great mconyomence to the passen-
gers and the Rai'way are put to heavy
loss,

(b) whether there 1s a laght Railway
running from Arrah to Sasaram con-
necting Main Line and Grand Chord
on Eastern Railway;

(c) whethier he has stated that while
formulating constructions of new Rail-
way lines in Fifth Five Year Plan
preference will be given to backward
States even if they are unremunera-
tive; and

(d) if so, whether Government pro-
pose to convert the Arrah-Sasaram
light Railway into Broad gauge and
then extend it upto Churk on
Chopan—Chunar Branch line thereby
providing alternative route to Chunar
avoiding Mughalsarai as also to deve-
lop industrial growth of the area?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Yes,
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(c) Yes. ! '

(d) There i3 no proposal at present
for conversion of Arrah-Sesaram
Light Railway into Broad Gauge.

Transfer of conirol of marine estab-
lishment from North Eastern
Raliway to Eastern

Railway

2098. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Control of Marine
Establishment was tiransferred from
North Eastern Railway to Eastern
Railway as a result of which staff were
transferred to Eastern Railway with
their posts;

(b) whether recently the control of
Marine Establishhment has been trans-
terred back fropy Eastern Railway to
North Eastern  Railway and posts
transferred back there but some staff
have still been retamed on Danapur
Division even though posts have been
transferred back affecting promotional
avenues of Staff of Danapur D.P.O.’s
office; and

(c) if so, whether Government pro-
pose to transfer back such staff to
Norin Eastern Railway (Parent Rail-
way) when posts have already been
transferred back there and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢). When the
Marine Organisation of North Eastern
Railways was transferred to Eastern
Railway in 1961, the concerned stafl
were given option to be retained on
North Eastern Railway or transferred
to Eastern Railway. Such of them as
opted for Eastéern Railway 'were
absorbed on that Railway permanently
and they bécame the staff of Eastern
Railway for all intents and purposes.
Similarly when the conirol of the
Marine Organisation was transferred
from Eastern Railway to North
Eastern Railway in 1973, similar
options, were called from concerned
staff, Those who opted to continue in

Eastern Railway have been retained
on that Railway. According to the
rules, a railway servant, when trans-
ferred from one Railwav to another
Railway in the administrative interest,
is requireq to be given protection of
seniority 1n the new cadre based on
length of service in the grade. The
procedure followed in this case is in
accordance with the accepted princi-
ples.

Distribution of posts in various grades
of Ministerial staff

2999, SHRI RAMAVATAR SHAS-
TRI: Will the Mimmister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No 8702 oy the
30th April, 1974 regarding increase
in promotional quota ot Class III Mi-
nisterial <taft and stale whether grade-
wise review has since been completed
and if so, the percentage of distribu-
tion of posts in various grades of
Ministerial staff and the date from
which the up-gradation orders will be
given cffect to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): A review of the
grade-wise distribution of posts  in
various Class III cadres including that
of Minusterial staff is in progress but
has not yet been finalised. Hence, it is
not possible to indicate at thi, stage
what the revised percentage distri-
bution of posts in various grades of
Ministerial stafl will be and from what
date it wil} take effect,
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Liquidation of its equity by M/s.
Pfizers

3001, SHHRI K. S. CHAVDA: Will
the Mimster of PETROLEUM AND
CHEMICALS be pleased to wtate:

(a) whether Pfizers were asked to
liquidate its equity from 75 per cent
to 60 per cent in 1968 and they have
been avoiding taking action in this
regarg al} these years; and

(bY what action Government pro-
poses to take against them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SIIRI K. R. GANESH):
(a) and (b) M/s. Pfizers Limitled
Bombay were allowed by the Govern.
ment on 3rd December, 1970 that they
shouid increase the Indian holding in
the Company to 40 per cent by 10th
June, 1975, without disinvestment.
The decision of 1968 with regard to
reduction in foreign-equity therefore
stood meodified to this extent,

Proposal to take steps against rigging
of elections

3002, SHRI SAMAR GUHA: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Election Commis-
sion have made any proposal to Gov-
ernment for taking measures against
rigging of election in future for Lok
Sabha and Assembly Elections;

(b) if so, calient features thereof;
and
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(¢) the facts about complaints re-
garding rigging of elections received
by Government from various parts of
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) and (b). Even
in the existing Election law, effective
legal provisions do exist and further
the Election Commission have issued
necessary instructions to the autho-
rities concerned to take adequate and
effective steps io prevent rigging in
elections. Besides, in the Bill intro-
duced in the Lok Sabha on the 20th
Deceniber, 1973, suitable amendments
have heen made to make the existing
provisions in the Representation of the
People Act, 1951 (particularly, in
clauses 36 and 37 of the Bill) more
effective in desling with this mater.
after taking into account the recom-
mendations of the Election Commission
and of the Joint Committee on Amend-
ments to Election Law in its Report,
which wag laid before Parliament on
13th March, 1972,

(¢) Some complaints alleging rig-
ging in elections have been made now
and then since the fifth General Elec-
tion to the Lok Sabha held in 1971.

These complaints pertain to the
election propaganda by Government
officers, ballot boxes being tampered
with, use of official machinery, inaugu-
ration of projects and welfare schemes
on the eve of elections, intimidation
and coercion' of voters, capturing of
polling booths by armed men, etc.
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MR. SPEAKER: About my ruling;
1 am not entertaining any comments,
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SHRI MORARJI DESAI (Surat):
Sir, my submission relates to the
ruling which you have given, which
I accept. I am the last person to
question your ruling. But what I am
saying follows from what you have
said and I request you to follow up
your own ruling, While you have
said that a privilege motion does not
arise with respect to the ministers
because there is no deliberate viola-
tion of the assurance, you have been
pleased to say that there may be a
dispute that the assurance was not
implemented fully or in due time and
it can only be resolved by a debate
in the House. When you use the word
‘may’, I consider that it is ‘is’ and not
‘may’; otherwise you would not have
said it. So, there is a dispute which
is very clear. The assurance was
total. You also have said that it was
a categorical assurance that they will
come to the House when the investi-
gation is over before taking further
action ang take the House into con-
fidence. Suddenly they go to the
court without coming to the House.
I do not want to say that they have
flouted the assurance, but they have
subtly gone round the assurance in
order to escape a privilege motion.
But jt involves the honour of the
House and my honour also. I have
never risen in the zero hour after I
have come to this side of the House.
But I consider that it involves the
honoury of the House and jt involves
your honour also, if I may presume
to say so. And, it involves honour
of the Government tgo. The minis-
ters have promised something to this
House. Because the minister has
changed his portfolio, it does not
mean that his assurance cannot be
carried out by the Government The
asgurance was complete and categori-
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cal. Nobody asked him to give that
assurance. He gave it on his own
accord, That means, the Government
had given it. The Minister also gave
it, which was also done by the Gov-
ernment. When the assurance is not
fulfilled, I do not see how we cannot
get help from you to see that the
assurance is fulfilled. I only want it
to be fulfilled to the extent that the
CBI report, which was promised to
us, on which they wanted to take the
House into confidence, is piaced on
the Table of the House. How can
anybody take the House into confi-
dence without showing the report on
which they want to take the House
into confidence? It is absolutely im-
plicit in it. If there is any common
sense, nobody will deny it. Of course,
they can deny anything they like;
that is what they are used to. But
that does not mean that you should
be a party to it. That is why we look
forward to you for help. What else
are we to do? This has gone on for
days and days. There has been a lot
of noise created because of the
attitude of the Government. That
also has been inescapable, Now
things have come to this and you have
given the ruling. Therefor, T would
request you to follow up the ruling
and to see that the CBI Report is
given to the House. Unless there is
something which the Government
wants to hide and it is derogatory to
them, I do not see why they are
dedging it. I cannot understand it.

It is also required for the privilege
motion which you have practically
accepted against Shri Tul Mohan
Ram. There yvou have said there is
a prima facie case. The prima facie
case depends on the CBI Report; it
does not depend on anything else.
Therefore, unless that is given, how
is the privilege motion also going to
be discussed and how is it going to
be considered? On all these counts,
therefore, this is very much required.

The opposition has to perform a
duty. 1In this the whole opposition is
united. Even that part of the opposi-
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tion which sides with the Government
sometimes is also united in this
matter. How can this be flouted, I
cannot understand, And if this is
going to be continuously flouted, thep
I must say that no other course is
left open to us except performing
satyagraha in this House.

st wy foerd : woaw wgied, ¥
srra & frora a6 TR 3 & farg wdt @wo
Ggrgl @ s Ael R Fw g &
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& fag, WX faerd qxagan & fag, dro
#ro wro 1 ax feTtd 7Y, gt frdied
FEw & HTAA QAT =0igy |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I wrote a
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letter to you. I wanted to know how
much of the statement made by Shri
Brahmananda Reddy tallies with the
copy of the report which you have in
your possession. 1 had not the good
fortune of receiving a reply to that.
Therefore, it becomes a little suspi-
cious and so it requires a thorough
probe. I congratulate Shri Morarji
Desai for coming forward and raising
this issue. As very rightly pointed
out by him, an assurance was given
before this House to lay the report
on the Table.... (Interruptions) The
Report was made available bv the
CBI on the 9th November and within
two days, on the 11th November, they
went to a court of law in order to
deprive this House the opportunity of
proceeding with the matter. Thirdly,
in the CBI Report it is very clearly
stated that four of them, namely,
Shri Tul Mohan Ram, Shri Yogendra
Jha, Shri Muthukumaraswami Pillai
and Shri Nair went to Parliament
House The last two waited outside.
The other two went inside, came out
after some time and said that the
signatures have been obtained. With
the very limited intelligence that I
have upstairs, I fail to understand
one thing. If the signatures were
forged, or most of them were forged,
why did they go to Parliament House
or the Central Hall? Why should
they choose this place for forging the
signature?

It has been now established that
Mr, Tulmohan Ram, Mr. Yogendra
Jha, Mr. Pillai and Mr. Nair, four of
them came together to the Parliament
House; two of them entered the
Parliament House and two of them
waited outside and, after some time,
they came out and told the two per-
sons outside that all the signatures
had been obtained. That gives us a
clear suspicion that many of the
signatures are genuine and are not
forged. I am now positive that the
CBI has been given a report which
has been drafted by somebody in the
Prime Minister’s Secretariat under the
command of Mr. Gokhale. It is a
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ery serious matter and the House
annoi keep its eyes shut.

On top of that, your ruling, Sir,
absolving all these gentlemen iz not
acceptable to us because the ruling
<oes not face the reality that is in
the country,. We do not accept a
ruling like that, I protest, 1 will
raise the matier again and again,
every day.

Further more, I have already given
two privilege molions, one against
Shri L. N. Mishra and the other
against Shri D. P. Chattopadhyaya, I
want to raise one of them today. I
have already moved it last week. I
want to make a submission on this.

SHRI VASANT SATHE (Akola):
8ir, 1 am really sorry that the great
leader, Shri Morarji Bhai had to take
up cudgels today on behalf of the
Opposition on a ruling which you
have given and which is final.... (In~
terruptions). As a follow-up action
on your ruling, you have already
permitied the matter relating to Shri
Tulmohan Ram being discussed in the
House on a motion to be brought by
the Opposition,

As far as the CBI report is con-
cerned, more than once, you have
ttated that you have given no ruling
for its being produced before the
House. ... (Interruptions).

'SOME HON, MEMBERS: No, no.

SHRI VASANT SATHE: The Chair
has said more than once that it is not
for him and that it is for the Govern-
ment to give or not to give the CBI
report. That is what he has said.

Now, as far as the Government is
concerned, the Government has
already explained that they had never
said that they would produce the CBI
zeport before the House. All that
fthey had said was that, after the CBI
inquiry and investigation was over,
they would take the House into con-
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fidence which substantially has been
done. ... (Interruptions).

SHRI SHYAMNANDAN MISHRA
(Begusarai): Who will decide that?

SHRI VASANT SATHE: It is for
the House. s

I beg to differ with the Jearned
leader, Shri Morarji Bhai, that to
take the House into confidence, it is
essential that the CBI report itself
must be produced. If we start this
practice, the CBI inquiry will lose all
1ts signuficance. ... (Interruptions), We
have heard them patiently; let them
hear us also patiently.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior)* By suppressing the CBI
report, they are creating doubis in
our mind.... (Interruptions).

SHRI VASANT SATHE: The
essence that has emerged from the
CBI report, namely, the charge-sheet.
has already been produced in the
court. The Government went to the
extent of even placing that before
the House. So, everything that was
material to Shri Tulmohan Ram’s
case has already been produced in
the court. After all, this House in
not going to convert itself into a
cariminal court. That charge, how-
soever strongly it may be put, cannot
be of the nature of criminal liability
where a man will be convicted and
sentenced to jail. We cannot do that.
In a privilege matter, the maximum
that you can do is to terminate the
membership, )

SOME HON. MEMBERS: No.

SHRI VASANT SATHE: It can-
not come as a privilege case because
Mr, Tulmohan Ram's case will not
fall within the purview of privilege
If at all, it will be a matter for 2
Parliamentary Committee which car
take action for his musdemeanour
We have said here that we are willing
to discuss it fully and all the materia
that is necessary for siich a committe,
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r such a discussion is before s pro-
{ uced by the Government. It is
terly tendentious to make it a
g restige issue now to ask for the CBI
eport and also to thredaten the Par~
iamentary institution and democracy
jth satyagrahe by a leader like Shri
,Morarji Desai.
¢
 SHRI H. K. L. BHAGAT (East
Delhi): We have very great respect
for Shri Mararji Desai. We are
happy that today he has come forward
iand spoken. But I would submit
that he has given an absuluvtely in.
correct appreciation of your ruling.
We have heard him and 1 am speaking
on the basis of what he said. He
himself says that the assurance for
gwving the CBI report is implicit;
ihereby, he admits that there has
been no explicit assurance that the
CBI report will be placed on the
ake the House isto confidence, which
235 been done.
Table of the House; Shit Morarji
Desa; himself admits that, The Gev-
unment has only said that they will

Secondly, the CBI report as such—
which is a report in accordance with
section 173 of the UF P, C. has been
slaced on the Table of the House. It
sas been filed in "the court.

Secondly, the report contains the
gist of the statements of the witnesses,
the evidence, the charg®s, the accusa-
Jons and the accused, It is a detail-
ed report running into several pages.
This has already been done. It is
there. All of you have got it. That
~eport 1s there That is very much
‘adequate for the purpose of a dis-
sussion in this House.

‘ As I have repeatedly suhmitted,
,what is a CBI report? ..(Interrup-
Afions). The ‘report’ is a legal con-
?‘:mtation as defined in law...

‘;; SHR1 JYOTIRMOY BOSU: Mr
1. K. L. Bhagst has just now said
"%‘ﬂvat the evidences and details of
*ttatements have been circulated. All
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that I wanted to tell the House is
that the CBI charge-sheet, only the
sharge-sheet, together wih a seizure
list has been circulated to the House
and also a list of persons who may
be involved in giving evidence and
nothing else. Mr, Bhagat s delibera-
tely misleading the House. It is a
matter of deep regret.

SHRI H. K. L. BHAGAT: $So, what
1 am respectfully submitting is that
the report is a legal connotation and
in accordance with the expresse ex-
pression used in Section 173, CR Cr
P.C.. the investigating officer, after
he has completed the investigation.
will submit a report to the court in
accordance with the prescribed form
and, in that report, if you see,
the gist of the evidence is given.
It 1. mentioned that so and
50 has said this and so and so has
said that and that is why these people
are being prosecuted. My respectful
submis<ion jis that the report which
under the law could be given has been
given.

Now, I go further. What are they
asking for? Now, apart from the
report, what is there in that investi-
gation? One is the case diary and
then, the statementis of witnesses and
FIR. All this has been given. What
is a case diary? You know it very
well, Even the statements of
witnesses do not become statements
unless they go to a court of law and
depose. These statements are not
admissible in evidence in accordance
with the provisions of Sec. 162 Cr.
P.C. Morarji Bhai is aware of that,
that these statements cannot be used
They are barred under the law. They
can be used only for one purpose
and that is for the purpose of cross-
examination of witnesses when they
depose in a court of law. This Par~
liament. sifting here, cannot go into
statements which are not admissible,
which a man can say or is free to say
is not his statement., This Parliament
cannot comment on it that this man is
speaking truth or .speaking half truth
or untruth or that he is a liar. How
can that be done?
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Then, ‘the case diary cannot be
glven. It s not given even to the
accused.

This charge that the CBI report has
not been given to them is a polilically
motivated charge and this threat of
Satycgraha is a deliberate one and is
a part of the compaign to destroy and
weaken the democracy. I am sorry
that Morarji Bhai has also fallen a
victim to if. Several hon. Members
rose.

SHRI S. A, SHAMIM (Srinagar):
Please permit me. You will call only
leaders of parties. I was recognised
as a leader by the Deputy Speaker.
I have as much right as Mr, Vajpayee
and others. I was declared elected
by a greater number of votes than Mr
Vajpayee. Mr. Guptaji, please let me
have my submission.

With your permission I will request
the entire House to hear me for a
minute. I do not have a body of
members behind me to shoul on my
behalf. This country has so many
sacred cows which are not to be men-
tioned. Supreme Court is one. Then
there are the courts. Then this Par.
liament, of course, 15 there and then
the President and my friends are now
trylng to create another one m the
name of CBI, that no aspersions
should be cast on CBI.... (Interrup-
tions).

Now, the whole case is built up that
the CBI agency should as such should
be. like Caesar’s wife, above board.
1 want to bring to your notice twa
pieces of information. One is that I
happened to meet a CBI officer who
refuses to disclose his identity but
we did confirm that he was associated
with this inquiry....

SHRI VAYALAR RAVI (Chirayin-
kil): No, no. He canndt say that.

PROF. MADHU DANDAVATE
(Rajapur): ¥e has not mentioned
any name.

SHRI S. A. SHAMIM: They do not
%hear what he said. He gnid that the
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report cannot be presented. But
what he said was that the story that
only two signatures were validly made
is not a correct one, that all the
signatures are correct signatures.
That is one.

Secondly, for your information, I
am in possession of the CBI report.
I seek your permission. If you like,
I will give that copy to you and you
fay it on the Table. I have said it
earlier and I repeat it that the copy
of the CBI report, the 300-page rcport
I have. You either confirm or deny
it. I have got it....

SHRI MADHU LIMAYE: You
read from it Speaker’s permission
is not necessary.

SHRI S A. SHAMIM: Not at ths
juncture. 1 only wanted to tell ynu
that I have got it. You can lay it
1 will give it to you. It is upto vcu
now.

The case that they were forged
signatures is not a correct story. An
the signatures have been genuine
signatures and all this story has been
cooked up when thev found that so
many Members of Parliament will be
implicated. Therefore, Sir, the cB1
should not bhe given this right to sit
over this Parliament,

SHRT INDRAJIT GUPTA (Alipo1+):
1t was my misfortune that I could not
be present here when you gave your
ruling.

It follows from your ruling that the
fundamental matter which is at is-ae
has not yet been settled conclusively
as you yourself have admitted in the
ruling. That fundamental issue is:
whether or not a solemn assurance ov
assurances given on the floor of ‘he
House can be implemented, whether
the Parliament has got the power Lo
get such an assurance implemented in
full or not. That is the question at
stake. I am more concerned, not with
the technical and legal nicetics of it
but the fact that the image of Parha-
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ment is being denigrated in the eye
of th public, the sovereignty of Par-
Jament, its capacity to see that the
assurances given on the fioor of the
House are implemented fully and in
time, as you had occasion to mention
here—whether that capacity rests in
the Parliament or does not rest. That
I consider is a very serious matter on
which the whole future of parlia~
mentary institutions in this country
may depend. That 1s the reasoa why
] also to-day find myself on this
point, though I do not normally do,
in the company of Mr, Morarji1 Desai,
barting his threat about Satyugraha
and all that about which we will see
later on.

SHR!I ATAL BIHAR] VAJPAYEE-
He is coming

SHR1 INDRAJIT GUPTA: He is
quite correct when he savs that the
honour of the Parliament, the honou-
¢f every Member of Pailiament, the
honour of the Government and, in all
humility, vour honour as Speaker of
this soveretgn Parhament and of this
Lok Sabha 1s at stake,

How is that going to be solved? You
have said quite categorically in vour
ruhing—

“As I stated in the House on the
12th November, the assurances
given by thé Home Minster and
the Law Minister.. .”

—which you have earlier quoted—

“were categorical and the Cov-
ernment were bound by them.”

Then, Sir, you have absolved them of
the privilege question by saying that
they did not deliberately do anything,
either decline to implement the assu-
rance or any other thing One can-
not question the ruling. Then you
said;
‘“There may be a dispute that the
assurance was not implemented
#ully or in due time, and it can only
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be resolved by a debate in the
House.”

And then you said:

“The House knows that it has
various remedies available to it to
call the Government to account and
secure compliance with its direc-
tions.”

I assume by this you mean that we
have the remedy open to ask for a
discussion by tabling a Motion, which
does not necessarily mean that that
will secure compliance with the dir-
ections of the House, because, as you
know, such motion would naturally
be voted out by the majority here.
In this part of your ruling you have
clearly indicated to us that ‘there may
be a dispute’—legitimately there may
still be a residual dispute left over—-
cven after the question of privilege
has been decided by you, namely,
whether that assurance was imple-
mented ‘fully or in due time'. Now
this is a very disturbing question
because none of us wants that the
public at large, the people at large
in this country should get any im-
pression that only half of the assu-
rance 1s implemented and that parlia-
ment is incapable of getting it fully
implemented and so only or that Gov-
ernment js trving to hide something.
1 don't know what they want to
hide.

I can understand one point and my
iriends, Mr. Sathe and Mr. Bhagat
perhaps implied this, as I have under-
stood them saying that it is undesir-
able that reports of the CBI should
be laid on the Table of the House.
Now, Sir, the question would not
have arisen in this case but for the
assurances which were given. It is
only because an assurance was given-—
of course, they did not say in so many
words that the Report will be laid
on the Table,—that is not there, that
is true. But, Shri Uma Shankar
Dikshit, the then Home Minister said
this:

“The first thing that we will do
is to come to Parliament and say,
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this is where we have arrived;
please tell us what we should do.
It is only after that, according to
the wishes of Parliament, that we
will proceed. We are not closing
the door for further investigation
by Parliament.”

This is what you have guoted in the
course of your ruling. I hope my
friends will take an objective view
of this thing, in terms of this specific
assurance given by the Home Minis-
ter at that time. Any fair line of
interpretation would lead ug to the
conclusion that he led the House to
believe that the report of the in-
vestigation would be made available
to the House and that the House
would advise the Government as to
how to proceed in the matter. You
vourself stated in the ruling categori-
cally that ‘propriety demands that the
Government should have made a
statement in the House on the 11th
November and taken the matter to the
court thereafter’, which they did nov
do. I do not wish to labour the point
any further. Our suggestion would
be what we have been making re-
peatedly from our party at various
times during the last two weeks that
1t is inescapable now. I do not for a
moment suggest that CBI reports in
future also should be laid and this
will become a precedent. I am willing.
on behalf of my party, to abide by
any particular procedure which you
may suggest by which the House and
the Government can be assured that
in this particular case it will be made
categorically clear—it may be in the
form of another ruling by you, Sir,—
that this will not constitute under any
circumstances ‘a precedent for the
future’. But, in this particular case,
there is no escape. And, in view of
the ruling that Was given, I repeat,
there is no escape. Therefore, we
have been suggesting that this can be
looked into by a committee where all
the different parties and opinions are
represented, a Committee over which
you would preside. At least that
committee must be given unrestrain-
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ed access to the entire report and not
only Part I or Part II or whatever it
is. When Mr. Shamim who says he
has got the report, authenticates it
and lays it on the Table of the House,
then it will become the property of
the House in any case.

What will happen then? Therefore,
from the broader view-point and
interest of defending the souvereign
right of Parliament wvis-a-vis assu-
rances given on the Floor of the
House and to see that the reputation
and dignity of thce Parliament js not
denigrated in the eyes of the publie
outside, you must as a follow up of
this ruling advise and help us to sce
how that report can be made avail-
able so that we can not only tell to
the people in the country that we
have been able to assert our super=
macy and been able to secure im-
plementation of the assurance given
but also that will make the other
debates in future regarding Mr., Tul.
mohan Ram’s conduct really meaning.
ful and purposive without which it
will not be possible,

SHRI N. K. P. SALVE (Betul):
Sir, a cool and objective approach is
required to ensurc that the image of
Parliament is not denigrated. I
ordently hope that this vccasion and
the concession which you allow to
different Members to make their sub-
missions would not be nbused by
flaunting invectives on one and an-
other. First and foremost, I really
wished Shri Indrajit Gupta had done
better than hunting with the hound
and running with the hare. I really
wish he could understand what exact-
1y his party wanted,

SHRI INDRAJIT GUPTA: Who is
the hound and whp is the hare?

SHRI N, K. P, SALVE:: If Shri
Indrajit Gupta cannot know who is
the hound and who is the hare it is
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his misfortune, 1 cannot enlighten
him about this here, Be that as it
may, I think, it is no longer a ques-
tion whether the CBI report is to be
tabled or not to be tabled. The more
basic jssue is whether we have to
abandon all the rules of procedure
and the conventions which have been
holding good for wll these years 1n
Parliament or do we have to run this
Parliament under sheer intimidation.
(Interruptions),

Sir, if we are in majority here it 1s
as a result of elections. People have
voted us here. It is not at opposi-
tion’s mercy and charity,

I beg to submut for the considera-
tion of Shri Morarji Desai. He has
been connected with judiciary and he
has known the due process of law.

Sn, 1t could be his view; it could
be the view of Shri Indrajiy Gupla
and 1t could also be the view of the
entire Opposition that implicit in the
assurance given by the Home Minis-
ter was an underiaking to place the
C.B.I, Report on the Table } (A
their view of the matter. Shri Indra-
jit Gupta also said that it 1s mm-
plicit; it could be one view of the
matter that it has to be tabled. There
could also be another view of the
matter that it 1s not immplicit Are
we debarred from holding the wview
that it is not implicit as such in the
assurance? An undertaking is, 1n
fact, not implicit to that effect. And,
if there is a controversy, can this
House not decide that it has to he
resolved—not by haviog a satyagraha
but in accordence with the rules and
procedures jaid down by Parliament?
Sir, it is an accepted convention of
Parliament that if Parliament has
any controversy, it has to be resolv-
ed by dcbate. The Parliament will
be denigraded not because the C.B.L
Report is not tabled but because they
are threatening to abandon all the
conventions and rules of procedure
which have held the field for several

years.
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So, my respectful submission is
that your ruling which is absolutely
clear is binding on one and all in
this House, And it they want to
challenge the ruling and defy it in
this House, we make it clear that this
intimidation of satyagraha—not once
but hundred or thousand times—is net
going to intimidate us. We shall abide
by whatever you decide in the matter,

MR. SPEAKER: They started to
make one submission. And now
everybody wants to make a submis-
sion.

oft e fagr Aol - oo o
& o ag ara W@ TR A & B e ot
TIAIET 0 & Ay 9¢ fq917 FY
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“These allegations of bribery and
forgery which have ben prima facie
established by the C.B.I. are cer-
tamnly very seriouy an®tnbecoming
of a Member of Parliament, and he

may be held guilty of lowering the
dignity of the House”,
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&1 99 9% w29 F aroe o ato mrio
Ft v &Y gL {7 A g

9 qg® W werar o7 W f oY
TR TmT wEATg fa Fo wiwiay, g
WHEGTE BY a7 & oy ot guaew an
A afe FTAHT TWIET AT @I Y 176 §T
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T steae gt s vl aar ag ¥t sy
wien 7Y & fie =t quelg ww & @
A @Y 7wy A9 Yo ao wrdo AT 3H
ey er T &4 i g 7 Yersig T
# W WAy ¥ 9w 2 fow ®
R weft B gu & < o whaai A
gewafa ¥ fa=r = gavgs T SEg
qreg ol FTEFI G ?

g welt & wrerraw A WA w970
T & A ey wgy v IR Arrgw F#7
T T QAU ALY BFar | qraw ITAY
Iga feary INF Fw@em W oW
T YFR §:

“The investigations did no{ dis-
«close that any of the officers who

dealt with the matter were involved
in the commission of the offence.”

TEd g e WA g AT gEg
AT UF W AT I favar
“In the course of investigation no
evidence becamc available {o cor-
roborate the statement of Shri S. N.
Pillai. It was this intention which
I had communicated in my state-
ment and nothing more should be
reag into my observation.”

AT HAR TG HAT T T ST FTAIE P 17
qeft Stk g @ & a1 /Y TR oar
famr d@o Yo Wro & fYaid q@ FF
& gwar g7

A FgTE Wi Aslrdzfraqes
¥ gEgaT g
“The House knowg that it has
various” remedies available to it to
«call the Government to account

and secure compliance with its
directions.”

T AT & ? HGEE G A 49
Tk & fog frod ga & oFf ¥ 59
3T 9T, § IGAY AT famrmt A s
* § 1 W Yo dto wrfe ¥ fid AT &
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o srrer e e st oy % 1 Sty < STERTS
A oY Fgwe § Iqar FT fear sy
T gouTd A Fer AgET ¥ AT
qT ghr ?

fafa @& & Y gregres fear o7
39 | Hqw gg 7 91 o goa 71 whwdy
5 forar stroaT | IR FET AT

“After the results of the investi-

gation are available, we shall take
the House into confidence. The

whole matter is open to the House
to consider atl that time.”

FAT ATAT GATgUTE ? AT FZ7 97 73T
& For et warwa W &, aw qfew daw-
fag ga ara & arfqaniz 3o A #2
HEdY § | FT TG WVATEA T LA FA
Tt g8aT @1 A o gareet 2ol & ag
HTAAT I5M@T § | IFIT H1E ga$T 74Y
& &1 AT w1 & fra ag aag fw
e A # fore | ST @ oY qav
g1 &, g ¥ w9 & aaew off gadg
aw FrufTer M g At g L.,

ot =TGT | (WFrAr) o wwi W
#Hifsg 1

= wew fagrQ ardy: g9t faw
QT Qe &7 dro Ao Ko it fefid
& famr g =91 Agl Y Tt &1 Ty
grad ¥ IO A€ & A7 WY FAC TH
FAT FX | 4T YT T HAAT A § £
TEG g1 ITY W /A § FHI qeqTT
qrfera g1 9T ? ag v wg) g Fuitw
f&T ot ag waTer @er Wt iy Ao o
mrfo FY XV 7t #dY wrs ) W F
QRTATIIA| % GFIIGHIG Y 9¢ &, /I
ArEHY § QTR 9T AT F AT T F |
o dto Hrio A i grarT dm =
T Y ¢, Tefoqaer or g T
% gfee & wrar &) war § Wix 7g wifeg
TURHE T AT G Y WA
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[t wew fagrt atodat]

uw €1 & i dto ato mrdo a7 fAE W 4
wT QT 74 graT & | fevgR  gRT
ANET HIATT 0T ST gH HAATAET
T |

¥ ofy vt JaTE i qurd T ATEAT
g far mror wfawer F yoean & €9 H, qa7
¥ &7 § I guTdY Wanwi &1 99T
faar &1 SFEM S T AT & Ag W
=% faam |

SHRI C. M. STEPHEN (Muvattu
puzha): I feel it ig most unfortunate
that a matter which was laid at rest
by prolonged hearing on the floor of
the House and a fina] ruling by you
is sought to be raked up in a manner
which 1s e¢xtremely uncomphimentary
as far as parliamentary procedure 1s
concerned. There are now two aspects
to this question, One of the argu-
ments raised by the othér s¥e is that
by way of implementation of the
assurance, the CBI Report has got to
come on the Table. The other aspect
is that if it is not so brought, theu
some exira-parliamentary action will
be resorted to get it on the Table
of the House,

With respect to the first, my humble
submission 1s that your ruling 1s
absolutely clear. You had said:

“As 1 stated in the House on the
12th November, the assurances given
by the Home Minister and the
Law Minister were categorical and
the Government were bound by
them. "However, 1t is not fhe case
of the Ministers that they would
not fulfil them. Indeed, though a
little later, they have come to the
House and have placed before the
House the gist of the inquiry beld
by the CBI, the chargesheet filed 1n
the court against the accused and
have explained the manner in which
the assurances have been fulfilled.,”
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I underling the sentence from your
ruling; you said:

“There is therefore no duébtion
that the Government havé deltbera-
tely declined to implement the
assurance.”

With respect to this assurance the
Government has taken a stand. The
stand is that the assurance does not
include the production of the CBl
report. After hearing both sides, zou
have come to the conclusion that there
was no question that the Government
have deliberately declined to imple-
ment the assurance ,implying thereby
that the production of the CB] Report
is not part of the assurance. Other-
wise you would have said that the
Government continued to deliberately
violate the assurance. Since the
production of the CBI report is not
part of the assurance, you have given
that ruling. You have not closed the
matier; you say that there may be a
dispute that the assurance was not
fully or in due time implemented and
that it might be resolved by a debate
in the House. In any democracy, the
only way to settle differences between
two sides is by a debatc and a dis-
cussion and nothing else. You have
sald so in spite of the fact that there
is a machinery under the ruley
which is empowered to go into this
question, because of the peculiar
nature of thg circumstances; in this
case,

Coming to the Tulmohan Ram jssue
you said that it might be discussed.
Therefore the two questions are open
for discussion in this House, One is
whether the production of the report
of the CBI in this House is or is not
a part of that assurance., So, ¥you
have allowed a discussion with res-
pect to this and the other aspect also.
The Opposition are not prepared to
avail of. the opportunity so provided
by you. They are not prepared to
initiate a discussion or nove any
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motion. As I submitted yesterday,
even if you decide it could not be
produced because there is no rule
which compels any body to produce
anything on the Table of the House:
the Table of the House is not a waste
paper basket for anybody to send any
rubbish; it is something more sacred.
There must be a motion before this
House, and then therc can bec a dis-
cussion. The fact that the Govern-
ment has nothing to hide is evidenced
by the fact that the Government had
passed on this to the Speaker and
said: here it is; if you feel that the
rules permit it, you may give a direc-
tion and it will be produced. The
Governmenl 1s not withholding 1it.
Nobody can} say that it should be
produced, because 1t will be contrary
to the rules. The Spcaker does not
have the authority or jurisdiction
under the rules and nothing hike this
can be orderea unless the rules per-
mit It is not thc Speaker’s posilron
which should decide whether it should
be produced ur not. Much more im-
portant is the statement made by
Mr Morarji Desai. There is an
honest difference of opinion between
two sides,

Shri Morarji Desai has said that he
will get something done not through
discussion, debate or dialogue but bv
pressure and coercion. He said, hc
will hold up the proceedings of the
House, If this is accepted, anything
that the opposition wants can be got
done by this method. This is the
crucial question. The question whe-
ther CBI report must be produced or
not pales into significance. The ques-
tion is whether any faction or group
can be permitted in a democracy to
come to the Parliament and say, we¢
will get it done by satyagraha and
forcing you to do it. That challenge
has got to be faced. This Parliament
shall not be cowed down by this
Nothing will be produced and it will
be resisted.

PROF, MADHU DANDAVATE:
Sir, 1 wish to bring to your notice
that the conduct of this House is gov-
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erned by a number of aspects and I
would like you to take all of them
into account. In the conduct of this
House, conventions are important;
rules of procedure are important;
matters of privilege are important;
even maiters of propriety are impor-
tant. I shall make a brief reference
to what Shri Morarji Desai has said
about satyagraha. All of us who
have accepted the teachings of Mahat-
ma Gandhy always believe that in
order to complete a democracy, pur-
liamentary practices are to be sup-
plemented by the gpirit of satyagraha.
Otherwise, democracy is never com-
plete. Gandhij; in relation to Parlia-
mentary practices has said that unlike
the west, in this country the process
of democracy can be completed by
supplementing _.jhe parliamentiary
processes byt,¢ p-pirit of satyagraha
outside. Tldymncre I would like to
point out tht#.' conventions are im-
portant. You have rightly said there
is full freedom for the House to de-
bate the issue, But if your ruling is
to he implementeq effectively, no
effective debate 1s possible unless the
basis 15 provided by the CBI report.
One more element has been added by
Mr. Shamim, who has said, he is in
the possession of the CBI report and
even that report will come before you
in right time. You have said in your
ruling:

“Neverlheless, I should see that
propriety demandeq that the gov-
ernment should have made a state-
ment in the House on the 1Ith
November when the present session
commenced and taken the matter 10
the court thereafter, particularly
when the case was instituted in the
court on that very day, 1ith Nov-
ember.”

13.00 hrs.

Some of us have been repeatedly
saying that on a number of occasions
impropriety has been committed by
the members of the ruling party.
You have often said that a privilege
is not attracted but there is a breach
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of propriety, I have safd on a num-
ber of occasions that you have to
evolve a mathematica]l formula as to
how many improprieties are equiva-
lent to one breach of privilege. This
is one more occasion on which a
breach of propriety has been com-
mitted.

Therefore, in order that a free and
frank debate should take place, the
' CBI Report should be made available.
If it is not available to implement
your own ruling what is the remedy
that is left to the opposition. Gan-
dhiji has always thought of satyagraha
if the parliamentary methods Ifailed
in independent India, free India, 1n
Young India. In the Harijan he had
written that a time may come c¢ven
in free India, wiryl4ehe rulers mis
behave, when saty, j-gda will have to
be resorted to. Thay/might not be
in tune with the new Gandhi, that is,
indira Gandhi, but it is in tune ‘vith
the feachings of Mahatma Gandhi, We
want the CBI report to be discussed
and it is in that context the threat
of satyagrahaya hag come, So, 1
would like you to meet all the leaders
of the opposition and the ruling paity
and find out a way by which the CB1
Report can be brought before the
House so that a full-fledged debate of
the whole issue can take place 1n
this House. ... (Interruptions).

PROF. NAVAIN CHAND PARA-
SHAR (Hamirpur): Sir, I invite
your attention to rule 352(viii) which
says:—

“A member whilc speaking shall
not—

....(viil) use his right of speech
for the purpose of obstruclting
the business of the House.”

The proceedings of this House are
meant to be conducted in an orderly
manner. It is very unfortunate that
a senior member has given the threat
of satyagraha to block the proceed-
ings of the House if a certain thing
is not lafd on the Table of the

o
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House. Sir, you in your wisdom have
given a ruling which is binding on ali
sides of the House. We will submit
to it like the members on the other
material for it? Does your ruling
block the proceedings of this House
if a certain thing is not done, it is
a threat to parliamentary democtacy
and it is a challenge which we are
ready to face both here and outside.
We would not like the procedings of
this House to be obstructed by the
threat of one member or by the
congratulation of another member.

SHR] SHYAMNANDAN MISHRA:
After the statement of the f[on
Member, Shri Shamim, the matter
has indeed become very serious and
I would implore very sympathctic
consideration by the hon. Members
of the Treasury Benches of some ot
the points that we have humbly
urged in this connection. It appears
that the hon, Member, Shri Shamim
is in possession of the entire report
of the CBI. He has given a hint that
in fact our hon friends, who were
alloged to have been uassociated with
the memorandum are not, after all,
really exonerated,

Su. the substantive matter remains,
that is, whether these 21 Mcmbers
were really associated with that
document, with that memorandum, or
not and whether the forgery has heen
committed by only one Member or
has been committed by the entirc lot
of 21 Members,

In fact, 1 did not go mainly by the
report of the CBI but mainly by the
assertions, the denials, that had been
made by 21 Members. I would largely
go by their statements of denial, It
is in their own interest, in the inte-
rest of the ruling party, to get their
names cleared finally. That is not
being done. So, the main duty of
Parliament to ascertain the truth
about the association of these Mem-
bers with that memorandum remains.

Then, there is also another subs-
tantive matter that remains, whether
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there has been ministerial responsi-
bility and the officlal responsibility 1n
the matter. Sir, you will be pleased
to recall that when the debate took
place during the last session the
question raised was not only whether
these Members were associated wilh
that memorandum or not but also
whether the mihuisterial responsibility
and the official responsibility was
attiacted or not. My hon. {riend
Shri Atal Bihari Vajpayee, who
moved the motion made certan
charges against the Minister who had
dealt with this matter. In fact, the
whole House looked forward to the
report of the CBI from this point ot
view, whether there was minister:al
responsibftity involved in this or not.
whether ihere was the official respon-
sibility involved in this or not.

Now. we do not go for ihe heads
of the officials. If any, it must be the
nunisterial head.  Any Minister
worthy of his position and honourable
ponsibility squarely and he will not
enough will himself accept the res-
shuve 1t away on the shoulders of
the officials, In fact, ih parhamen-
tary system, we are concerned with
the munisterial responsibility. In this
case, that matter also remains.

Some of the hon. Members have
iried to tell us. “If the gist of the
document has been given to vou, why
do you complain and murmur?” May
T ask them: Who wiil determine
whether the gist contains the distilate
of all the findings of the CBI? I ask
you in all humility at my command
whether the gist contains the disti-
lauon of all the findings of the CBI.
That can be determined only on the
basis of the report of the CBIL

Now, after all the experience thut
we have had in this matter that the
Minister makes a clear and calegori-
cal assurance that he would come to
the House and the Minister goes to
the court, after all that, would my

< hon, friends there seriously suggest
to us thai we should believe them?
Would you ask us to believe you?
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Here ig a trickery, a fraud, perpetrat-
ed on Parliament that the Govern-
ment goes to the court after giving an
assurance to the House that they
would come before the House,

It is not an ordinary ruling that
the honourable Speaker has given
The hounourable Speaker has lound
the Government guilty of improprie-
ty. What that impropriety means?
When 1t comes to an institution like
Government, any Government, on
the basis of your ruling, would have
come forward with resignation then
and there when being heard about 1t
because this sticks to them.

Then, the House gave two options
10 the Government. The first course
is that you must produce the docu-
ment in consonance with the assu-
rance that you have given to the
House. There is the other variant, a
moderate variant, which wuas given
by my hon friend, Shn S, M. Baner-
jee and Prof. H. N Mukerjee. The
two options have been given. You
do not accept any option, either pro-
duce the document for the entire
House or produce the document for
the consideration by a Committee of
the House. if you think that the entire
matter should not come into the open.
Now you are not cven prepared to
do that. Then your ruling would
remain only non-ruling. Ruling
means that 1t has to be observed in
all its implications, Now the ruling
1s that two discussions can take place,
one on the adequacy or inadequacy
of the information supplied and the
other on the conduct of an hon.
Member. If this document 1s not
produced, it is our humble submis-
sion, the discussion cannot take place.
How can the discussion take place?
How are we to judge? Then, your
ruling would be construed to mean,
when it comes to discussing the con-
duct of the hon. Member, Shri Tul-
mohan Ram, that we should only g°
on mounting attack on him, If
have to defend the hon. Member,
Shri Tulmohan Ram, where 1s the
material for it? Does your ruling
only amount to mounting an attack
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on him? It may well be that that
source material, that mother docu-
ment, the report of the CBIl, might
contain many aspects which mijght go
to the defence of the hon. Member,
Shri Tulmohan Ram. We are not
after the blood of this Harijan mem-
ber of this House....

SHRI N. K. P. SALVE: If he has
any serious intention of defending
Shri1 Tulmohan Ram, then I can sug-
gest a wayout, He should call tor
the man and fake his instructions;
then he will be able to defend him
much betfer than by reading the CBI
report.

SHRI SHYAMNANDAN MISHRA:
He belongs to the worker section ot
the community and he, indeed, de-
serves all the sympthy and commiser-
ation that we can muster. We would
like to have all the material which
can go to defend him.

Finally, Mr. Speecker, some hon
Memberg have takep objection 1o
satyagreha. 1 ask them: what does
satyagrahe mean? Does satyagraha
mean intimidation? No; it never me-
ans that. Satyegraha only means that
we are going to stand on truth, Now,
the hon. Members from the other
side say: are we going to be coerced
by the minority? No. I agree with
their proposition. But, by the rame
ioken, I ask them: should we be
cocrced by the majority? Mr. Spea-
ker, it is said here that a debate
can take place in the House and the
debate will iead to ascertainment of
House in the presence of the hon.
Member, God forbid, from this side
of the House is beaten by an hon
Member from the other side of the
House in the presence of the hon.
Speaker who has no eyes or ears, and
if it has to be decided by majonty,
then we would get beaten all the
time. 1 have submitted to you oD
many occasions That, in this House,
even murders may be decided by
majority, Therefore, Sir, my humble
submission to you is that you should
exercise your own discretion. 1 do
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not agree with the view that the hon.
Speaker is so helpless in this matter,
as my hon. friend from this swde
would like to suggest, that the Spea-
ker cannot direct. The Speaker can
direct and here ;s one occasion when
a direction from the Chair ig needed.
Otherwise, this House would be re-
duced to a great force. My hon
friends may bear in mind that this
side of the House may be small in
number as has been mentjoned by
them, but we do represent, in terms
of the electorate, 56 per cent of the
electorate, and we cannot be shifled
Iike this M this matter,

weaw wies U@ R W/ ¥
2T § ——aardl, e AW W
t— 29 axg A g 9T | A TG
e wfgd

sit wg o : qTHI ¥ feam 71
I Afxy, mwrTE gaifa

weaw W ¢ Y av sfawy @
g

ot vy foamd : A8 ARy §for
afgd 1 Q1 A qE 9 /A W
Fr gl =fed, 37 fad a8 vwara 17
T ifwd)

SHRI SHYAMNANDAN MISHRA:
We have come to @ dead end

SHRI MADHU LIMAYE:. I want a
supplementary ruling.

SHRI JYOTIRMOY BOSU. 1 want
a clarification. .,

MR. SPEAKER:- 1 am not{ allowing

What I propose 1s that we may take
thig up tomorrow. Meanwhile I do not
accept anylhing, except what is al-
ready tnere. I cannot accommodate
all of you before lunch time. We will
take this up tomorrow.

Now., we adjourn to re-assemble
atter lunch at 2.15 pm.
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1318 hrs.

The Lok Sabha adjourned for Lunch
1l Fifteen Minutes past Fourteen of
the Clock.

The Lok Sabha reassembled after
Lunch at Ewighteen Mimutes past
Fourteen of the Clock.

[Mr DEpPuUTY-SPEAKFR :n the Chair]

MR DEPUTY-SPEAKER Now,
Papers to be laid

oft wy fory (Tm97)  SaTema S,
| ¥ysmad faam amar 2 sk oF
AT AT AT § | FA WA A
fax Exqenw AeRfEHE ALY

MR DEPUTY-SPEAKER That 1s
not coming up today

ot wy feemy & wre ®) wfaw

|ATEATY, WIS FTEL SfT T 4T |

MR DEPUTY SPEAKER Why not
1ai1se this when 1t comes up tomor-
tow, when this Bill comes up tomor-
jow?

ot vy formm  faw At wfy g1 w°x
rar & 1 wfHw9 & 7 Y [T Sarar oF
gt efqragl @y & s aTear
g 1 famFigna N = T
2 AU el fwawa & @re
qr, sE9? AT @ e wheT
sfan @y =Y | o9 oF faae A
FEETA | T AAWIN NN F
ayra Afza T w7 fafew afear #iv
JREA & A ¥ AT IUTNFT
faa  F FgT wfwawr saman, fag
& 1t § WY jR ny wEkkay
grawal A0 aOET A Y | A
IFW TG 97 q¥> wrfe Ho &
oY frodte A7 FFATIRIFIATT,
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o samET Hfaa =y 10 @ To
fear + ¥ @AW aE § 7 A«
Atadr 1€ WET Xag F7 sava faw )
#feqr &9 g}, ST AT TFETEY
feara & oifod, 9= 354 ...

MR DEPUTY SPEAKER Order
please I say that this cap be brought
up tomorrow before we resume dis-
cussion on this Bill Why bring 1t
now?

ot oy fovd 9f TAT AN &@
T wan faq 1 ¥ FEw agy AT
a7 gt g ¥ '@ a1 swfemag
ey g ofy fY Fvar =l
q€ Argg AgY AW AFT g | wwal
e &Y fpata gagfaar gar d

“Persvnal cxplanation ¢an be made
onlv by "

MR DFPUTY SPEAKER 1 know
that This may be hrought up when
the Bill comes

ot vy fma @A ¥ [T
wwAm #1wgw difer | sw faq
ataa aYfed oft sofear @ AR
7Y gfwdld F1 sat@ gy 504w |

MR DEPUTY SPEAKER Agan I
say this 1 not the proper occasion.
When discussion on this Bill 15 resumed
you can raise this pomnt «nd at ihat
time this point w 11 be disoosed of

wft ny fomdy - wig vES sHERT?
a1 & &% 7 a1 fedy &wT w
dacin avefandaad ¥ ) aews
arfeed AT AT g, w1 "wAE
AT AT ? AT Ay T av S
@ | % T T agaT g, AATY
g A gt & whfed an avar
R § | WA rgedar S Sw
far ffaa off 1 orsFTy wrd
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ot wivre  faw ¥ (yumErane):
FArfew ¥ g | Iwem A,
2 feevay, 1974 ¥ @GR  TRATT
Fopgavedt g frufeas dfeww
gz ¥, femr Mk fargwan

g § ArariwrzA,  ag A fael
Faw qmafa wgw § fadr
gfer farg 7 foed & a1

ARAY  qHGT gUrATY  FT  FErT @1
w1 SsEF g Wy mavedt §fa
w71 faors Hfear 1 gwoaea fr
weed Al W ATy ¥ A€ 3 | g
aqd 2 fr <7 F foodardl 7 49T @gg
fam §, ¥fgmar Qeam @ fr
F7L F wray s ¥ formi e
I Y g1 9ty 718t fw QuT faam
JATAT ST | W1 gEEA & faging 20
FO & A *T AW FAAT B gev ¥7
gty #7 emev gat et war g
wf&at Tz Fam a8 7AW & faF fy
T AFY, 7 T Ay T o
T xR e RS A
FIWATT W TR 2 )

SHRI § VI BANERJEL (Kanpur)
S I may be gZiven one munute 1
want to moi¢ my adyournmenti motion

MR DEPUTY SPEAKER According
to the arrangem nt of business before
the House an  adjournment motion
shou t come up immediately aftey the
Question Hou

SHRI § M BANERJEE After the
Que<tion Hour accerding to prionty
came the priviiege motion

ot vy foed : oy w7 g fae-
areT @ §/ )

MR DEPUTY-SPEAKER This 1§
the direction of the Spcaker—Arst
Oath or affirmation, then Obituary re-
ferences then Questions then Leave
to move motions for adjournment of
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the business of the House and then
questions mvolving a breach of pri-
vilege

SHRI S M BANERJEE Yesterday
when I wanfed to raise I was not
allowed

oft Ay femd . #T OfaE ww
miT @er gl W foek Srawg §
T QTSAAS WA AT AT T AETILT
el 71 wrwaT srar | AT ANRET W
HIETq7 A7 & AT
SHRI S M BANERJFE I have
tabled ap djournment motion re¢gard-
mg Governments failure to pay four
mstalments of cdearnes, allowance Sir

11 15 not a 10ke It 15 more than
Tulmohan Ram

To-day we are meeting in a Con-

vention And thousands of delegates
have come Government has no
reason to <eny this They have ac-

cepted the Pay Commission’s recom-
mendation On the basis of that, four
mstalment, >f DA are due

Vg DEPUTY-SPEAKLCR This 15 nof
a new thing You have becn bringing
this up everv day

SHRI S M BANERJEE This is a
Central matter

MR DLCPUTY-SPEAKIR So many
are Central matters So many things
come up

SHRI s \1 BANERJEE Kindly ask
th¢ F nanc¢ Minister to make a state-
ment

SHRI INDRAJIT GUPTA (Alipore)
The matter has been 1a1sed several
times Bul, there has been no res-
ponse from the other stde This 1§
cuch an 1mportant matter affecting
21 lakas employees, I belhieve, hut
nobody gives any reply or makes a
statement about it That is why they
are resorting to various forums. You
will direct the Minister to make a
statemant

MR  DEPUTY-SPEAKER What

remedy have we gol? What remedy
have I got®
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SHRI 8. M., BANERJEE; You will
allow me top move the adjournment
motion,

MR. DEPUTY-SPEAKER: Mr.
Bancrjee, this is between you and
Government., The members of the
Treasury Benches who are here have
heard you. If they do not respond to
it, what can the Chair do?

SHRI S M, BANERJEE: Now, I
rise on a point of order. My point of
order iz very simple, According to
the rules of procedure, an adjourn-
ment motion can be moved on that
condijtion,

MR. DEPUTY-SPEAKER: That is
after the Speaker has given his con-
sent You cannot move this without
his consent.

SHRU S§. M. BANERJEE. You will
pleast read ‘he rules This is of
urgent public importance concerning
the Central Governmen! employees
You ask the Finance Minister to make
a statement. They have not paid four
instalments of DA,

MR DEPUTY-SPEAKER: Mr.
Banerjce due notice will be taken of
what vou say. Now. let us get on to
the business.

SHRI S. M. BANERJEE, You will
kindly ask the Finance Minister to
make a <tatement

MR DEPUTY-SPEAKER: They have
heard ycu,

SHRI € M. EANERJEE- Let the
Parliamentary Affairs Minister say
something about this. Sir, 25 lakhs
employesg are agitating over this.

MR. DEPUTY-SPEAKER: Have you
got anylhing to say? Let us now get
on to the business. What all you
mentioned just now has gone on
record.

SHRI S. M. BANERJEE. Sir, am I
not entitled to raise this issue? Let
the Finance Minister make a statement

2787 L.S—8
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on the four instalments of D.A. due ta
these employees. When go many peo-
ple met the Finance Muinister, outside
this House, he assuered them--10,000
people went and met him—to make &
statement on it,

MR. DEPUTY-SPEAKER : Mr.
Banerjee, you will please cooperate.

SHRI S. M. BANERJEE: You will
ask the Finance Minister to make a
statement.

=t weet fagrdt aoddy (wvar-
faaz ) =raf g HagArd fx wro
BT FfAT QAW AT FL A |
AAY S Y FarT 79w fAr A ewy
Z A wfan ndaa feargmr g

“Reported delay in announcing the
irstalments of D A, due to Central
Government employves because of
risc m price.”

MR. DEPUTY-SPEAKER. This
notice will he taken .nto econsideration.

SHRI S. M. BANERJEE: By “wwhom?

SHRI P. G MAVALANKAR (Ah-
medabad): Why don't you ask the
Mimster of Parhamentary Aftairs te
make a statrmeni on this?

MR DEPUTY-SPEAKFR: So many
things come up for consideration,
These things caunot be ‘disposecl of
just off the cuff sitting in the Chair.
Call'lng Attention Noticeg or Adjourn-
ment Motions are duly considered by
the Speaker in his Chamber. After
taking everyvthing into consideration
they come up This is not the only
notice given. There are manv other
notices If we resort to this practice
of making a decision here from the
Chair ilself, then there would be no
end to this. There would be utter
confusion,. I can understand Mo
Banerjee who has advocated this im-
portant matter affecting so many peo-
ple. You have dome your duty,
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SHRI 8§ M BANFRIEE: It is of a
serious nature concerning 25 lukhs
Central Government employees., The
D.A. 1s due from 1st of July. Whs
have they not paid?

SHRI INDRAJIT GUPTA, Is the
Government doing its duty?

MR. DEPUTY-SPEAKER: I dp not
know. How can I speak for Govern-
ment? I have allowed you. You have
given expression to your views All
these have gone on record. To that
extent you have done your duty Now
the Government have heard you They
have got ears

SHRI S M BANERJEE The re-
cords are sold in the market. What
wil] I do with them?

MR DEPUTY-SPEAKER I do not
know How can I help you?

SHRI 8 M. BANERJEE You can
direct them

sitwg foeed . ggaYady FETaar
fo urs o go T AR FX3 1 TF
gt @ ady @ s
feward

SHRI P G MAVALANKAR Ask
the Mimster to make a statement

SHRI INDRAJIT GUPTA, Let the
Minister of Parliamentary Affairs at
least say that he will convey 1t to the
Fiance Minister. He gits lke a
Buddha. I do not understand.

MR DEPUTY-SPEAKER: I think
we have travelled one step further
than that, The other day Prof
Mukerjee said ‘Brahma’, not Buddha
Now we have entered the age of
Brahma Let us g%et on with the
business

SHRI S M BANERJEE Let the
Minister say something.

SHRI MADHU LIMAYE' He 1s only
laughing.

SHRT g M BANERJEE. This ig not
a Yawiing mattér, but a very serious
matter,

sfigwo T dhaver ¥t (Faarrar- ¢
) : 39 A qU e qOfad 4, g3y
aom ety

MR. DEPUTY-SPEAKER- Papers to
be laid oft the Table.

SHRI S. M BANERJEE Can you
not direct them?

MR. DEPUTY-SPEAKER ] cannot.
The powers of direction have to be
used very sparingly. In this matter,
when the Government themselves are
present and they have heard you, what
is the need of a direction from the
Chair? I do not understand

SHRI 8 M BANERJEE My fear 18
only this I am told they are not
going to pay thuis DA but are gomng
to freeze the entire amount, not 50 per
cent That 1s my fear That 15 why
I am raising this 1ssue otherwise, I
would not have raised it Shr1 Raghu
Ramaiah 15 there He should ask the
Finance Minister to make a statement.
I am agitated only because of that

MR DEPUTY-SPEAKER The De-
puty Finance Minister is here She
has heard you The Minister of Par-
liamentary Affairs 1s here

SHRI S M BANERJEE Let her
speak If thig is not seitled, we are
going to have another satyagraha here.

1432 hrs. -
PAPERS LAID ON THE TABLE

ORpERs OF DELIMITATION COMMISSION
UNDER DELIMITATION ACT, 1872

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAH): On behalf of Dr, Sarojini
Mabhishi, I lay on the Table a copy
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®ach of the following Qrders (Hind! and
Commission upder subsection (3) of
section 10 of the Delimitation Act,
1972 :—

(1) Order No. 24 of the Delimita-
tion Commission in respect of
the State of Tripura, publish-
ed in Notification No. 8.0. 633
(B) in Gazette of India, dated
the 7th November, 1974,

(2) Order No, 26 of the. Delimita-
tion Commission in respect of
the State of Meghaiaya, pub-
Lshed m Notification No. §.0.
634(E) m GQGazette of India
dated the 7th November, 1974.

€3) Order No 26 of the Delimita-
tion Commission in respect of
the State of Assam_ published
in Not:fication No. S.0. 635(E)
1 Gazette of India dated the
7th November, .974.

[Placed in Library. See No.
LT-8630]

SHR] NOORUL HUDA (Cachar):
T would like to draw the attention of
Government and yourself also to part
{3) of item 2, Order No. 26 in res-
pect of the State of Assam. This 1S
purported to have been published on
7 November, 1974. Today is the 3ra
December. I understand the last day
for filing objections to the proposals
of the Delimitation Commission has
been fixed on 7 December, 1974. 1
had gone to the Election Commuission
and other places and have not been
able till 30 November to procure a
copy of these proposals, I had been
1o my home district, Silchar, Cachar
district in Assam. There also I found
that upto 26 November, these noti-
fications and also the proposals had
not been received in the election
office of that district, The ofticer
there was not in the know of things.
He had sent a specinl messengar to

‘procure a copy from Gauhati Assam.

So it appears to me that Govern-
wment is dilly-dallying on this, because
only four days are left for filing ob-
pections. Hence I would suggest to
the Law Minister and others in Gov-
ernment that the last date for fiing
objections {o the proposals should be

Honging Rope € _{GA)

extendod , Tth | - say,
ik oo b oo B
feople ‘be af the op-

portunity of filing objections to the
gropesals, The propospls fnvolve
major changes in the constituencies of
Assam including my own, Silchar
Cachar district, That is why I wou'd
humbly request Government through
you to extend the last date for filing
objections to the proposals.

STATEMENT re, DEMAND NO. 83 RELATING
TO THE DEPIT. OF REHABILITATION

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): I beg to lay on the Table
a statement (Hindi and English ver-
siong) in regard to Demand No. 83
relating to the Department of Re-
habilitation, included in the Supple-
mentary Demands for Grants in res-
pect of the Budget (General), tor
1974-75, presented to Lok Sabha ©n
the 18th November, 1974. [Placed in
Labrary. See No. LT-8631/74],

MR. DEPUTY-SPEAKER: Shr1
Samar Guha 1s not there.

14.36 hrs
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED COLLAPSE OF THE HANGING
ROPE BRIDGE OVER THE MAHAKALY RIVER

sitwaer fesie swt ( QYsr )
Tarega wARy, ¥ sfawsedm am
ageg & faeafafas fang rofady
ady &M ema  framar § o
wrar g & ag 1@ @1t § oF @
§ —

“Mrea-Aere SIRT 9T AETETAY oY
¥ WA ¥ fT oq At w & ofomm-
e 140 & wfaw  safemal
feq & wfasm w2, 2t am
g wia # garar’ )
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHR! BIPINPAL DAS)r Folowing
the publication of reports which ap-
peared in the press on the 27th Noév-
ember 1974, to the effect that g sus-
pensfon bridge over the Mal.akali
River at JAULJIB] on the Indo-
Nepalese border had collapsed on the
17th November and that 140 persons
were feared killed, my colleague the
Minister for Shipping and Transport,
made a statement in the Rajya Sabha
on the 28th November to the effect
that full facts regarding this accident
were being collected from the U.P.
Government, Our Embassy in
Kathmandu was also in touch with
the Nepalese authorities.

I am happy to be able to inform
the House that both the U.P, Govern-
ment and the Government of Nepal
have now confirmed that the earlter
press reports were exaggeraied The
Government of U.P. despatchec. the
Commissioner, Kumaon, to the site ot
the accident. After his visit he has
reported that there was no death on
our side, .

The Government of Nepal have in-
formed our Embassy in Kathmandu
on the 2nd December that they have
also received detailed reports of this
accident. According to these reports
one Nepuli woman was killed in the
accident and two Nepalese children
are reported mussing. There were no
other casualties on cither side apart
from 8 Indians who received minor
injuries and wcre given prompt first
aid.

MR. DEPUTY-SPEAKER: I notice
from the minister’s statement that he
has made a reference to a certamn
statement made in the Rajya Sabha by
the other mimster. It is a well-
established rule of this House that
unless the minister makes a statement
of definite policy in the othes House,
what happens in the other House is
never guoted here because that opens
the door of reference to the proceed-
ings of The other House, which is un-
healthy,

3 jme
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(PROF, MADEU DANDAVATE
(Rajapur) : The extire Tulmohan Rem
eplsode mse out o u\at:

MR, DEPUTY-SPEAKm Rule
354 says: -

“No speech made in the Council
shall be quoted in the House un-
less it is a definite statement of
policy by a Minister.”

I am only pointing out this that what
I insist on members, 1 would insist on
the ministers too.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Instead of quoting, can
he give a gist?

ot waw femt gf aqTemy
aiayg, qel AT 7 AV 2R WY
faar &, 39 & 27 ¥ ¥ a7 oA
it 7, foadr fr agr ot | 7 g
o @A ¢ fF g9 gEear ¥ 334 swEr
AR HY FI17 A8 v, 47 fF waAara d
fomar g1, A A G 8 AreEa
AR ™ H AT G

7T 5w qgd F 797 7 ¥
TE ATHAT 17 AFFAT FT AT A A7 39
Fr gAAT frandia, faatzes < (adw
AJTAT B 18 FIFAT, FT 2 T4 AW
27 AATHT FT g7 TIC T 7157 AT &
um g faar mar o ImoATA ¥
aFg ~E wifgs Py a5y —m7wdt ¥
ST FE AwrAT ¥, ¥ IF & WAW AT I
g1 g--IF areTT w1 omA g
g 74 g8 ¥ AW WA § owArdy
Al ygam AT @i E 0
Adt W3R F eMF =F A [zreamr
<TgaT g T ara9q 19 &1a & (% gATdr
qoET, MTET W F TgF I W AT
vy, Aqr & A aga w3 famar ¥
grErg  TEAT 98N 8, AN R R
§ fo gl s Ry A famrr wWME
&Y, %8 | ¥ gepr Ay fwm o wwav
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Afsfraiggaadd W ook
fareres fag-anm o Wy § witT xer
& FTETC w7 WY | a1 oY wEY A
fastarosr e &

At wgaey & wu¥ S § wyr
§ : “fx waddtT wre Yore @7 gAend
st @ ¥ FedE o fr §nw
faemr. . ... ) T mAAHE & WA
qax~  ‘wgfar g1’ §, 9 39 @&
eFad 7 AT F, T GALHY 26 AAVEL
&1 wiar, fag ¥ wgr war i ga g ear
N 140 Wi ar q¥ | JAH TS GATL
7 AT §EA ¥ TZ AW I5Y AN &
arg, W fEa gATd T d | A9
F & AT, AT G 2 fawea
FTag AT AT 1 AD foorg &
AqT AIFTT FT TG Qa1 gNIIAF
7y | gg AR At T ae & e
e &Y frr 20T § @R A W &
art ¥ wr§ geear i@t ¢, Avva W
T I FTH gL AT A T
gem Y 9y | & walt wgea & ag
wrrAT wgar g fa w4 fare aewriwr
7g wrar qiY qr; afg gy, av |
A AT FTHTT T 67T TH HIT V-
foa 37 |

FEw Ao qg 3541 § i dure ¥
AR AT ¥ WTEY TRET ¥ g
FATATH ¥ AT AGT qFT WHAT GATE
AET AT T WHAT N F AT,
AR I & avaspz fe fadw waT
A 3q B gfaw faar fr ag ga e &
qUT WA F, QAT GEETH { WAV
YT & BYE sraeeTdy yre gy w1 W
£q & gATR gaTEE A aE) G
<@ fir T ¥ gF g1 I35, wErary F
< W o A SYaT @ a9qr NF %
AT FT G Aot 7 qat ¥ qOy ? g
1§ g&t 78 ara 7 @, fow € I=-
Hrdr garaTE ¥ ®n A 9 AT $T
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mw{rmw&m w AR g §
ot wvE afeew oy aft & fin § AW qT
o7 T ¥ a1 ¥ srvardy area T8
ary §\ & ag Y wrAT wrgar g
TR gaTETe 3 oY Ay aw §,
F7 HaY AT I T TR A€ AT
gaftsgaa sy woflrad &, &
T ag TH X F YL wAw ISR,
oYt sriary w6 1

fergear & sor ge are qrasy
FTarsaga X ¥y 1 wrfax
ag g firer o wdy 9 o B ag ¥
g AR AE wrwrg | et weg
& 7g st wgarg v v 4 A
HOFTL FT sWA 3@ W feandd fF
g qdr wgfaga o qw #r sqEeqr
T 3 @, few w ¥ A
aEl g W o grdw
w‘tfa;zrqa’m AT & qreeqiiE qraeEy
#1 gare §, WX qg 99 AT AWy &
T wTgE

SHRI BIPINPAL DAS: Sir, the
place where the accident took place
was quite far away from the capital
of Nepal, It was also far away from
the capital of UP. The time taken by
the Nepal Government to furaish in-
formation to our Embassy was al-
most the same as the time taken by
our own people to furnish infor-
mation to our authorities, because it
is a way-side place, far away from the
capital. Naturally, it took some time.
Therefore, 1 do not think any criti-
cismn should be made on this account
of the Nepal Government's response
to our enquiry.

The second point asked by Shri
Sharma 1s that we have a big Embassy
in Kathmandu, that they are careless
or indifferent and not very active. It
is not true. Ag I said, the incident
took place in a far away place, Cer-
tainly, our Embaasy people took time
to get information, They took the
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heip of the Nepalese Covernment who
ultimately gave the information,

Thirdly, he asked the question whe-
ther we should draw the attention of
the Nepal Government to the fact that
such bridges ghould be kept in order.
Certainly, we have drawn the atten-
tion of the Nepal Government to that.

MR. DEPUTY-SPEAKER: How long
does it take to travel from Kathmandu

to this place?

SHRI BIPINPAL DAS: I cannot tell
you exactly. But it is quite far away.

SHRI SURENDRA MOHANTY
(Xendrapara): Mr. Deputy-Speaker,
Sir. mere tragic than the collapse of
the Mahakalj bridge is the very casual
and the insensible manner in which
the Government has been tackhing
this particylar matter since 28th Nov-
ember last, In the Rajya Sabha....

MR, DEPUTY-SPEAKER: Please
don't refer to the Rajya Sabha.

SHRI SURENDRA MOHANTY: I
am referring to the extent to which
the Rajya Sabha has been referred.

MR. DEPUTY-SPEAKER: Two
wrongs cannot make one right J§
have already sajd that it is vafortun-
ate that a reference has been msde
to the Rajya Sabha proceedings here.
Plesse don’t do that.

SHRI SURENDRA MOHANTY: In
the other place, it has been handled
by the Minister of Shipping and
Trausport....

MR. DEPUTY-SPEAKER: Again,
you arg referring to the proceedings
there. It i3 not desirable. ‘Please
don't do that. I am concerned with
this House, I am not concerned with
what the Rajya Sabha does,

SHRI SURENDRA MOHANTY; Sir,
I rise on a poipt of order.

Rove o &

mmmw by tie
Minjster otsmpmcmmmwm
the other place..

MR, DEPUTY-SPEAKER: I rule
out that point of order because a
point of order on what happens i the
Ralya Sabha cannot be raised in this
House. I do not admit that. The
Rajya Sabha can do whatever it likes.
We can do whatever we like.

SHRI SURENDRA MOHANTY:
Then, the Minister’s statement must
be expunged,

MR. DEPUTY-SPEAKER: I have
already said that it 1s unfortunate.

SHR] SURENDRA MOHANTY: It
must be expunged,

MR DEPUTY-SPEAKER; There is
no need to expunge it.

SHRI S. M. BANERJEE (Kanpur):
It should not go to the press,

MR, DEPUTY-SPEAKER: The ruleg
of expunction are different. This has
gone on record, There is nothing un-
parliamentary. But I have already
said that it 1s unfortunate. No fur-
ther reference should be made to it.

SHRI DINEN BHATTACHARYYA:
(Serampore): That is the decorum.

MR. DEPUTY-SPEAKER: That is
the rule.

SHRI SURENDRA MOHANTY: Al-
ready, it has been claimed by a res-
ponsible spokesmany of the Govern-
ment that the bridge did not fall on
any national highway system of the
country. Therefore, the obvious in-
lerence is that it was on the border
roads system, In the first place, I
would like to know wherefrom the
External Affairs Ministry pops in how
the border roads system relates to the
External Affairs Ministry and what
locus standi the Deputy Minister in
the Ministry of External Affairs hes
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ln this
EC ey
b.en

ft. This is the most
nrlowmmu

bly, the statement seems to be
ble. If you go through the
statement, you will Snd that the
bridge collapsed under the impact of
11 persons among whom there were
2 children--one woman, two children
and 8 other persons have sustained
minor injuries, according to the
statement. If you add up, you will
find that 11 persons were on the bri-
dge at the time the collapse occurred.
I would like the hon. Minister and
the House to consider whether the
bridge could collapse under the im-
pact of only 11 persons out of whom
two are children. Therefore, the ori-
ginal figure which had been pubhsh-
ed by the Nepalese press, which had
also been published in the Indian
press, that more than 140 lives had
been lost is a figure which cannot be
white-washed away.

The Government, at another place,
earlier, had taken the plea that main-
tenance of the bridge was the res-
ponsibility of the Nepalese Govern-
ment, wath the obvious insinuation
that, due to lack of proper main-
tenance, the bridge had collapsed in
which the Government of India had
nothing to de. 7To counteract that
insinuation, the statement of the hen.
Minister says:

“The Government of UJP. des-
patched the Commissioner, Ku-
maan, to the site of the accident.
After his visit, he has reported that
there was no death on our side”

Obviously, the bridge had collaps-
ed in the middle. In that event, how
could death take place on this side
or on that side—on the Indian side
or on the Nepalese side? Whichever
side the bridge collapsed, the deaths
would have occurred on the bridge.
Therefone, what sort of answer is the
hon, Minister giving to the Houpe?

AGHRANAYANA 1%, A0W0 sdnnn;
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1974, hud clohined !Ill! the bridge
collajwed from ke Indian side,
%o whith T find no contradiction even
fn the statement, In the circums.
tances, t0 vesolve this dilemma, }
would ask as to what is the agree-
ment between the Government of
India and Nepal as regards mainten-
ance of the bridge. Who was res-
ponsible for maintaining this bridge?
Who was responsible for maintaining
it from the Indian side and who was
responsible for maintaining it from
the Nepalese side? Or, was it the
overall responsibility devolving on a
particular Government to maintain
this bridge?

5.8'

My next question is in which year
the bridge was constructed and who
was the contractor, whether the
foundation had been laid according to
approved specifications and the bri-
dge had been constructed according
to the approved design and whether
the Government of India had ensured
that the bridge had been constructed
on this strategic road according to
the specifications. Will the Govern-
ment order an inquiry into it* Of
course, it is like asking a dumb wall
because the subject of border roads
does not come under the Ministry of
External Affairs In the fAtness of
things, the Defence Minister should
have answered this call-attention
notice. I do not know why the De-
fence Minister has played truant and
the Deputy Minister of External Af-
fairs has been placed here as a scape-
goat as much as Mr, Tulmohan Ram
is placed as a scapegoat before the
House in the import Yicence scandal.

Finally, I would like to know whe-
ther the Government had collected
detailed descriptions of the persons
who lost their lives and whether
compensation has been paid to the
families of those who lost their lives
in this unfortunate accident.

SHRI BIPINPAL DAS: The first
point I wonld like to make clear is
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. -hat the call-attention notice was ad-
dressed to this Ministry and the
Speaker, in his wisdom, accepted the
call-attention. Therefore, this Min-
istry has felt called upon to answer
the call-attention.

I do not agree with the hon, Mem-
ber that the Government has handled
this situation in an insensible man-
ner; I do not agree with him at all

'The Border Roads Organization does
not ¢come into the picture. This bri-
dge does not fall on any national
highway. So, they do not come in
the picture. It is a small bridge con-
structed by the Darchula District
Panchayat of Nepal. Naturally,
therefore, the maintenance of this
bridge was their responsibility.

The hon. Member calculated and
said that 11 persons dieq in the acci-
dent, But I have given the actual
picture. The bridge is over the river
Mgahakali which is the border for
both sidee and naturally, half of the
bridge is their responsibility and this
side jis ours. The rope this side be-
came loose. It was a suspension bri-
dge hanging over the river, When
the bridge on our side started sink-
ing down, the large number of people
who were on the bridge jumped to
the other side and as a result, one
woman died as per the report from
Nepal Government, and two children
were missing. There were some who
received minor injuries and eight
persons who fell this side were given
first aid. The figures 1 have given,
of course, do not account for the total
number of people who might have
been on the bridge at that time  But
the press reports that appeared ear-
e according to the information at
our disposal and which we have re-
ceived from the Commissioner of the
Kumaon Division of UP and also from
our Embassy inh Nepal, were not

correct.

As T said, the maintenanceé of the
bridge is supposed to be the respon-
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Jsitflity of the Nepaless because it
‘was tonstructed by the Darchula Dis.
trict Panchayat. He has asked as to
what was the agreement for the
maintenance of the Bridge. There t»
no agreement between India and
Nepal so far as the maintenanve of
the bridge is concerned. It is a bridge
constructed by them and maintained
by them.

Then the hon. Member asked what
is the approved sanction and what is
the approved specification.  This
question does not arise because we do
not take the responsibility for the
construction of the bridge.

The last question is about the de-
tailed investigation. The Govern-
ment of UP has asked for a thorough
inquiry to be made into this incident
and when the results of the inquiry
come, we will know. The road con-
necting this bridge is not the central
It is the responsibi-
Ity of the UP Government. There-
fore, the UP Government has taken
upon itself the task of investigating
into the accident.

Regarding the compensation, since
nobody heas died on our side, no ques-
tion of compensation arises.

MR. DEPUTY-SPEAKER: Since
this bridge is within the Nepalese
territory, how can the UP Govern-
ment conduct the inquiry?

SHRI BIPINPAL DAS: Since the
bridge is over the river Mahakali
which divides India and Nepal, half
the bridge is on our side and half
the bridge is on the other side. Since
it became loose on our side and the
bridge started sinking on our side,
therefore, some amount of investiga-
tion is still necessary. Therefore, the
UP Government has asked for an in-
vestigation.

MR, DEPUTY-SPEAKER: There
is a lot of confusion. Some members
have sent motice to the External Af-
fairs Ministry. Some have sent to
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the Irrigation and Agriculture Min.
istry. Some have sent notice to the
Works and Housing Ministry and
some have gent to the Transport and
Shipping Ministry, I myself am con-
fused. It seems that part of a bridge
is in our territory. He has also said
that the bridge is constructed by
Nepal and Nepal is responsible for
it, so on and so forth. I do not know
how the UP Government can inquire
into the maintenance of the bridge
and the specifications of the bridge
and all that...

SHRI BIPINPAL DAS: I did not
mean that. I meant about the irci-~
dent.

MR. DEPUTY-SPEAKER: We are
concerned only about the 8 persons
who were injured on our side. I do
not know. There is confusion.

SHRI P, M. MEHTA (Bhavnagar):
Thank God that the news were found
exaggerated and there is no casualty
on our side but there are some casula-
ties on the side of Nepal...

MR, DEPUTY-SPEAKER: Why
thank for that? We should sympa-
thise with our friends in Nepal

15.00 hrs.

SHRI P. M. MEHTA: Yes, we ex-
tend our sympathies to our friends in
Nepal, I would ask, when the direct
message was received by Ministry of
External Affairs for the Government
of UP, when they received infor-
mation from Government of Nepal,
and why on receipt of information
the External Affairs Minister has not
come forward with a statement. Does
he take this so lightly that it was not
worth informing the House? The
yeport says:

‘It is reported that there was
heavy trafic on the bridge on that
day because of the tradittonal joula
jeevi fair held after Diwali in
Darchula district of the Nepalese
“kingdom which is attended by peo-
ple on both sides of the border. It
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is also mentioned that the bridge
gave way when pillars on the
Indian side collapsed ag the bridge
could not obviously bear the weight
of about 150 persons.’

What are the facts? I want to
know whether the pillars on the In~-
dian side gave way and the bridge
collapsed or is it from Nepalese side?
Why is there no arrangement to con-
trol traffic from Indian side, so that
there will not be over-weight and
was there not any caution sign or
signal in this regard so that people
could take care for themselves and
may not go there? That is number
one. Here it is said: ‘The respon-
sibility lies with the Nepal Govern-
ment’. Does it mean that the Go-
vernment of India has nothing to do
with the maintenance of the bridge?
Was there not proper checks and sur-
veys to see that such bridges are
maintained properly to see whether
they have to be replaced or repaired
and is there no such inspection on
the side of the Indian territory? Is
it a fact that this bridge is a new type
of bridge, constructed very quickly
and not properly supervised also, no
attention bejng paid by the Govern-
ment of India and so this accident took
place? Is it correct or not, I want to
know. These are my questions.

SHRI BIPINPAL DAS: There is
do question of any statement being
issued by the Minister of External
Affairs, We got the information from
our Embassy only yesterday.

SHRI P. M. MEHTA: When rail-
way accident takezs place the Minis-
ter for Railways comes and informs
the House. That is the convention
which we are observing. How can he
say like that,~—there is no question of
statement?

SHRI BIPINPAL DAS: We were
waiting for information from Luck-
now and Kathmandu. We got the
information from Kathmandu only
yesterday and we are making this
statement today, Here the question
is one of rope becoming loose and
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thereiore ene didée sank andl this wstcl-
Gent took pitice. It ig true theve is no
traffic tepulation. Buch types of bri-
dges are there at many places and
these have been used by people for
long time; people go from outside to
their nde and vice-verss. Till date
no such accident took place. Had
there be¥n no loose rope on our side
this accident would not have taken
place,

It is quite true there is no arrange.
ment for control of traffic over the
dbridge. So far as the responsibility Is
concerned, this bridge was constructed
by the Nepal authorities and they have
maintained it and there was no ques-
tion of our taking over the responsi-
bility of maintaining this bridge.
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“U.P. probe into bridge collapse.”
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SHRI BIPINPAL DAS: Sir, I
must make it clear that I am not
holding Nepal Government respon-
sible for the accident. Accident is
afterall an accident. What I said
was the Nepal Government was res-
ponsible for the maintenance of the
bridge becauge it is they who have
eonstructed the bridge. I cannot hold
either the Nepal Government or our
Government responsible for the accl-
dent. There I8 no question of hold-
ing any Government respongible for
the accident.
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SHRI BIPINPAL DAS: I do not
know whether the hon. Member has
seen any suspension bridge. If he
had seen, perhaps, he would not have
asked this quesion. Now he has ask-
ed one question. That is about the
augmenting of the capacity of the
bridge. Since the accident took
place, we had been in touch with
the Nepal Government to see that the
capacity of the bridge 18 strengthened.
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SHRY BIPINPAL DAS: About
muinteriance of the bridge or bridges
of this type, I have already explain-
ed. Now the question is that because
the accident took place, certainly
both the Governments will see to it
that it does not take place again, He
has made & remark about the trained
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relations betwesn Indin and Napal
Qux relatjons with them are fairly
good. Certginly our relation with
Nepal has nothing fo do with this.

accident.

1812 hrs.

STATEMENT RE: ONGC's OFF-
SHORE DRILLING PLATFORM,
SAGAR SAMRAT

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K D.
MALAVIYA): Mr. Deputy-Speaker,
Sir, I visited the Sagar Samrat on
the 27th of November, 1974, and I
consider it my duty to report to Par-
liament the good work that is being
done in the Bombay High of shore
operations,

As the Hon’ble Members are aware,
the first wel] drilled by Sagar Sam-
rat in February this year in the
Bombay High structure, led to a
discovery of o1l which was described
es “significant” at that time The
second well was spudded on T7th
October and drilled to the main hori-
zon. The preliminary tests confirmed
the results obtained from the first
well. The conventional production
test was carried out from the 18th to
the 23rd of November and it showed
a good flow of o0il Oil has been
found in the limestone layers of the
Bombay High Structure. It is a new
feature of oil exploration 1n India
that oil has been found for the first
time in limestone. We have so far
got oil in India in sand stone layers
only 1n the onshore areas The Iime-
stone pay zones have been prolhfic
producers of oil in the Middle East.
It was therefore decided to carry out
an acidization test since acidization
is one of the esgtablished techmques
tor well-stimulation in limestone re-
servoirs. The acidization test; were
commenced on 235th November and
were continued till the 30th The
tests confirmed the earlier hypothesis
that acidizetion would substantially
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fncrease the productivity. Until
some further wells are drilled, I
would not lke to hazard a guess
about the potential of Bombay High,
but I have no hesitation in saying it
is our biggest discovery so far, and
should lead us well towards self-
sufficiency. The yield of oil from our
offshore welis is several times more
than that of our best onshore wells.

I feel confident that production
from this well could be anything bet-
ween 1500 barrels to 2500 barrels a
day. Although the quantity cannot
be specified just now because several
more trials will be required for
stablised testing, we do not wish to
use up precious time on this occasion
to finalise the conclusions regarding
stablhised testing Sagar Samrat 1s
already jacked down and is imme-
diately being moved to the next site.

But then the development of an
offshore discovery and production
from an offshore field are much more
arduous,
sive as compared to similar opera-
tions onshore. To accelerate the
tempo of exploration of the Bombay
High Structure, Government have
authorised the ONGCC to hire a
driling vessel to begin with, and
simultaneously to acquire two more
drillships, thus increasing its offshore
drilling fleet to three. After the tests
at the present well are completed,
Sagar Samrat would be shifted about
15 kms. West of the present loca-
tion—it has already moved. The
proposed location Ties on the extreme
flank of the Bombay High Structure.
The fourth well would be drilled at a
locaton about 50 kms. south of the
present well. The wells at these two
Jocations would help delineate the
structure and it is at that stage that
a reasonably correct estimate of the
production potential of the Bombay
High Structure can be made.

During the monsoon of 1975, Sagar
Samrat is proposed to be jacked up
at a suitable location and operated

fthrough the monsoon period That

time-consuming and expen-

3, 107¢  ONGC's Offshare , 248
Drifing Pletterm; (StihL. .
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also .enable them to acquire experi-

ence of monsoon working.

While the complete delineation of
the Bombay High structure and the
dull development of the fleld may
take some years, ONGC has been
asked to examine the feasibility of
setting up the first stage of produc-
tion pending completion of full de-
velopment. ONGC is looking into
the different technical aspects of this
proposition and it is likely that the
first stage production could be esta-
blished by mid=1976, or even a
little earlier, so as to yield about one
mullion tonnes of oil per annum.

Our offshore areas can no longer be
called unproven. Right from the
Kutch Basin to the Bengal Basin ag
well as in the offshore areas around
the Andaman and Nicobar Islands,
there are good prospects of petro-
leum reserves and I can visualise a
sftuafion in which our continental
shelf areas vibrate with activity
Time 18 of the essence and we have
to discover o1l reserves and develop
production as quickly as possible.
No effort should be considered too
great for this,. While we must deve-
lop our own capabilities for fabrica-
tion and erection of production plat-
forms, construction of pipelines and
other sub-sea structures, we will
also go ahead fast by hiring the best
available engineering and consul-
tancy services world-wide. The
ONGC would also need to be sgtreng-
thened for its greatly enhanced res-
ponsibilities, and I shall very soon
place before Parliament the steps
that I propose to take for reorganis-
ing and restructuring the Oil and
Natural Gas Commission,

MR. DEPUTY-SPEAKER: After
some time, we get some good news.
Let us hope things are as good as
visualised.
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COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

SIVENTEENTH REPORT

SHRI CHANDRIKA PRASAD (Bal-
lia): I beg to move:

“That this House do agree with
the Seventeenth Report of the Com-
mittee on Absence of Members from
the Sittings of the House presented
to the House on the 25th Novem-
ber, 1974",

The House will recall that on the
18th March 1974, when the hon.
Speaker took the pleasure of the
House to the grant of leave. certain
objeclions were raiscd about the
grounds on which leave had been re-
commended by the Committees in
some casces and it was suggested that
certain principles should be followed
while granting leave of absence to
members. The hon, Speaker also
made certain obserwalions and de-
sired the Committee to lay down as
to for what purposes members might
remain absent from the sitlings of
the House. The Committee on
absence of members from the sittings
of the House considered the whole
matter and have recommended in
their Seventeenth Report the grounds
on which leave could be granted to
mcmbers and also recommended tha
grounds on which leave neea not
be granted 10 members. Cories
of the report have already been cir-
culated and all Members are aware
of the grounds suggested by the
committee. I need not take the time
of the House by reading various
grounds. I Kope the House will
approve these grounds,

MR DEPUTY-SPEAKER: Mr,
Sequeira has given notice of an
amendment. Is he moving it?

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Yes, Sir. I beg to
move:

Absence of Members Revort

‘That at the end of the Motion
add,—

“subject to the modification that
in paragraph 8 of the Report, for
the words ‘need NOT be granted’,
the words ‘need not ordinarily be
granted’, be substituted.”’

No one can possibly have a quarrel
with the grounds that have been put
forward in ordinary circumstances.
But my submission is certain extra-
ordinary circumstances arise very of-
ten. In my case, recently I had occa-
sion to send to the Speaker a copy of
the letter I had written to he Lt.
Governor of Goa in which I drew
his attention to the fact that he was
not doing his job of maintaining law
and order and 1n which I had alleged
that with the full connivance of
the local mimstry, I was being denied
the safety due to me as a citizen, on
account of my bemng a Member of
Parliament from the opposition party
in Goa. I request the Minister of
Parliamentary Affairs to ask the
Home Ministry consider this point as
to what i1s to be done when the Lt.
Governor of a territory, who is sup-
poscd to be the Administrator of the
Territory, becomes a mere ruhber
stamp, a non-performing relic and
makes himself completely redundant.
In the case of my Governor, 1 sug-
gest sending him out to Siberia or
somewhere else as Ambassador....

MR. DEPUTY-SPEAKER: Order,
order.

SHRI ERASMO DE SEQUEIRA: I
fully agree with the committee that
in ordinary circumstances, those items
which are mentioned in para 6 are all
right. But let us not tie the hands
of the committee and let them have
the freedom to examine cases where
there are extraordinary circum-
stances.
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MR DEPUTY-SPEAKER. In pur-
suance of the direction given by the
House and by the Speaker, the Com.-
mittee on the Absence of Members
went mto this question as to what
should be the grounds when mem-
bers can be granted leave. Now they
have submitted a report to the House
and Shii Chandrika Prasad has come
forward with a motion that this re-
port may be accepted There 1s a
paragraph of the report which Mr
Sequeria wants to modify by his
amendment So that we may under.
stand what we are discussing, 1 will
read out to the House that small
portion Para 6 says-

“The Committee further recom-
mend that leave need NOT be
granted on grounds hike-

() Working 1in  constituency
other than those mentioned
in paragraph 4 above

(u) Professional or business

engagements

(1) Private affairs

(1v) Domestic trouble other than
those mentioned in Para.
graph 4 above”

*nmmz.m

Committes on a8
Absence of Members Report

Shri Sequeira wants to mpdity this
by substituting the words “need NOT
be graited” by the woids “seed not
ordinarily be grartad”.

As far as Shri Tulmohén Ram is
concerned, we do not know whether
he attends the House or not becsuse
a Member can attend the House
without coming to the chamber. He
can come to the lobby, sign his name
and go away. So, let us not go on
the assumption whether he attends or
does not attend the House when we
do not know anything about it

I will now put the amendment of
Shri Sequeira to the vote of the
House The question 1s:

‘That at the end of the Motion
add,—

“subject to the ‘modification that
in paragraph 6 of the Report, for
the words ‘need NOT be granted’,
the words ‘need not ordinanly be
granted’, be substituted ”’

The motion was adopted

MR DEPUTY-SPEAKER 1 will
now put the main motion as amended
to the vote of the House

-~

The question 1s

‘That this House do agree with
the Seventeenth Report of the Com-
mttee on Absence of Members from
the Sittings of the House presented
to the House on the 25th November,
1974, subject to the modification that
in paragraph 6 of the Report, for the
words ‘need NOT be granted’ the
words ‘need not ordinarily be grant-
ed’, be substituted ”

The motwon was adopted
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STATUTORY RESOLUTION RE:
DISAPPROVAL OF MAINTENANCE
OF INTERNAL SECURITY (AMEND-
MENT) ORDINANCE AND MOTION
RE. DISAPPROVAL OF PRESIDEN-
TIAL ORDER SUSPENDING CITI-
ZENS’ RIGHT TO MOVE A COURT
AGAINST DETENTION ORDERS
UNDER MISA AND CONSERVATION
OF FOREIGN EXCHANGE AND PRE-
VENTION OF SMUGGLING ACTI-
VITIES BILL—contd,

MR. DEPUTY-SPEAKER- We will
now take up the Statutory Resolution
on the Maintenance of Internal Secu-
rity (Amendment) Ordinance, the
motion on the Presidential Order and
the Conservation of Foreign Exchange
and prevention of Smuggling Activi-
ties Bill, Shrt Atal Bihari Vajpayee
will continue his speech,
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{UHT 1§ JIT Agr fowr )

e ity R ¥ & wEarT
irqgrggmv’

it wrzw vl wroddt : a7 waaTe
aft § fowdt wga == ag1 § T
ogfaqer | wuT Faw wwATT 9T §
forel < gy AT g | WY g Y R Y
S & § @ FT g AwAT |

'mma‘rfa'ls Xar  FEEr Wy
Frgw A G, I I w9 q8
FT €y 77X W, W T forww Aered)

a:?mwifatrf I FA GT 4
flerdr &1 TR 97 wrew w Q@
EF Y aewQ ¥ fawe w5t w0
FraaEy Ty & qadt ¥

2787 LS —9

~ Motwn ve MISA nnd
mqsmug mv

aF mg ot Foom q‘u e,
T 67 w*wﬂf‘lﬁwgg
i g aedf & dewe € TR

¥ wAt Foreafr & farene

LR 114 wiﬁv*mirmw
afefebe fear § 1 ag afefrd= fear §
7o muﬁu%mf“tm
(g 0sd 4 '

“It gives me a great plenure to
say that Sheh K. B+-Gowde worked

Indira wave consist of such people?
it gew fgrdt weldY: g 1971

* WeATAly YTE R AT ) LA F
g @ gy wiefire foar qar §0
Iq q0T WY I IFT A S 4 QY aw
& T AAE BT aved qrE) A AT A
TE T FT AT AT G IHFEN 1 7AT9

far a7 | IaF Fawr { Feew ah By

wrede $3& 9 fear WX F 2 ard

AT FHT AX § AGT g1 WA

T gRT BT WY SATAT 4T qr ATk

g wrfwa T @ q#v1 gfew ¥ o

afad <& & Brferw 7@ €1 @

gz war AT fafer 7t & e % o

afsy st T e Rz ot i -

o 7g § fr aeet w0087 oA
Fefa gF@ T § 4% www go ?
qY A% W fey, Ty migay &
e ey, Wir o faome & wor
AT 99T Saa e, A wnive
¥ = aver fadmy v 2fay

qw wehe weer  fafor gar
fa
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sywy fead Ik Ay 71w
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%q7 CAEW ¥ AT W AE TH
a4t s 78 v gt eeafa sgr R wng ?
T AR NE TRATENE 76N
ater | war Iwy gO7 M4 fv q¢ 9w
g ¥ war? @R qfi AR
wdar, iz vad Af A gFa
wod w1 s gz gl foan)
7 AT W W T R T F
ATV @B §) TAT | Wid F, G(A FT,
2z vqdt go 7f & AiFT w1 TAER
Fwy ary ax A4 98 wex ¥ v ag
e wgr A wrs ?

o7 &9 ¥ ¥ o aerv 7 9™
foar 7T ag awv arw @ @, e
afe® aarE §, FIHT AT F 9 OF 7€
wferz Ig4 a8 %1 &, 99 Afow 7
€% ST qT § 1 AT AN 97 FE
aft WTaT ) qg ZTEX WA # EE
o g AT 91 fwmA ¥ faq)
T T T ERATAT 97 UH THAGY
ant &1 3w THAH R Ay AfFR
sy o A Few ¥ gaar <8 &7 fam
v (=)

% T wre wfet & fAg
it faar ?

st wrw fagrdt ot wfe &
fag ot fear grm 1 Afew ag af=T e

TR & W ww @ gy W awfe
A% O | AT T KT OHTETC T W4T
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firay ? e FTeTT ¥ few fedtaw
gra g wf TRt w1 Jada A%
fear | a6 7 Faw T N FHETC A

AT W E, 9T G A W w9
g ¥ qar @ £

< fawmr o1 ff warewr A #,
Teed & wiaerd W a8 wifwe &)
¥ wer w1 97 fip TR AW R
gv & war) ofersdl aqr w @vQ
fsara wafews qur & 1 Fav qgw Fonk
gfem df sar{ ST Ewdr ? oW A
Tt o 5 ) F amy w1
AR F w9 F g qwd 7 g ¢
# ot wamar § ©F wrawmsar w A
A ¥ #¢ fRkw § ot Ay w2
v ZATC 2oy A wd-mpaT Y fow
fafomw it § 37 ANwrar & T ¥
A & fAu Jo-dmr &1 W Feakr
foram o war & 1 Y aTE A
s frere & wm Ar wwdt &, FA
frad gffe facaae ST F1 A0 AT
forormaT aATA & forg Sqa Y av wFA
g, a0 ¥ Az & fag gwwr oy
@y frar o At

it frmr & weaita AoFT THY
w1 @ & 3§90 o )@ ¢ | gafrg wegpd
#1 srew ardr &< faar v gd o
ey aFE T ®Y a7 Grear @ oa e’
F grave’ gray “F Y & av “weife-
frz" @ &1 fedua & arerg Ta AT
gEfwfre ey & fag g % &7
THEAA W A F A B ¥
qR T feduw & arovEw w A
et Ay & 1 FR @Y wETAE WIAT 7
F7ft | WA qTIEE v §, it
&t srara afaar & s 9
Y | I OFA W AET TEgAty W
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Ry W FAT A1 &1 A fEew g

A & 3 faams a1 w15 FAard)

at ? At gwev @ oqer T fR T

WA XU Y 47 AT AiAtvaw

T ?

=T foaT @ AT @ T AT € 7
i *° 7 0w wwen A fawT &
o A AT e TE ) fefe
#fowzz 1 39 97 ag wiw 7 fear
#g WELH FAT wReE fagre o oo}
FET IR 21 WG I 091 A fr
AT A FATRIAT T F4T AAAT B 7
TR F@ & oAz AT FEm-de A
arr ) A3 foer wfees w2ge & wor—
FA-HW AT AW AL FERET BT
at g

i w1 7 nF exfer 51 wfey
et w¢ faa 5 3w 397 910 =9y
g7 v 357 H9d a7 § oA AeenEs
A A% w7 {57 wr A wy
AFEFATAIRE? wTEga 7 =g
Tgaqdt Atfae g 27 AfEE s
T 9T IHART AA7AT fHAT 4T i
wiw £ 7 3wt wre fogr ) afeey
gAY FT FEAT g——HAV TH AE A T
ST HiaET ®T FH OH ST
T AT UFARGfET FT AGA W FIA
*Y war HIC A W grin | 7 wfeew
€ % faviw % o /W $T 3T FEAT
AT f—

“The polential exectirve tendency
%o shy at courls for prosecution of
ordinary offences and 10 rely gen-
erally on the easier strategy of sub-

Jective satistaction 1s o danger 1o the
democratic way of lte”

ot Wi wger ww (SETT)
ag Guwmad 99 /1A graT &
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ft wew fugrd AR ¥ A
wferg gt Fva & fufaezy & ) o gour
g7 3% gufFarEt &

oft ik wgwy THIW O qE ¥
B 7Y &, T S 27 g |y
A

Wt dAm wgmEmw (AT
¥ g-FaeT o 7

st wew fagrd Tt aw T@
Wit waa w1 Argw 2 6 a3 et Fw
wRATT ¥ WA @t § gF dfnge
& wraw T ar ar et faal g
g H ST FEA IR ATE § AW
3T 7—a =ailn WA guTT WA
¥

st s wEwE wiw 32 awIe
4 g7 fql % ) 97 =@ aw= g Al
1T Y Y I |

ot wew fagrdt AR e ag
a1 A A AT R AT ST )
SHRI DINEN BHATTACHARYYA.

He 15 not right reachionary but wrong
reactionary,

SHRI s A SHAMIM, The lawyers
dud take nbjection

SHRI K, P  UNNIKRISHNAN
(Baclagala) What exactly are you
iryimg to prove”

1 um thargiiz you of having taken

money from smugglers, I will give
you details
SHRI ATAL BIHARI VAJPAYEE:

Come out with a proof,

SHRI K. P. UNNIKRISHNAN , Even
in his professional capacity he has not
appeared, That 13 & fact You are
trying to play politics,
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qEeT ¥, IR AT FT LAl w
T AT R

oY WY FT OF HTHST HY 9T
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e Y e 7 #aT wETenr - wvry
et sfery w7 TR A faeded
R ? v g ag AT w33 T A Ay
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AR DI Pul VS
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oy effa Wge gare Hevaw W Ak
f‘mfm’*rgm%ﬂtrﬁwgu“
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e § &7 gW T WA AT e
fF g7 ool 1 T9TAT TR & F ww
AT A FgAT ATFAT F—2W TFD F
faer® w7 FdaErdy 99 F 98y ¥ E,
afea gg wraow 39 wravewar &1 gf
T s o sefAr Eaw AW A 2 B
o v wfuwre gms  wrgm T
AT &F A, ATFL FT qEEH ATEE
WEY F A, SULRAT ¥ ATM—IA
gEETeT #T AT HL A fHT a7 AW v
f fom aeg & aeai & fred & forr
TATE FAATEY T AT owRAT F )

# wEqTRWT A a1 HQA g, wEAfar’
e sl felr o st ¥ fawte E
W & =g g B faer we s
WENRWT Y W G oA I, W w
T 7 W uF Feitdfaa faa s
wrd forgd gt srfo st & fawi.
FH FWAE T FREW N AN aE
Pt e ot oot o Y W e 4
a’rmlﬁ miaﬁq«mw
wE.

SHRI K. P. UNNIKRISHNAN: Will
you .agree for a change-in.the Consi-
tutlion in respect of ‘property’?
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“EHR1 K. P. UNNIKRISHNAN 1 ath
asking you,

SHRI ATAL BIHARI VAJPAYEE:
You are asking me. ] am noi the
Pinance Minister. I am not the Prime
Minister of thiz country. You have
the maJoritY

| uTEnR WETA, mﬂzm |y
vzﬂﬁr_.% fay w1 g A A X
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MR. DEPUTY-SPEAKER.
tion moved;

Resolu-~

“This House disapproves of the
Maintenance of Internal Security
(Amendment) Ordinance; 1974 (Or-
dinance No. 11 of 1974) promuigated
by the President om the 17th Sept-
ember, 1974."

Motion moved.

“That this House disabproves of
the Presidential Order issued gp the
16th November, 1974 under c¢lause

. (1) .5 article 1759 of the Constitu-
tion suspending citizéns' right to
move any court with respeet to
orders of detention under the Main-
tenance of Internal Security Act,
1971 for the enforcement of the
rights conferred by article 14, article
21 and clauses (4), (5), (6) and (7)
of article 22 and also suspending all
proceedings pending in any court for
the enforcement of the aforesaid
rights with' respect of orders of de-
tention under the Maintenance of
Internal Security Act.”
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THE MINISTER
(SHRI C. SUBRAMANIAM): Mr, De-
puty-Speaker, Sir, I beg to move*:
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“That the Bill to provide for pre-
ventive detention in certain ecases
for the purposes of conservation and
augmentation of foreign exchange
and prevention of smuggling acti-
vities anqd for matters connected
therewith be taken into considera-
tion.”

15.57 hrs,
[Dr. Henry AUSTIN in the Chair]

Sir, ag honourable Members are
aware the prevention of smuggling
and the conservation of foreign ex-
change are of vital importance tgy. a
country like ours. In order to frust-
rate the activities of those anti-social
elements which seek tp take advant-
age of the country’s situation in order
to enrich themselves, Government have
from time to time taken various legis-
lative and administrative measures.
In 1962, the Customs Act, in which
the Customs law was comprehensively
revised, was enacted. In 1969, legis-
lative action was takep for regulating
the possession and sale in vulnerable
areas of articles smuggled on a large
scale. Further mea<ures were recom-
mended by the Law Commission in
its Report on “Trial and Punishment
of Social and ¥Economic Offences’.
Amendments to the Customs Act to
give effect 1o the important recom-
mendations of the Law Commission
were effected in 1972. A number of
the Law Commission’s recommenda-
tions were also incorporated in the
Foreign Exchange Regulation Act, 1973.

The administrative arrangements
for dealing with smuggling and foreign
exchange violations have also been
progressively strengthened. The pre-
ventive formations in the Bombay and
Madras Custom Houses and the Cen-
tral Excise Collectorates at Ahmeda-
bad, Bombay, Cochin anq Madurai have
been reorganised, and Preventive Col-
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lectors: have been posted at Bombay,;
Ahmedabad and Patna. Additiona
manpower has been deployed for pre-
ventive work in sensitive areas. Action
has been taken to set up a wireless
communication net-work covering the
West Coast and the Tamil Nadu coast.
In order to strengthen patroling of and
interception at sea, arrangements have
been made for the purchase of 20 fast
vessels from Norway. Two of these
have already arrived and have been
deployed' att Bombay, with results:
which have proved encouraeging.

We have, however, found that be-
cause of the vast coast line and long
land frontiers of our country, the
legislative and administrative mea--
sures so far taken to check smuggling
have not proved adequate. Experience
has shown that the persons who have
master-minded the smuggline opera--
tions worked behind the scenes. 1t
was usually only a landing agent or
a carrier who, because of his cvert
activities, cculd be apprehended and
subjected to actionn under the existing
law, while the main organisers and
financiers behind the scenes were able
to continue their operations despite the-
increasing tempo of the seizures. In
many cases, the Preventive and Intel--
ligence agencies of were in possession
of reports indicating the activities of
these persons. but for lack of evidence
acceptable in a court of law theyv could
not bHe brought within the mischief of
the ordinary law, The Law Commis--
sion appreciated the seriousness of the:
problem and remarked that since the
coffences against the regulations of
foreign exchange and Customs have an
immense impact an the well being of
the entire nation by virtue of their
pernicious effect on vital national
policies, Government should not be
without power to detain preventively
hardened offenders against these laws.
Aftef 1972, when the Law Commission
made its recommendation, the activi-
ties of the master smugglers have been
a matter for increasingly serious con-
cern, and it was in this background
tha* ‘he Mazintenance cf Internal Secu-

268

*Moved with the recommendation @)the @;'\esidem.

{

= Co——{b &



Stgt. Resl. and AGRAHAYANA 12, 1806 (SAKA) Stot. Resl. ond

Motion re. MISA and
Prep. of Smug. Bill

rity (Amendment) Ordinance, 1974 was
promulgated on the 17th September,
1974. This Ordinance amended the
Maintenance of Interna! Security Act,
1871, to bring within the scope of that
Act various categories of smugglers
and offenders against foreign exchange
regulations. A statement ghowing the
reasons for legislation by Ordinance
has already been placed before the
honourable Members. There will per-
haps be general agreement that the
activities of smugglers and foreign
exchange raketeers are anti-social and
pernicious. It may be desirable from
all points of view to enact a self-con-
tained measure, ag the present Bill
seeky to do, dealing exclusively with
them and to segragate their cases from
those of persons detained under Main-
tenance of internal Security for poli-
tical or other reasons.

16.00 hrs.

Shri Vajpuayee has in a very ela-
horate speech placed before the House
various facts with regard to smug-
gling. That itself is a justification for
a measure of this sort, but unfortunat-
1y along with it he tried to hring in
certain  political matters also with
palitical orientation. I am really
s0rTy that a leader of his stature shou'd
take thig nccasion, particulariv when
we are dealing ‘with smugglers, fo
import, if I may say so, political in-
sinuations into this. As far as 18 pos-
sible, I shall certainly deal with them
when I reply to the debate. Now I only
move for consideration of the motion.

MR CHAIRMAN:; Motion moved-

“That the Bill to nrove for preven-
tive detention in certain cases for the
purposes of conservation and 2ug-
mentation of foreign exchange and
prevention of smuggling activities
and for matters connected therewith.
be taken into consideration.”

SHRI NOORUL HUDA (Cachar): 1
rise to oppose this Bill. What are the
sbjectives behind the introduction of
this Bill as alsp the ordinance pro-
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mulgated on 17 September 1974% As
the hon, Minister has indicated, this
Bil] is purportedly for conservation of
foreign exchange, prevention of smug-
gling activities etc. ang Government
wish to arm themselves with sufficient
powers so that smuggling can bhe
brought under the ambit of MISA. In
Odinance No. 11 of 1974. it ig also
said that the person concerned will be
detained without obtaining the opinion
of the Advisory Board for a period
longer than three months but not ex-
ceeding one year from the date of
detention and Government can detain
any person on suspicion that a persom
smuggles or is likely to smuggle #oods
or about smueggling or is likely to
abet other persons to smuggle goods.
Lastly under the latest notification
dated 16 November, 1974, tne President
hag taken away the right ot these
detained under this Ordinance to move
any court, the right remaining sus-
pended for six months from the date
of the issue of the order or the date
of expiration of the proclamation of
emergency which ever is earlier,

It has been stated before and also
today that this Bill and the Ordinance
would enable Government to detain
anyone on suspicion of smuggling or
foreign exchange rule violation and
not allow the detenue an opportunity
to prove his innocence. As is well
known to the House. our party is to-
tally against smugglers, smuggling
activities, violators of foreign exchange
regulations and any other economic
offenders. But the question is why
MISA or some such laws which autho-
rise detention without irial is neces-
sary to contain smuggling or to punish
other economic offenders

As you know, under MISA a per-
son cannot be punished. It is a Pre-
ventive Detention Act. On a sus-
picion, which has been described in
the Bill, a person can be detained
upto the extent of ¢ months, There
is no question of punishment, Gov-
ernment have not come forward with
any comprehensive Bill to enable the
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GW to. .pupish - gcopomic - off-
enddepx like smugglers in-an exempl-
ary.manner.. There. are -various Acts
in Jadia . teday. .which can take care
.of smugglisg and other such. econo-
mic offences. There: is, for instance,
. the CustomgiAct and rules amd: re-
‘guletiong  under which the Govern-
ment.. anfd the concerned - authoritiss
. cam- conflscate the smuggled - goods
and- impose -a penalty five times the
total walue of the contraband and also
prosecute any person charged - with
‘such, offenees,:  There is the foreign
. BExchange Regulation -Act, 1847, as
emended in 1853, under which the
Government:: and. the concerned
authoritieg can impose ‘a ' fine! five
- times - the amount involved wnd- giso
‘prosecute the..offenders. We under-
‘stand thet durihg the last 14 years,
‘#n ne case has the penalty amournting
‘to- more than three times the foreign
exchange involved was imposed, in-
spite of all' those rules and regula-
tions: and ‘extrao:dinary powers thal
the Government have in their ar-
moury. This is the position after 27
years of one party rule in the Cen-
tre ‘and 'in the States; The ‘States of
Maharashtra, Gujarat and Kerala are
mainly involved as far as economfic
offences are concerned. These State
Governments and also the Central
Government have not been able to
impose any exemplary ' punishment
off the economic cffenders up till now.
There is another Act—the Income-tax
Act—under which since 1968 Govern-
ment can impose a penalty on defaul-
ters to the extent of 200 per cent of
the amount involved. We do not
know whether such Acts, rules and
regulationg have been applied against
these economic offenders and to what
extent, I submit that the exijsting
laws of the country against economic
offenders are in many ways .more
_stringent than those obtaining in UK.
and US.A.. Naturally, it follows
thiat if these laws were honestly im-
plemented there would be no need to
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resort to fhonstrous measurks ndt

as DIR or MISA.

.Recently G_overnment . have .-zb_-n
perturbed hecause some of, the. adtig-
glers have been released by the High
Courts, Why have they been reless-
ed? The High Courts have n-@ it
clear that there .is nothing wxong. in
the Acts but: the. brounds.of defen-
tion. have been . prepared.in ..such.:a
haphazard- and careless manneo.:.thet
the courts had.no-alternative.bug. o
release these smugglers: The.grounds
of. ‘detention . which. -have. heen ~ far-
nished. to- the: offenders .were found. to
be imeffective and so: they were 1e-
leased by the High Courts.

Now vaernment have come for-
ward with a promise that this extfa-
ordinary measure would last only for -
six months and not more than.that.
They have also said that if they in
their wisdom decide to withdraw the
proclamation . of -emergency. then. s
Act would immediately lapse. . After
the emergency was -proclaime’ dn
1862, except for a few months, all
these long 12 to 13 years this messure
has found a vlace in our statute book.

When is an emergency proclaimted.
It is done only when there is extei-
nal danger to the country. Recently
we have signed an agreement with
Pakistan, As far as we know, the
Government of India do not fear any
aggressive designs by the Peoples’
Republic..of China. In fact, in cer-
tain foreign capitals we have been
trying to have 'better . .relationghip
with the Peoples’ Republic of China.
So, when there is no danger from any
of our neighbouring countries, what
is the necessity for contimuing this
emergency for the last 12 to:13 iyears?
Naturally, we cannot place any re-
lance on' the promise made by '<the
Government on the floer of this House
times without number that the em-
eriféncy ‘wolild be - lifted and that
DIR ahd MISA would ndo¥ be wused

_ against political opponents.
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Ompung to leskage of foreign ex-

chavge, 1 understand that an officsal
committee headed by the Secretary
of the Finance Ministry of the Gov-
arnment of India made a numbe: of
suggestions to plug loopholes Ac-
cording to official estimates, winch
ape gross under-estimates, the leak-
age of foreign exchange 1s round
about Rs 240 crores per year. Yet,
Wwe tinderstand that not a single .ug~
gestion of this official commuittee tas
been 1mplemented during the last
three years,

+~Why 'do we oppese this measure?
We eppose 1t because in the name of
preventing smugghing operations, 1n
the nwme of contaning econemic
offences, we cannot allow the Gov-
ernment or the executive to arm it-
self with extraordinary and draco-
man powers, because, we héve seen
that the Preventrve Detention Act, 1n
some form or other, hag been in the
statute: book for so many ‘years, and
we have seen how the MISA and the
Preventive Detention, Act have been
used mamnly agamst political oppen-
emts, specially againrst the Communist
Party and other trade umomists who
are working i1n the Kissan Sabha
those who are associated with pro-
gressive demogratic mowements
amongst the youth and the students
They have been detained under the
MIBA> for many years FEven how
according to the Jatest hand-book
whieh I have got, from 1st July, 1373
uptv Blst March, 1974 (during this
periody for reasons of violent activi-
tiee, geondaism., had character, com-
munal agitations, maintenance of
pubHe order spying, security of the
State, etc. the figure s, 1899 detain-
ed under the MISA and for reasons
ot hoarding  profiteering, black-
marketing, disruption of essential ser-
vices, adulteration, smuggling, etc,
the number is 1,148 Out of these, in
West Bengal alone. the number f=
2,156,

Shis also appears to me an under-
estimate Decause we knew for certain

Motion re. MIBA and
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that 1n West Bengal alone, the Com-
munist Party Marxist and other porty
activities huve been detamned qad
their mumber 1s not less than 3,008 4o
the best of our information These
people have been languishing in jml
for the lat so many years Ithe
Congress 1ulers have played havuc
witlr the personal liberties of the
cifizens of this country 'The Central
Govermment and various State Gov-
ernments have employed the MISA
against rallwaymen during the rail-
way strike of May, 1974 and alse
aganst teachers, students, power ém-

gineers, trade unionist, and otber
workers.

They have employed these emtra-
ordinary methods not only in West
Bengal but also m Gujarat, Bésar,
Assam and other places You will be
surprised to learn that in May, 1974,
when about 17 lakh ralwaymen wemt
on strike for about three weeksi so
many rallwaymen were detmned
under the MISA and the grounds of
detention given against some of -the
railwaymen in Badarpur and Lumditg
whom I know personally were fan-
tastic The grounds given weme,
“You have have participate in sach
and such a procession on such andl
such a date, you were engaged in
trade union activities; you were en-
gaged in other activities. So, you are
detained under the MISA” Withor t
any i1hvme o1 reason thev are de-
tamned for an 1ndefimte period

Today, mm the name of anti-smus-
gling operations, if the Government
want to detain any political worker,
any pohtical activisi, any irade
unionist, they can give the lebel ot
“smuggler” to any person and detaim
lum for at least six months, There
18 no power a earth to prevent the
Government from doing that.

SHRI ¢ SUBRAMANIAM- Has
thers been any instance of mry politi-
cal worker being detained under thus
Ordinance®
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SHRI NOORUL HUDA I can gwve
you humidreds of cases

SHRI C SUBRAMANIAM Do 1t
now There 1s no use of saying that
there are hundreds of cases You give
the instances now itself

SHRI NOORUL HUDA The MISA
38 only of recent origin Suppose
there 1s some agitation 21 Bihar or
m UP or in Gujarat o1 in any other
State The Government can empower
the Disrict Magistiate to detain any
person under the MISA If you want
to detain any polhitical worker any
political activist you can give the
lebel of osmuggler and detain him
How can prevent 1t? There 1s no
power on earth to prevent it We
have seen what happened in Gujarat
and Bihar 1in the last few months

MAVALANKAR
Prof Dandavate was
externed from Bihar Shr1 Vajpayee
was arrested 1n Bihar Where was
the agitation? You arrest people
even without agitahon You arrest
them because of the political diffe-
rencee that you have against your
opponents

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South) 500 Con-
gressmen were also arrested in West
Bengal Persons from Congress were
also arrested

SHRI P G
( Ahmedabad)

SHRI C M STEPHEN (Muvathu-
puxha) Can you tell us which per
son belonging to your Parly was
arrested under this particular Act?

SHRI NOORUL HUDA Not under
thyes recently

MR CHAIRMAN Please conflne
yourself to the Bill Do not bring mn
sther matters
-

SHRT MOORUL HUDA On behalf
of the Ceenmunist Party of India
(Marxist:) T would say that the
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Government may arm itself with any
power which would enable them to
contain smuggling and other ecouo-
mic offences, we would be at one
with them But at the same time
we cannot allow MISA to be bromght
in a new form, under the garb of
anti-smuggling operations In futuxe,
In various parts of our country agita-
tions might occur any day and we
cannot allow the Government to arm
itself with such dracomian and extra-
ordinary power to arrest any person
and level against hum the charge of
mndulging 1n smuggling activities and
detain him for six months or more
The only solution for the Government
15 to bring forward a comprehensive
Bill to strengthen the existing laws
I have mentioned three or four laws
those laws can be strengthened end
we would be at one with the Govern-
ment on that We want to contain
this menace of smugghng But our
Party 15 totally opposed to the intro-
duction of MISA 1n a new form; this
13 politically motivated and we will
oppose it until this draconian power
15 withdrawn we shall fight tooth and
nail until the Emergency 18 revoked
and until these Acts are remowed
from the Statute Book

&t vm ferie wf ()
wrafa wERT & aweredY qafor-
arz AT wrear 2 fr 9w & 7y faderw
TRIA &7 F qF Far 77w Iomar, o
ZarY ey g€ st =gy ¥ gATH
#1 faa ¥ o7 5 TEw wET W WP
# g AT FT qEA T T 0T 447 A
=1 3% f wrmem § A Pel
gifx Xt § o et frad a @
ggrT g, aFfrw Fgqar STE A
=1g fr wwfar & afwo gk 2w &
F7 WIAET G, A QAT - v
wTATT ST §, fw A g e -
itgm e Teak ¥ § A€
e o e S g e ega ww e



277 Stat. Resl. and AGRAHAYANA 12 1896 (dARA) o

Motion re. MISA and
Prev, of Smug Bill
¢ fow o1 gw famd a1 wigd &
T &y W Y S & § Sfww A
¥ wiz< wfwa @17 vy fadely gy foam
B g wga wETWT ¥ 6 A agq
ooy Y § s enfoaa Fawrvory feafa
swazat i qIm & g e &
TH FALFAT  RA-GAER] TTRA TV
AT aY ) wgT &7 wevq A& &t @
¥ o arad gizw, w8 fotr v
7 g WY WARI avg F 9F T
&% % s 7 o7 gt AT KIRNAS
gfaer g av A9 1 a8 gANg
Fraw g Afgw sz dw wmea §
guiard aeqy a7 3 faed foogw
wA %, 9% ® fon & qrr daT AT R
5% F) srTfors SfTesT T g SRt @
T AU W AT FT AT WIS
afassy Wt g1 wE | ®4 g4 qag ¥
EEY aw F & XA F A9 g1
TR WO R GRA I A AT g
W7 0 3 W g W4T [% w41 gHT B
¥ o faey o= & Am g A At 5T
¥ ge T T RTHEATES LT IRa T
AR FEEARTATSE 2 g0 7
qgd QT g F FA W KT gART
Fodfr e & f a AR A 13 §.
afy s saw § v Wi fadt smg
FPUT WET M AT 7AS 741 {0 7 w7y
FOAT AT FHEAT X aga weat 1 S
v & far gw wafew a7 aga T3 fadw
AT & A TH TH AR Q@I AT 54T
safaa 3@ @ &1 Sfaw o= gaanv
A F&dT § wafeen Ay ) o ot 9w
FNITORATT T | FEFT HETIAT
@ § aax § B ww * arsigfa
HY WTRT SU{EH | 19 F1 CH QHT I
T Afed WX I§ AR F WEQ
ST Y TR | R @ dan § AR ar
G eomigf g idarara i g
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R A 1w gl g, 71T ge
amisr e gl d, 72 & o qowr gk
¥ 73 % it gur gk § A 9 Wi Y
Y A drm-dia g A Y ww
7t & afe guw arass W enfver A
& Aiwel & garfa® g ar EEET
g N {5 afz e & famte g7
{ 7% XA T ISTAT YT AL WA A GY
FOE TIA FT WA iy WO Frar | e
FTRT { g0 A qgHNT qg FgAT B
g7 stz @ 7@ § Al g ol
/v AT 9TfEs, 9g wIN AW A g
wER & AT g a1 AT faw
PragRespgaRaIES
Tt w7 % Frwaa §, g agd b
AW gaq FT AW W 9w @
qaeey war Sfawar. | | (swwwry) Syar-
o N Eserar g afem ot
AN FAR TG AOAR
o7 fIw B w7 AEwT TF § far
a@fsaa daa g wifgd, 9%
ST AIET F AW 9T AR &
Y §9 Y §AWAT 3T K{GHT Ear
Trfgq, 37 ¥ AT ) gits N
gEFR T AT HaT § ¥ w AW
¥ g ; AT I T qAER gAR qfE
wyevs ¥ ug fogra 3 fe w&r #
frAagrea D gAY 70 WK, Kl
o fodiq ®1 sr qd Q4 af@,
T {fsqs™s & AT I I g FIR
¥ garfaw fast 3w wwwr & fodt
afea 1 597 58 & o1 R A ag
gl ar, 4y awg 4 fa aTec 5y
wA g ¥ @ freqa Afaw A7 o
TETT WL | ATAT RIE FET A 6
fo @ wfaemx SR qd

# oft wra & gre i, A AW
&19 SraT—xaat fada & A1 s



270 Stat. Resl. and
Moton e MISA and

¢« + Prev. of Smug Bill
[ waw fwwre wal)

wTare ¥ fiag <9 awg w1 wE T &
firkr witFere wi v | AP i ag
i g P Qelt zwr & o e W
T W Ay v 1 ofafaw €
& wwar ¢, Tofefas 7% ¥ "W
® fro¥ ‘Wt Wb @ ot awd
LA fuas @@ @ W
Ayw R avdt §, W 1@ A
X WY §, T4 W W gw A
R v o St F A A )
¥ o ST WY A F GE| WA
A, N ITAF FYC N AW T
ol W 78 ¥ g W 99 K w
W zer & 7w A g, TAA
pR-aETES T T § M g

zgtﬁrasmwaarﬂ%
N i Fax § .. (wwww) . &
w8 fawr g sy At W wvgar, §
wmmmﬁﬁ*aﬁ&wﬁﬁﬁa’r
m*mwfwaﬁ IMFWAE , faemrd
£ I TrrT AT 8, 30 A wd sy
TP @Y T @ Am
TR & W IE g g I g i
& §, few s guTT RN IITE A
WA Y 2 Ady, ag A gy A fw
wTeA wwwr AT fyar § afer agaed
fa 7 #1 geam gt WAl fre aus
§ 1 W gEGIUIN T A A S0
qer ot f% #41 Wiy F1% IeTETA AN
o & a1 & g6 SmALw
W gE@am fear war § awfas
sy & fag (syawvA)

% ag wg < ar fir 93 oF Q&1 T
o w1 ;&5 A o qmw T , W09
#ar, X P fear §, w9 & faadt
TR ¥ AT &K TG BT A0 ¥ A4
oy & o 7 &V 7Y +g¥ fr 7g TT
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Wt §4 w6w A wAiad & qOEA
WTRRTT WA § fo aafifoe  RETRY
¥ GIC IR BT WEWS T E W 4F
A dgr mvar § o wafafe Jangy
¥ wsws &1 qgd wrardt ¥ wg foqr
5 gaT T aTEE § @ aEm
§7at At W o A wav Y war?
4% TR FAIE & Jur ¢, WX fag wit
A AR A, & WY awrad 2L
W F A & o8 Fge v wRa W
IR & 99 AT §, THRT wrar FIg A
W A G+ wrcdedt A eAE
& WAL AT AT AT A T—Ig T
Tha 4 fagFreae § 1 A f9g FRC
HAAA <184 & ®7% (XA AL &7 ¢

dra @rd Wy wredy  F—
T NEY qrgg 1 37 ¥ fog g fear
5 378 oF safsq ) afefade 2
famfsgaagadqma v sm o d
W H @ o mr ? ATy ¥ av agw
ATFAFRE | GO AT FHHE
£ TR gg a8 5371 fr ag sy
Y ¢ a7 agT w3 afw@ar aafer &4
IRA armEge fr ¥di W
Rt ¥ 3g@ w faar @) wig faw
fewas s@ & 7 qaf 7 Afer
TOq ¥ qA 4-2g AT & WT T ATqT
T % AT 4@ ¥ §-—~ww
Uwq 3: ¥ TTqA & fadrs, W9 7@
7Y 3 f& mieisa afy fawamew
?rfw,, wetdfrag &1 @At w=fae,
AT AT ARE T § WY KT AW 9%
AMT4A A77 EfF 19 Ay wrad §
¥ ar Tt Hfag g ? w g Ay @@
fears A Qi ~rwd & wEe
g o ar 3w g & A AW o
ol 4 $g1 Az g e Aag—amw
Fwa afmanr | 3@ 3@ €Y @A @
FARER Y 1 A WIT HY §A FTRAT WY
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wgw qveY ag & wAmdY § 1 & g
ViR Rw i fardn? o wwqa Y,
Aeraty & gond GAT E, 6 wTrwoga
A |

it

Fagag wWarfewwannag
Y FAT a1 few AT 3w § wiaw-
T §Y4 % wra &1 s foad faa AT
wYmin® qw awe &1 aR fear

SHRI SOMNATH CHATTERJEE
(Burdwan): Should the. Embrgansy
contipue? ' v .

i
SHRI NAWAL KISHORE

SHARMA I am hot concerned with
it; nvs for the Government to reply.
1 am on a different point altogether.
When that comes up we shall express
our views on that matter

¥ w1q A $g @1 ar—aw7 fav
ware ¥ q993 AEr ST Fo ;e
I 7 FIT AT—

Wt wame fe (RETEETR) .
zur fan, sw w1 frwrer feam mm

aft 7w fesire Tt - 3@ @AY
T wE WG A WEq A nf% |
W A F oA A & fatare
FWE | gy adt AT RN } W
TTETg F T OGT 1 WG TR VLR

& awarfeg |

# frags 3 @ A—sit MW A
W% %7 91 % qrarm R & gia
At oY frarT A fegn o awAT
Wi & e Y oF aFTHIq
N g g—en wmh fewar ®
fapet ®@ @A Fr AT F uA Fadnedy
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et &1 sat @ AV Faatar =g

g =& ¥ faar 3—
“Crime Branch solves the mystary
of the watch murder.” o g

ax fre mamt § WY wfem &
BT £ & 1 7 F TZ UH AW A
wr wfee | wiw ASH & by
Qo oy T A A wen
ATy & wewT argw & agr ¥ g, fna
¥V JTW ATAT GAT | TEAY WG @
e g, W FSw mfum
Wrgarar: s ST e gwr B wit
wfw & 7 gom &Y, mfargaia‘ﬁ
Jw ¥ AT FT e%3 fEN 0wk
afo FYATEY A W faar vy Aeer
gga frrwte ge, &fvw #ma  ay
FATE, IA N T T AN ¥ ol
fag g« WE AT S X et
straty w A faar & gomT el
Ay wFATFAN E | 2T T oo
& fo rgmdt o & gt q vty o
1 fawate 4€Y §, o% @A § fr 9@
flrer(y Y e & sraqRAET BY wrfT § |
Fwvr gyem g f5 ww afew
gedt & ferafa® A 90T 7241 Tgw €V
fx o ATRTERF aTE A w@r wla
a' 7 e

foF W3 W ygerr g
e A% A R AT, X wIAR G0
REEW H 66 TATL WFT &% g § !
1GAT 73T AT I K1 A8 -
g g &AW ! qg ﬁhm
s & & @Yo Ao qre 1 FWX
fartdy O FY wm aY, Wiwd @l
a i R T #R wm—a
AT WA Y § 1 A ARSTARSAY
um'iaf RE, A guady ol W ewy,
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[= 77w frwre wal]
wWHF 3 gz IT A A 7 709, I]9F
AT FT AN E, wW aw@ @ fa
afad® ¥ {rdY Y nFed & qon
B gef—zay Ao Aewr A g
;) ggaigs o foas ae
a8 amaw §, wefa 3, fom & @@ ooy
2, I & 3 O ey e wfwew w7
% FAT § A qaaned w1 wrar § 7

¥y qum ¥ afe #1§ vean feaars 2ar:

2 af 7Y T & W gL A fear §
A 7 qr _E) aEr FY g g
g—3ar o) faa weft St w7 @ A
M FAYNT F AT qg H & {5 29I
AR RAe] ¥ fagag s
fo& A we A0F ¥, A Wafees fed g
R Nor g famt s

T fra—aroddy St g @ 9
& aTge, ag s waradt w1 amw ¢
5 19 § G591 | wAT & | A5 5
FM, T sW @ W@ &1
faaga #zar argan §—arat 1€ 112,
AT g B W R EE e g 9
fad fen &4 fos 4371 & @
o 4} fou F—waT ST AWl A R
amey feg € ST Wt Fa®T K
gar grg 7121 &1 wgAr ot fF freery
F AR AL DX TRAT AT RF2 R
‘femr wrAv anfge + 9Ew #Y ST &
. wave o fedem &1 919 4 wrAa )
Y a%g @ guwy wiidsen QAT aga
we grmaT | g FRE W ag wEr g
P aY wrw ¥ e ar #1€ 3w QAT
fqe 1« 3« foe g% 4R wfawrd &Y
HE oY 91 wAtaE gi

wafag—aa ag sga g fx ag fae
Qar faer & forgd 3@ @29 71 W AR

DECEMBER 3, 1974

Stat. Resl. and 284
Motion re. MISA and
Prev. of Smug. Bil:

{W %7 e weAr wfg ) Hfew 38
7EY gafagel ata & fe g Y @
i@ fad & faars W7 fadm swz
FCRE wini’fnma“tﬁraﬁtaa'fm

AN E |

wwmafa wglea oF aT@ S Hgar
Tgm-TE WS frgw fawr & A qF
mfedg & 12 2w & A1 AW Ye
g ST ¥ M F afama i@sfaw
s g AfFT R| Q@ W W g
W17 F 98 4T F AVA FEAT GAT g~
fr fasy 3 femi @ 3@ oY enfram
3nw ¥ g8 fofesar dar gt of 3,
TEEBAAT WAL | @ HARF
# wngar g fF aOR Mo alm ¥
FH IEM | 7 AToAY AT KV AT A
TR FIA g8 91 Al frogaie
dfaarm # @ aw@ & fedt wma &
sEaw & 9 9 F fF AT wrred A
WAL FT H6T FT @H——HATE AZ ATHY
grar vl gty i faq waioly &
frdga v W@ §—FMA & 2w
ACE FT AT FIw 101 iy fog
g wsAs FY ATHY I AT FIRTT 7Y
5T forqt AEE | T EHTE EAW AT
¥ g <g a@n, mwsamwsrr
RTBRAT w31 gafoe ww awwE
W ara AY g s g7 #1 faogw w2 feay’
wr, a9, aav fzar ora o forad avaq
g7% qra €, feast 3 wafmin & 373
A HW §, g7 €W faam omw, wad
g ¥ forar oma

yafg & frdga s agar—
AT@EHEY FLF 1@ a7
Ffaq, T #1991 ¥ forg w2
e RW | A AW far@ BR
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oo 3w &Y SAGT WIS % 3T TR AT
Mg FEN—gar A armar g,
W Ay favarar 1

W uRi ¥ w™ # o\ faw w1 wwdq
Fen g WIRTR F g o fam wal
%9 i A I8 ag) gera A aA
g & T agd WL gY
QY guny fXQ A § 9T 9T wHS FA |

SHRI BHOGENDRA JHA (Jai-
twagar): Mr. Chairman, Sir, there
could not be two opinions on the point
that smuggling and foreign exchange
rackeleering has been such a.a impor-
tant calamity to our economy and
plaguing our politics also to some ex-
tent that any harsh step against this
disease must be welcomed by all.

We have been told here that
smuggled goods worth about Rs, 4
hundred crores are coming to the
country annually. We have also read
in the newspapers that the so-called
smuggler kings—who have been coun-
ted 12 in number—are having a
monthly income of Rs. 2 crores each.

In such a situation, I think, that
even in this House, there should be
no two opinions that stringent mea-
sures against this immoral anad anti-
national activity must be taken, This
crime is being practised with the
connivance ang encouragemenut of the
government officials and for this, the
entire Government, particularly, the
ruling party, cannot shirk their res-
ponsibility. This smuggling activity
is being carried on o a wide-scale
in our country with the tolerance and
patronage or connivance of the offi-
cials. In such a situation, I would
like to hear something from the Trea-
sury Benches. They may say anything
they want, But, with regard to a
good conduct certificate givenr to Shri
Haji Maitan by Shri Kanungo, what
have they to say. This is a very in-
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teresting case. Also there are naany
cases, Even now there is a big smug-
gler 1n Bihar known as Shri Kam Deo
Singh on whose head there is a re-
ward of one lakh of rupees, Having
committed fourteen murders he has
not yet heen arrested. He has got
several trucks and several hundred
armaments, In the last general elec-
tion, even his crimmal gang had
started supporting the Congress (O)
Party in capturing all the booth. 1n
the Begusaral Constitueicy. Even now,
several ministers of the ruling party
have been protecting him_ He is now
al large. Not because of lack of any
law and not because of any lack of
powers he could not be arrested.
There is a reward of Rs. 1 lakh on his
head. I challesge anybody whether
they could send any force there to
search him, The Government will
only get embarrassed if this is dome.
Several ministers are helping the
criminal gang. In the last bye-clection
his help was taken by them, The
government itself is helping the mono-
polists in this country. It is helping
them by usiig their black money in
our country. In such a situation, even
it a minor step is taken to curb this
smuggling and blackmarketing or
foreign exchange racketeering, we
have to welcome that.

We know that this step that has
now been taken is half-hearted. And,
unwillingly, that step has been taken.
Perhaps the Finance Minister las
introduced an amendment just now.
After six months or so, they are mow
going to appoint a person who is of
the rank of the judge of a high court
to review the cases rivolving smug-
gling after six months of detention

The amendment has been hrought
forward on behalf of the Government
by the Finarce Minister after this
thing has gained a momentum, I
this for curbing the smuggling acti-
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vibes of smugglers? Our apprehen~
siogt:is that Government does not
saem to be strong enough or does npt
hewd any will power to take a serious
wiow of these things to put an end o
the« smuggling and foreign exchange
risketeering that are going on in this
coustry. We have. however, to wel-
cewe in thig respect that the Mainte-
name of ‘Internal Security Ordinance
15 deing replaced by this BNl

.

This Bill, as it 1s, is limited to the
prevention of smuggling snd conserva~
tww of foreign exchange.

S0 there was danger and apprehen-
swn of wider mususe of MISA because
the Ordinance was definitely misused
derpite assurance given on the floor
of the House as hag been uarrated by
Skri Huda, But here thus Bill is lim~
ted only to smuggling and foreign ex-
change violations, This is a welcome
thipg. The very name of the Bill is

a welcome departure from the ordi-
nanee.

But I would submut to the House
that the wider perspective must be
takew into account, If the Govern-
mént s serious, the Finance Minister
must withdraw the amendment which
he¢ has tabled and which has been
carculated because that amendment
makes a mockery of the whole affair,
heenuse after gix months have elaps-
edy n the name of personal liberty
things will be set in motion and there
Wil be political bargaining behind the
prion bars and they mmy be absolv-
ed of sll the crimes they have com-
mitted and be allowed to be at large
and: commit the same crimeg agamn.

}

In such a situation, I would sub-
mit that the present Bill is totally n-
adequate in the sense that it does not
provide for total forfeiture of the
entrre wealth accumulated in the
nomes of the smugglers or in benami
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names. Al that must beong to the
Stute; to thetcountry., "Phat i sbt
pravidad for hepe. . As long: asi ey

have money, they can fight., We hams
known how Bakhis -gbt a

certificate from a top heart specialist
to . the reffetto that if shevwere O gee
a policeman befape himy he-wpuld &
They can enguge top burristess. .to
argue for them.. In thiy society, with
meneyt you oan havei amything v &
unlegs this money is.taken;smagylrom
them. no effective action can be tdiken.
The Bill does mnat ewven . touckhwiis
point.

e

¢ amer

Similarly, there is another aspect.
I would tell the members ot the Op-
position that ‘we are the first victims
of the tyranny and repressive mea-
sures of this Government. They Say
there is dearth of magistrates and offi-
cials to teke care of the long coastlite
where smuggling activities take place,
But 1n my constituency, in the shorll
district of Madhubani, 122 special
armed police camps have been egtab-
hished about 20 days ago each manped
by a magistrate They are looting the
crops of share croppers and helping
the landlords They are comrmitsing
open armed aggression against pee-
sants because We are implementing
the Bhatedari Act and Land Reforms
Act, Because of this, there is agpres-
sion against our people.

SHRI M. RAM GOPAL REDDY:
This is not correct.

SHR; BHOGENDRA JHA: Thip I
Come to By

of my eolleagies have been mundersd
with the help of the oot
magistrdtes. In my ares, .
Svndicate, Socialists have alls joloed
the ruling party. There

the ruling d en, 10
dearth of armed m

magistrates there. They are- “P;::
suppregsiog the people, 0otings
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crops and giving it over to the land-
jords illegally in violatiop of the Acts.
These repressive measures I have
narrated are in one constituency; 7,000
persons are either in jail or on bail cr
under warrant for defending the
rights of tenants and sharecroppers
and 4.000-—the figure has been given
by Government,—are being proceeded
against under sec. 107 Cr. P.C. This
is in one constituency. This is the
magnitude of the repressive power of
the Government.

Bul here when it comes tc the ques-
tion of smugglers what wiill happen to
them? If the Members of the opposi-
ion mean what they say and if they
reaily stand against smuggling they
should support this Bill and they should
fight t¢ make it more stringent and
stricter in form and content. They
must say that it must be made appli-
cable in a more vigorous way, Thal
should be our altempt, nct what they
have said here. .. (Interruptions) after
detention why shall they not be tried?
In free India we have been under de-
tention for years. The trial also was
going on. So I have moved an amend-
ment and T request the Finance Minis-
ter to examine my amendment{ num-
ber 29. After the confirmation of
detention soon-afterwards or  before
the expiry of one year every person
detained for smuggling or foreign ex-
change racket must be prosecuted in
a court of law. If he is found guilty
he will be sentenced 1ty a term of
imprisonment and this trial wiil help

to unfold the political and beaura-
cratic link that the smugglers have
with the Government officers and

other politicians. The cases of Shri
Kanunge and Mohan Lzl Sukhadia
can be cited. There are several cases.
I should like to be enlightened whe-
ther by the Finance Minister or by
my friends of the Socialist Party
about this matter. It is kncwn that
Mr. George Fernandes an ex-Member
of Parliament has issued a stalement
in the Press that while he was a
Member of Parliament he had written

2787 LS—10.
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a letter to the Prime Minister to give
legal protection to Mr, Yusuf Patel.
I should like that letter and the Prime
Minister's reply there fo be placed on
the Table of the House. Wpe should
also like to know whelher it was
rejected and if so why?

PROF. MADHU DANDAVATE
(Rajapur): That letter had been pub-
lished in Prati Paksha and is available
for public consumption. We are pre-
pared to lay that on the Table of the

House also.

SHRI BHOGENDRA JHA: I want
that those who know more than my-
self should enlighten the House and
{he country on that point. I request
that after detention there must be
trial and my amendment must be ac-
cepted. The patronage of Ministers
and politicians belonging e any party
or the officers must be brought out in
public with all its remafication,

When the smuggling aclivities have
assumed such big proportion they have
come here haltingly, hesitatingly and
half-heartedly. ... (Interruptions) This
is an honest capitalist Government, I
know it. Many cpposition parties are
also capitalist parties and very honest-
ly they are defending capilalism,,

In many cases of acquittal of the
detainee the ground cited is “detained
on vague ground”. In ocne case of
Ranchi a smuggier was released by
the Supreme Court but Supreme
Court openiy said: We are very sorry;
we do net want to be soft or lenient
to the economic offenders bui even
after threc months the order of con-
firmation was not sent. Shall or shall
not the officers responsible fer this be
penalised or punished? They did it
purposely and  deliberately. The
grounds were Jeft vague. In such a
situation lhe country would liike to
know why 11 is being done like that.

I am giving one instance. In April
this year at Jaya Nagar a town in
Bihar on the border of Neval a cus-
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toms inspector was coming with smug-
~ gled goods and he was cadught red
handed by some people and paraded
in the whiole town. On that very day
four district Magistrales and the Com-
missioner of Dharbhanga Division and
the Superintendent of Police were
present in that place. People tock that
customs inspector with a blackened
face and hair cut io those officers but
they asked those people to hand him
over to the Police. Later on the
customs inspector with a blackened
case against those persons that they
snatched away the smuggled good from
hig custody. I asked a question here
and it was replied toc here. I know it
personally and 1 am prepared to vouch
for that. that the customs inspector
was coming with smuggled goods. That
is a fact. I should like 1o know from
the Government whether the Govern-
ment means business and whether it
wantg ‘people’s cooperalicn. A block
development officey of Basopalli in
Madhubani district of Bihar was sus-
pended when he was found indulging
in . similar practices, after the people
had caught him red-handed with
smuggled goods. Fortunately I also
reached that place in time. The peo-
ple were there and thy officer 'was
suspended. The cusioms inspector
could not be punished because he
belonged to the Central Government.

17.00 hrs.

On 25 January, 1974 one day prior
to the Republic Day the President
‘gave assent o the New Code of Cri-
minal Procedure. In section 110 of
that Act it has been provided that
those violating the Foreign Exchange
Regulation Act, Employees Provident
Fund Act, Prevention of Food Adul-
teration Act, Essential Commecdities
Acl, Drugs and Cosmetics Act, etc.
shall be proreeded against under sec-

*4ion 110 Cr. P.C. I should like to know ,

‘from the hon, Finance Minister whe-
ther a single person in the whole of
India has been proceeded sgainst under
. that section,-in any State or Unfon
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Territory or Centrally Admimntm'ad
area, That gection is meant for those
engaged m livelihood. I presume that
not a single person had been proceed-
ed against. Some persons here say:
We are sorry but how was this clause
accepted at that time; they could not
give attention to it. I have talked to
some Ministers and they ask; how this
law was passed. If defaulters against
Empluyegs Provident Fund Act, could
be proceeded against in this '‘way most
of the factory owners and capitalists
wouid be punished. Whatever legal
measures are there are not being
applied. Naturally a suspicicn arises:
what is the need for this when you
have in your hands powers under ex-
isling enactments?

This Bill in so {ar as it goes is wel-
come and is in the right direction, but
il is utterly inac2quate.

AN HON. MEMBER: It {s contra-
dictory,

SHRI BHOGENDRA JHA: Natur-
2lly ever in fury, we cannot become
the ~gents and stooges of smugglers
and foreign exchange racketeers. 1
have toid you how I am suffering in
my constituency such repression the
like of which has not taken place any-
where else. But even in anger, I am
not prepared fo act as an ageni and
stooge. of the smugglers. This gives
an opportunity to the patriols; even
it the Government does not help, peo-
ple will catch hold of these smugglers
and hand them over {o the officers. If
they do not arrest them, we will
gherao them. Here is a legal mea-
sure. 1 have already made clear their
hestiation and half-heartedness. But
this gives a whip in the handg of the
people,

SHRI 8. A, SHAMIM (Srinagar);
In the hands of the Government,

SHRI BHOGENDRA JHA. In- the
cage of some smugglers in Darbhanga,
Madhubani and other places, the peo-
ple helped in catching hold of the

i
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smugglers. Every citizen ghould help
in enforcing the law. In my area, we
have implemented some aspects of the
Land Reforms Act, whether - the
Ghafoor Ministry implements it oy not
and we are prepared to face the con-
sequences, Our patriotic duty is not
dependent uron the goodwill of the
Government. Even if they hesitate
and falter, we will act. Even this step
which they have initiated is not
because of any change of heart on
their part; it is because of public
pressure and mass movement. We
arc utterly dissatisfled with the in-
adequate, halting, hesitating and half-
hearted measures Government have
been taking. There is a fceling in
the country that after Shri Subrama-
niam has taken over Finance Ministry,
the anti-smuggling operations have
slowed down, It may be misplaced,
but that fecling is there. It can bhe
removed only through action, not
through words or statements in the
House. If the Government wants to
convice the people, it should initiate
action so that the scourge of smuggl-
ing and foreign exchange racketeering
are eliminated for the good. Other-
wise, the people will reject them, This
measure will have to be implemented
in all seriousness and with speed,
after removing the lacunae and accept-
ing some helpful amendments which
we have given notice of.

ot yewre ey (Sifmrege)
Yqvda wrEw, TSN X AMWMA I qHAT
=T T &, IRAT wafaa agy saTeT
¢ st ¥ fergeams & ol A Wi
IR avh Mgl § | go N T g
fo g wiizdAn 2 = s wifee
ar waife gk wrgd O¥ Sl £
faar strat &, 9 ga¥ TerEw A A
%, 91T IF IW-IW AT, HIAAT A
qT wigr maT g |

R fergeam & ag s 961 &
e e ®Y Qo wifge 1 & ag wd
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YIHT AvEAl § fiE gw gew ¥ oY w-
fenataw nfden ofmre #3 &,
WY gHA AT Qe HTAT &, o wifac
AE ¥ QY oE Tt 91 | e T
¥ fro wran § g St vaw govav &,
AT # ST A9EES A, e v wR
& foim wva 17 @ Ay wifedm oy far
&, a0y =n% {2 59 N gmdm sfad,
AT AT owmEEa ARX FY Fifwy
1 w7 7Y

30 301 A 5871 5 &=t ot A
gafay qwy w1 & F g@rd
uHET Iy fEarw a1 1 & wwwar g
f& § 7 gvanv § a8 99 waw & v
et & wragd fom @R ot 99 § 3T
war @, SN ww-wr a9 &y §
7z ofY FETIA & o BT wIRH FqCH
G wEY fmamt | Aaw ag AT Gae &
fa" ag ==Y fgegFAte W § SanmHady
o7 Ay & fr ag 99 ot gy
HIor #) Fwifen wvEr § e 9wd
RV wqhl FY THETE W7 AT £}
7 Ag Q'3 WY, WIT IGH ALY §S
& fwa®, o1 T THFI AEwa o & fa ag
T g ? o T F AT FE
foe aex &, T4 AT HWE AT AT
o wramv At Y I vem TG g2
FIAT HEY & o

fargmew W g Mo o ag om
T ¢, forgiv moelt wrreeht & oraw
Tadi § sarRy A9d THEI) HT AT 8,
Rk Tt § 91 39 fewear &, 3w A
$9 ¥ HAr Anfgd o
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wal a% o5 ¥ a7 gaw & %
TG S1T ASF A7 I 9%Y forg o §,
% g wd & e e A g fa et
FFreT /1T Trro o THo FH7E N
¥ wag ¥ fow wwwTi B G8 AW B
qxiE 7Y arwa €1 wf §, SA# raq 9y
wTE ag AW F qaraw 1 afaw
f waar g fa erefiw , ag fam e awg
FY Tt €t ok € 1 gt s frewardy
frefifzaet Arfedfeer &), @1 & a0 &
veg fagers g 1 s ¥ waman § o
6 asg #Y o forgard drdfifea
fifedfes =&Y & 1

i.14 hrs.
|SHRI VASANT SATHE in the Chair]

Fifow ag 7 12 & fa 51 qIEgew
rfaree <A §, IFr = 3 femr omd
i & wawar g ™ TR A ¥ AT
AT 1 a7 A & (R MATHWTT
frewrd wifaew wraef, & 9g geA
AT W9 BWC | S AR gRETE AT
g e ¥ 7 2w 5@ g fa
e Y fwal & g I dwl wt
gy a1 @7 &, feaT =@ awer s
nfey, & RO TH AT FT &I
R ¥ P el AT A T gAr gy |

7g UF M9 I AW GET JT AT
g gremRel fig ¥ i afaw
% & far gL @1 & 9% 9T qgq @
refr wifge | & wwwar g fa e
¥ af wEh & M AT fae faws
1 gR &1 B AT WY | & wawar
fu; sy v & 1 T FT < SqTaT
oft & e o ®Y Wt Wefgq | forr
Y widy qr oAt den e § s §
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Fgl sqRT WY gEr &, gaa fRaed
#r wEea & | Twivg wreT el ¥,
sarer ¥t § e St ugt agr fw
&t g o faer Fror & g &, o gfvg
fForareft oft & 3o Y g A1 & Fog wirE
"Iy IAF! g gq F forg «f qrem Ao &,
T wren, o el Sqwt ey ¥, wgi |
A vy § 98t & owfed oie wgf waf
I3 & 78 ¥ qufeq ) & gash Afew
# wTa1 wrgar g a6 s arar w6 S gear
& 7dY &, wear & A @ mrer fyeey,
ST R TSI ST 747 9T & 95a7
Atfeer L. (saaars) ...
¥ ag ag w1 g fu 3 @il wir Y f
Q! HOTRTEATA T Z%1 &, T TET A
9 T § TH BT A% TN I F
fewdesn <A FY wavT & T}« w0
FEAGI G AW T A TAT LY, T4
T RT AT & 5eTTT HORT Togar
gRT | O gat H @ &1 9 gt A7
HAET FoRHWT SR | D AN eeer
I RETw sgmr @i s 2 P & w2
vg1 g 4 sd WY 5iaT wrer wifgq gt
7% 29 ¥ foAq oy 07 agwE foew &
HIEHI & HX &1 H=T 740 qifgn |
i rE Ta<r & o F faeforws aw.T Trgy
grwen §? F 9ga & fv foqwa
9T g ¥ FX I, 7 9187 & o s
HATH GCEHCT ST ET | 71 foaay oy
FUE, GUET W3 fodT WA F AT
T3 147 § 48 3@ AT AR Frar §
9t gy avg ¥ wArg wat ¢ galfhg
qdT {YWa #1 @H HHT AR |

¥ TH4T 78 QEF A § 6 78
&12 fergeam &1 Agar § 1 fadt q
g 4T HEHT €T ) TH I FAeA wY
AT w1 foar €1 wLVwrd a1 wTet-
A A7 wifww %) X drag
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sawet § e 2w we ¥ 77 A0t £ gwad
g T T AT |7 g wA Ky wifow
T Tifge | W= ug @y F
Y TR LOEET AT gH & w7 S A
gag WMaew frawdT &1 vgsgarad
# FgT & & Wt § wrfaer 6T S var
21 Sw 9g% B femd ¥ faa md
qEA WIS wAW I54T & W7 (AT
I AT WT T FY IHE AT &
758 & | wT agT q 7 A
nai AT IHA TE ARI & AT AT T =L A
3 dEa ¥, ax a5 & PAgiv i waw
wifad gofragugs $r3g Ga F R
M A HIT TAFA S A1AT T gBA(
aifgr| am g% ¥fw faa¥ arq
AR AT G 5 T T AW E T LT RTE
AR AW AR TN R T 1000 Tigs
ERL TR0 A (O (- e BT R E 91
IHE A B 156 47 G 108 & T Arar
NI RO ECE NS N -2
HHTSATE § ST «7H & AT« A40
7 g7 aF nredt 10 g1 e aim
AW AT

¥ w@ & (A% 78 g 7o E
o JIQA AT 07 7Y far T, Hfaer A
e {447 §, 4 WifEHw al §, Ton
7 ¥ QI & HA &T4 q8057 |
358 T H67 § a1 AN AT 3
¥l Ft HMA HIA, 9K A1 gEIET 4
Yo & &1 e qa & farar S0F | wigA
it WA §Y LT 1 T qE T 57
&7 1 a vt wfean fear &, ag aza
T8 § AT Tk faww FaF 8
T SEAdY Efwes ¥ gAY qaTT w3
11X T qAR <f), TW A HOE G
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Tg WINT wFY FTE T SA AT
%, 3% oT WY R arar & 9 A
U9 45T A F AT wvdl qrorey gty
fora®t o0 &, w ®Y Tad wwT Aifg o
T A o E S guy Y #T @Ay
T ard & | Far § Wrar ¥ FF w17 90y
T & 7 & o W ¥ w0 wme §
CISAE R T I (L E
TFAATR & F TH M K IO &Y,
el WATH FI, FAT 5TEAT T qeq
TR I rar T8 ATTENT |
g AT AT AT % A T E
B q0ITH JeANT R & s 2 1 o
HIT FAT T 76 §7TFT HIF 0
FHTAT ZY 0T T T 477 & 757 ST o

*SHRI J MATHA GOWDER (Nil-
giris);: Mr. Chairman_ Sir, al the very
outset, I would calegorically say that
every one in this House wholehearted-
ly supporis the presidential Ordinance
invoking powers under the MIS.A.
for arresting the smugglers and black-
marketeers. There can be no differ-
ence of opinion from any quarier in
this House about the necessity for
issuing this presidential Ordinance.
But the main point of controversy is
whether action taken under this Qrdi-
nance will help the ruling Congress
Party or the sagging economy of the
country, I am of the view that the
action taken against the smugglers
under this Ordinance will help more
the ruling Congress parly than the
people of the counlry hy improvement
in the economy.

I am surprised at the sudden en-
lightenment of the Central Govern-
meni after 27 years of Independence
about the existence of smugglers in
our country and the need for stringent
action against them. Thig enlighten-
ment on the part of the Government

*The original speech was delivered in Tamil.
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of India can also be compared with
the enlightenment of Gaulam Buddha.
While Buddha did penance in the
forest for long, the Government of
India, while continuing in power, got
enlightenment after 27 years of In-
dependence. After two and half
decades, the Government got the self-
realisation that there is urgent need
for issuing a presidential proclamation
in thig regard.

Afler all this sudden inspiration on
the part of the Government, what do
we find? In the Times of India dated
2nd December 74, there is a news
item entitled SMUGGLERS ARE
BACK IN BUSINESS. I quote.

“After lying low for a few weeks,
smugglers in many important centres
appear 10 be resuming their activi-
ties, a U.N.I, Survey rcports ”

The Government of India arrested
{hese smugglers. They approached the
Courls and got themseives released
because of the Ilegal lacunge. Now
they have resumeq their business in
imporiant centres. This has become
possible hecause of this helpless Gov-
ernment, because of the incompetence
of this Governmenti to tackle this
menance. It is also because the leading
lights of the ruling Congress Party
have been the ministering angels of
these smugglers. Otherwise, how
could Coolie Mastan become Haji
Mastan? The Government, during this
long period, were fully aware of the
smuggling activities in our country,

SHRI M. RAM GOPAL REDDY:
Any Mussalman who goes to Meecca
becomes a Haji,

SHRI J, MATHA GOWDER: I lmov{
that. Coolie Mastan became Haji
Mastan, because the Government of
india issued the necessary Pass-port
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to him. Though the Government of
India knew thai he was a smuggler,
Yei they gave him the pass-port, en-
abling him to go to Mecca.

I will refer here to a photograph
published in the latest issue of Blitz,
aated 30th November 1974, which
proves my contention that the ruling
Congress Party Members were fully
acquainted with the smugglers. This
photograph shows Yusuf Patel, who
has now been detained ynder MISA.
The caption under this photograph
reads as follows,

“Yusuf Patel (facing camera), now
in detention under MISA.,.. ***

MR. CHAIRMAN: Order, Order.
The hon Member should not mention
names without prior notice, Thig will
nat go intg record,

(Interruptions)

MR. CHAIRMAN: Mr. Gowder,
before reading out the mname of a
person who is not a Member of this
House, have you given your intima-
tion about it..

AN HON MEMBER: This is a
news item,

MR: CHAIRMAN: Allegation is
made under Rule 353. Let us go by
the rule. You know it.

it wAwr fw (TwEw)
grel v /AT FEAL; 37 70 forar ST waAT
& o Rdr 7 n@w A N (R4 ST AT
gurwdr ?

vt agven ¢ faw ST €Y o
#1737z farat war &, foad am agd Y
57 WT ¥, IAAY 9T A §, 9F WY
FEIECIR S

Even Governmeni have placed

them; that is not a secret. You see
Rule 853. 1f you make allegation,

ws#Not recorde:
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that person has no opportunity to de-
fend himself. Action against Blitz
you may take outside. I am here
trying to protect the interest of those
persons not able to defend them-
selves here. That is the rule. No
allegation should be made.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Vajpayce
mentioned the name of Kunungo,
former Governor of Maharashtra.
Nobody raised any objection. Mr.
Deputy Speaker was in the chair and
he did not take objection.

MR. CHAIRMAN: There is no
question of interpreting the rule and
all that. The rule is very clear. It
says that ‘No allegation of a defama-
tory or incriminatory nature shall be
made by a member against any per-
son unless the member has given
previous intimation to the Speaker.
You can do so. provided you have
given previous intimation to the
Speaker. You know it. You can do
so provided you have given previous
intimation, That is all. You have not
done that.

AN HON, MEMBER: This is not a
new allegation,

=it weAT s g wat 95 w7
g5 ®iem Y F1Z FTH AT 5B 9 |

wawfy wgRw Ffew wwv oqv
4% s ay surey P g

o wawwx fawr . 541 Sz T
oet & w¥ |

sl e fagdi & gafae
THA & wEw WY L THNE ShiET weY
gy |, & wriwr |Edw wTRAT 2 0
Pleage do not do it...

SHRI DINESH JOARDER (Malda):
During any discussion, members can
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do it and they are entilled to read
vut report of the newspaper.

MR, CHAIRMAN: Provided you
give notice of such allegation. That
notice is not given, Under the garb
of reading news item you cannot
make incriminatory and defamatory
allegations againsi another person.

SHRI KRISHNA CHANDRA HAL-
DER: There are cases where names
have been mentioned. Another
Member of the House has mentioned
many names.

MR. CHAIRMAN: I am discharg-
ing my duty as a Chairman. I will
go as per rules. Mr., Gowder, please
don't do 1t

SHR1 J. MATHA GOWDER: It is
all reported in the newspapers; it s
not a new allegation,

MR. CHAIRMAN: Then, why
don’t you give previous notice? I am
not stopping you. You must have
given previous notice, that you want
to mention such and such name.

SHRI P. G. MAVALANKAR: 1
rise on a point of order. Is there ne
difference between quoting from a
report which is already published in
any printed journal or newspaper and
referring to some individual and his
action on the basis of information
which is in the exclusive possession
of the Member himself? If the Mem-
ber is in possession of certain infor-
mation about an individual who is not
member of this House, then you ars
right, the rule tells us that we can-
not refer to him because we have
not given due notice,

But what Mr. Gowder has been doing
is merely giving out what has already
appecared and published in a news-
paper. That report which is printed
has not beer. contradicteq by the per-
son against whom it has appeared.
Therefore, 1 want to know whether
you make difference between referring
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to an individual on the basis of Mem-
ber’s personal information and the
Member referring to any printed
journal which is freely available to
all and which has not been con-
tradicted by the person against whom
it has been printed.

MR. CHAIRMAN: The idea behind
this rule is not about newspapers and
other things. Here, in this House,
Members have certain privileges and
they enjoy immunijty for wbhatever
they say. Therelore, for a healthy
practice those who do not have au
opportunity of clarifying and defend-
ing themselves the hon. Members
must have some restraint. All that
is required is you must give a previ-
ous intimation—whether based on
newspaper report or personal know-
ledge. Whatever may be the source
if you want to name somebody you
must give previous informauon,
Therefore, I would submit, as that
has not been done that 1s contradic-
tory to rule. I would ask Mr. Gowder
to withdraw.

SHRI SOMNATH CHATTERJEE:
Sir, can any member while discussing
this Bill refer to Haji Mastan?

MR. CHAIRMAN: Yas, Mr.
Chatlerjee would know Mr, Haji
Mastan's name has already come.

SHRI VAYALAR RAVI: . ,.%*¥*
(Interruptions)

MR. CHAIRMAN: If any Member
has given, without previous notice,
the name of any one outside, who is
not here, that will not be recorded.

(Interruptions)

SHRI J. MATHA GOWDER: Mr.
Chairman, Sir, it is natural that one,
who commits blunders, will easily
get agitated and it js normal that Shrn
Vayalar Ravi, who belongs o such a
party, should get agitated,
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The Congress Party has been in
power uninterrupted for the past 2%
years at the Centre, Can anyone be-
lieve that the Government were not
in the know of the activitieg of the
smugglers during all these years?
Only to prove that the leading mem-
bers of the ruling party were hob-
nobbing with the established smuggl-
ers, I referred to the photograph in
the Blitz. Till the day of his arrest,
Ram Lai Narang, a smugger was a
member of the Maharashtra Tele-
phone Advisory Committee. Can it
be contended that he became a mem-
ber of the Maharashtra Telephone
Advisory Committee without the con-
nivance of both the Central Govern-
ment and the State Government of
Mauharashi{ta. The ruling party hed
to extend such patronage to the
smugglers because it was being fav-
oured by these smugglers with seve-
ral lakhs of rupees for the purpose
of meeting the election expenses of
the Congress Party every five years.

I will give you another example
how the smugglers were being en-
couraged by the ruling Congress
Party. Yusuf Patel, a weuil-known
smuggler, who was nicknamed as the
Pillar of the Congress, has now been
detained under the MISA, When
was this done? This was done after
he gave insolvency, after he made
ocnamy transfers of all his property.
It is widely believed that he was ad-
vised by the ruling Congress party
members to become insolvent at the
varliest as he was likely to be arrest-
ed under the MI1S.A, Not only he
got prior intimation about the likcly
arrest, but also the advice about
transferring all his assets and becom-
ing insolvent before hig arrest. If
this had not been done, the Govern-
ment could have sefzed all his pro-
perty in public interest,

Similarly, I would also refer to
what Haji Mastan had to say in an
interview he had with Shri Shamim

s+¢3Not recorded.
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Ahmad Shamim, M.P, This haz been
published mm the [llustrated Weekly
of India I quote:

“Half the wealth 1n our cities
consists of black money amassed by
Ministers, officials and leaders of
various political parties. Politi-
cians abuse me by day and come
to me at night with their begging
bow], asking me to give them money
to fight the elections 1 dole out
the money and smile to myself If
today I mention their names, there
will be a sensation. They include
Congresimen,”

Haji Mastan has expressed this view
to Shamim Ahmad Shamim that it
would become a sensation if he divul-
ged the names of Congressmen who
had come to him for money for fight-
ing the elections.

It 1s clear that the Government do
not want the cases of the smugglers
to be taken to courts If they are
taken to the courts, all the under-
hand dealings of the Congress Party
will become public. That is why the
Government are keen to detain the
smugglers indefimtely under the
MISA denying them even the
fundamental right of going to a court
of law Only to this the Opposition
Leaders are objecting.

In conclusion, I have no hesitation
1n saying that the defective, deficient
and wrong policies of the Congress
Government at the Centre have led
to the deteriorating economic chaos
in the country.
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“to provide for preventive de-
tention in certain cases for the pur.
poses of conservation and augmen-
tation of foreign exchange”

§ wmmem g fo ard oy AF 2
TAHT 51T 0F £ HY7 vt fawr F v
T FEET & a7 H TEATT BT oy
T Y A FuF fom weeeT faer Aaar
TIAT, T AT B AT 7T ST Fefr
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™Y aify  wreq 7 ¥ fan gur
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“specially empowered for the
purposes of this section by that
Government, may, if satisfied, with
respect to any person...”
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SHRI P. G. MAVALANKAR; Mr.
Chairman, Shri Vajpayee, while
moving his statutory resolution, has
very ably put forward the case of
people like us who feel very strong-
ly that effective, timely and urgent
action must be taken against smug-
glers but the way in which the Go-
vernment have come forward with
this Ordinance, the Presidential Order
and the proposed Bill have been far
from satisfactory.

Many members from the Congress
benches have been chiding us and
asking whether we are pleading for
fundamental rights for the smugglers,
Let us not talk in childish and mis-
chievous terms. Nobody in his senseg
will ever say that the smugglers
should be protected. As a matter of
fact, smuggling has been going on in
this country because of the party in
pewer. It is the party in power
which has been the Dbeneficiary of
this anti-natfonal, anti-social, anti-
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patriotic activity which has been go-
ing on for the last so many years. On
top of all that, these hon. gentle.
men 1n sauch a shameless way abuse ug
for the pleading Tor the rights of the
smugglers when we are in fact dis-
charging our democratic duty of pro-
tecting the fundamental rights of the
citizens The question is whether we
are really sincere about certain pro-
visions of our Constitution, Did the
constitution-makers ever dream that
this Government will pervert and
twist the provisions relating to
emergency?

MR. CHAIRMAN: The hon. Mem-

ber may continue his speech to-
morrow.
18.00 hrs. Y¥W

The Lok Sabha then adjourned %ill
Eleven of the Clock on Wednesday,
December %, 1974/Agrahayana
13, 18968 (Saka).





